
BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH AT NEW DELHI 

 

ORIGINAL APPLICATION NO. 325 OF 2024 
(I.A. no. 126 of 2024) 

 

IN THE MATTER OF: 

Sahdev Thakur & ors.    
........ Applicant(s) 

Vs. 
State of Himachal Pradesh & others    

..... Respondent(s) 
 

INDEX 

SL. 
NO. 

 

PARTICULARS PAGE NOS. 

1. Supplementary affidavit in compliance 
to order dated 03.01.2025 on behalf of 
the respondent no. 1 to 3 & 5 to 13. 

1-9 

2. 

 

Annexure R-1 Copy of office letter 
no. F-No. 10-2/2020-NRM-SMAF issued 
by Government of India Ministry of 
Agriculture, Cooperation & Farmers 
Welfare Department of Agriculture, 
Cooperation & Farmers Welfare 
(Natural Resource Management 
Division– SMAF) 

10-18 

3. Annexure R-2 Copy of sanction letter 
dated 05.06.2024 issued by Panchayat 
Nadaun, Urban Development 

19-20 

135



Department 

4. Annexure R-3 Copy  of approved 
maps 

21-35

5. Annexure R-4 Copy of consent to 
establish under Section 25/26 of Water 
(Prevention & Control of Pollution) Act, 
1974 read with Section 21 of Air 
(Prevention & Control of Pollution) Act, 
1981 vide sanction order dated 
03.01.2025 issued by Himachal 
Pradesh State Pollution Control Board 
has issued 

36-42

6. Annexure R-5 Copy of office letter 
dated 02.09.2024 

43 

7. Annexure R-6 Copy of notification 
dated 25.11.2024 

44-46

8. Annexure R-7 Copy of relevant 
pleadings of the pending writ petitions 
before the Hon’ble High Court of 
Himachal Pradesh. 

47-222

Respondent State Date: -13.01.2025 

Place: - Shimla  Through 

           Counsel 

�� 3URRI�RI�'HSRVLW�RI�&RVW ��3

136



BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 325 OF 2024 
(I.A. no. 126 of 2024) 

IN THE MATTER OF: 

Sahdev Thakur & ors. 
.. ...... Applicant(s) 

Vs. 
State of Himachal Pradesh & others 

. . . . . Respondent( s) 

SUPPLEMENTARY AFFIDAVIT IN COMPLIANCE TO 

ORDER DATED 03.01.2025 ON BEHALF OF THE 

RESPONDENT NO. 1 to 3 & 5 to 13. 

I, Devesh Kumar, 5/o Shri B.D. Gupta, aged about SO years, 

presently posted as Principal Secretary (Tourism & Civil 
/\ Aviation) to the Government of Himachal Pradesh do hereby 

solemnly affirm and say as under: 
... ·.. & CN\\ ~~\auo\\) \o \\\e 

1t\nci~a\Se,1et-1 , .. Ju .. ~m 6 $ti l. That the aforesaid Original Application is pending for 
1

" 11110mmon\o\\{imac\'ia\?ta e adJ'ud·1cat·1on be&ore th·1s ""~v,11111
" 11 Hon'ble Tribunal and is fixed for 

hearing on 10.01.2025. 

ATTESTED 

V 
Extc:Utive Megistrate 
H.P. Sectt .. Shimla 
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2. That this Hon'ble Tribunal vide its order dated 03.01.2025 has 
been pleased to issue following directions, the relevant 
operative part of which is reproduced herein as under:-

" ............ 7. Hence, considering the circumstances, we 
grant three days' time to Respondents No. 1, 2, 3 and 5 
to 13 to file the affidavit clearly disclosing the area of 
construction mentioned in the sanction map and also 
the environmental clearances which have been 
obtained from the competent authority and if the land 
on which the construction is sought to be raised is a 
forest land and status of seeking Forest Clearance. In 
the affidavit, they will also disclose any other relevant 
information. 
B. List on 10.01.2025." 

3. That the Deponent with utmost reverence to this Hon'ble Court 
craves to make following submissions:-
a. That it is respectfully submitted before this Hon'ble Tribunal 

that the land in question was previously acquired in the 
\\ name of Sericulture department, Himachal Pradesh. 

Principal Secrelart ~mt Civil Av"lioil)\i1JIVever, the respondent no. 5 & 6 vide its office letter No. 
Government of Himachal Pradesh Ind (Seri) 1-28/2022-4193 dated 07-03-2023 that the said 

ATTo/'D 
Extaltive Megistrate 
H.P. Sectt., Shjng 

land was not in use of Sericulture Department, i.e. 
respondent no. 13 and there were no objections if the said 
land was reverted back. Subsequently, in exercise of the 
powers vested in Distt. Collector, vide Govt. of H.P., 
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Department of Revenue Notification issued vide no. Rev. 
D.8-14/2015 dated 09.02.2016, respondent no. 10, i.e. 
District Collector, Hamirpur passed an order to transfer the 

said land comprising Khata No.699 min, Khatauni No. 748, 
Khasra No. 1914, 2002, 2003, 2004, 2005, 2006, 2007, 
2008, 2009, 2010, 2011, 2012, 2013, 2014, 2015 kita 15 
total area measuring 4015-11 sq metres and Khata No. 700, 
Khatauni No. 749, Khasra No.s 1997, 2001 kita 2 total 
measuring 2892-38 Sq. metres as per jamabandi for the 

year 2019-2020 situate in Village Seri, Mouza Jalari, Tehsil 
Nadaun, Distt. Hamirpur (H.P.) in favour of Tourism and Civil 
Aviation Department. 

b. It is pertinent to mention herein that Farm-1 was 

established by the Sericulture Depa-rtment in the year 1962, 
followed by the establishment of Farm-2, in the year 1972. 
In the year 2017, approximately 6,200 mulberry saplings 

were planted in Farm-2. However, these saplings did not 

thrive and only 1,355 saplings remained. As a result, the 

>rincipal Secreta~ CTouri~111 & CivilAviation)~'ticulture Department ceased using Farm-2 for growing 
3ovemment of Himachal Pradesh 

ATTESTED 

~xearuveM~ 
H.P. Sectt., Shinn 

mulberry trees and focused exclusively on maintaining and 
cultivating Farm-1. It is further submitted that the mulberry 
plants grown by the Sericulture Department are intended to 

feed silkworm larvae, as mulberry leaves are their sole 
source of food. Furthermore, these mulberry plants are 

classified as bushes and not trees. They are 

139



cultivated to a height of only 4 to 5 feet and regular 
pruning of these mulberry bushes is conducted to 
control their height and encourage the growth of 
more abundant and greener leaves. 

c. There were only 1355 mulberry saplings at the site 

comprised in 20 kanals, which were cut by the permission of 

the Deputy Commissioner, Distt. Hamirpur (H.P.) dated 30-

01-2024. It is further submitted before this Hon'ble 
Tribunal that for cutting of mulberry bushes no 
permission or NOC was mandatory as the Sericulture 
is an agro-based industry that involves the 
cultivation of silkworms to produce raw silk, which is 
the yarn obtained from cocoons spun by specific 
insect species. These sericulture bushes/saplings are 
distinct from forest vegetation and are not classified 
as part of the forest. 

d. It will be appropriate to reproduce Section 2 of 

. . \a r sm&Ci~i\~~iauo~m&YForests Conservation Act 1948 for ready reference: 
Pnnc1pa\ Sec,fe rv , 1 

Go'Jemmento1H,macha\Ptadesh "Restriction on the de-reservation of forests or use 

ATTE~Eo/ 

Executive ~trate 
H.P. Sectt., Shimla 

of forest land for non-forest purpose: Notwithstanding 

anything contained in any other law for the time being in 

force in a State, no State Government or other authority 

shall make, except with the prior approval of the Central 

Government, any order directing-
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(i) that any reserved forest(within the meaning of the 
expression "reserved forest" in any law for the time 
being in force in that State) or any portion thereof, 

shall cease to be reserved; 
(ii) That any forest land or any portion thereof may be 

used for any non-forest purpose: 
It is clear from the bare reading of the Section that it 
applicable to only those lands which are entered as 
'Forest' and it does not apply to any private land, which is 
not classified as Forests Land. As such, it is humbly 

submitted that the submissions of the Applicant in the 
present application is based upon misapplication of the 
legal provisions and on the basis of information which is 
not supported by any material on record. 

e. That vide office letter no. F-No. 10-2/2020-NRM-SMAF 

/] issued by Government of India Ministry of Agriculture, 
(!__ Cooperation & Farmers Welfare Department of Agriculture, 

. c· .
1
,..,. ti )t ~,~operation & Farmers Welfare (Natural Resource 

ncipal Secretary CTouns1n & iv1 r.v1a on o 
,vemmentofHirnachalPradesh Management Division- SMAF), copy of which is annexed as 

ATT~ST, 

Executiv~istrate 
H.P. Sectt .. Shimfa 

Annexure R-1 the State wise list of Trees Species free from 
Felling and Transit Regulations growing on Non forest area 
/private land in following States and UTs as received from 
MoEF & CC for the State of Himachal Pradesh is as under:-

1 Sr. 
No. 

I Name 
States/UTs 

of I Status 
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11. Himachal Kala Siris/Ohi/Sriris, Kachnar/ 
Pradesh Karial, Safeda, Kimu/ Chirmu, 

/Shahtoot/f ut/Mulberry, Poplar, 
Indian Willow/Biuns,Kuth, Kala 
Zira, Japanese Shehoot/paper 
mulberry, Paik, /Koi,/ 
Kosh/Kunis/ Kunish/Nyun, Khirk/ 
Khadki, Darark/Bakin, Fagoora/ 
Phagoora{Tiamble/timla/ 
tirmal/anjiri/cluster fig/ goolar, 
Toon, Jamun, 
Teak/Sagun/Sagwan, Ariun, 

It can therefore be inferred that mulberry being a sapling is 
not covered under the definition of word tree. Rather there 
is no embargo on their cutting as done in the instant case. 
That it is respectfully submitted before this Hon'ble Court 

that permission for development/ construction of Hotel 
building in question has been granted in favour of District 
Tourism Office, Hamirpur by Nagar Panchayat Nadaun, 
Urban Development Department vide sanction letter dated 
05.06.2024, copy of which is hereby annexed as Annexure 

' & C'Ni\ ~~iauonlio \he . 1nncipa\Sec-tel.a{'IJ unsm 1 1 R-2 for kind perusal of this Hon'ble Tribunal. The copy of 
" t Himacha\ Pradesh _,o~emmen ° approved maps is hereby enclosed as Annexure R-3 

A~,D 
execuUve~istrate 
H.P. Sectt., Shimla 

f. That it is pertinent to mention herein that the Himachal 
Pradesh State Pollution Control Board has issued consent to 
establish under Section 25/26 of Water (Prevention & 

Control of Pollution) Act, 1974 read with Section 21 of Air 

(Prevention & Control of Pollution) Act, 1981 vide sanction 
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order dated 03.01.2025, copy of which is hereby annexed as 

Annexure R-4 for kind perusal of this Hon'ble Tribunal. 
g. That it is submitted before this Hon'ble Tribunal that there 

are certain land-holdings of private owners in the project 
under reference. The respondent State is strictly adhering to 
the statutory provisions of the Right to Fair Compensation 
and Transparency in Land Acquisition, Rehabilitation and 
Resettlement Act 2013. The respondent Department of 
Tourism & Civil Aviation vide its office letter dated 

02.09.2024, copy of which is hereby annexed as Annexure 
R- 5 had requested the Himachal Institute of Public 

Administration to carry out social impact assessment for 
acquisition of land under the aforesaid Act. There after vide 
notification dated 25.11.2024 the respondent State has 
issued the social impact assessment Unit, copy of which is 
hereby annexed as Annexure R-6 for kind perusal of this 

Hon'ble Tribunal. The draft SIA report has been submitted 
. to the respondent State which is being finalized shortly. 

>nncipa\ Secrel.a~ CT()Un$il\ &dCiv\i\~v~u~~~;t so far as proposed construction of Hotel Building is 
r' vemmen\ ol Himacnal Pra es' 
~0 concerned, the main Hotel Building is to be constructed on 

ATTErT9' 
Executive ~istrale 
H.P. Sectt., Shimla 

Khasra nos. 1997, 2001, 2006, 2007, 2011 and 2015. The 
area statement of proposed construction is as under:-

AREA STATEMENT 
Sr. Item Area (Sq. Area (Sq. 
No. mtrs. Ft.) 
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1. Basement Floor 1845 19860 
2. Ground Floor 1787 19240 
3. First Floor 725 7803 
4. Second Floor 980 10549 
5. Third Floor 980 10549 
6. Fourth Floor 980 10549 

Total Built Up area. 7297.00 78550.00 

i. That it would be relevant to mention that as per (EIA) 

Notification dated 14.09.2006 issued by MoEF, under 
paragraph no.2 following are requirement of prior 

Environmental Clearance (EC):-
"2. Requirements of prior Environmental Clearance (EC):-
The following projects or activities shall require prior 
environmental clearance from the concerned regulatory 
authority, which shall hereinafter referred to be as the 
Central Government in the Ministry of Environment and 
Forests for matters falling under Category ~'in the Schedule 
and at State level the State Environment Impact Assessment 

. ~& c· .
1 
A, : ii -Alef.fl'ority (SEIAA) for matters falling under Category 'B' in 

Pnncipal Secre1,,y CTo~ 1v1 "v1auon11u 
Government of H1machal Pradesh the said Schedule, before any construction work, or 

ATTf{ff 
~ve ~./,Irate 
H.P. Sectt., Sh1mla 

preparation of land by the project management except for 
securing the land, is started on the project or 

activity: 
{i) All new projects or activities listed in the Schedule to this 

notification; 
(ii) Expansion and modernization of existing projects or 
activities listed in the Schedule to this notification with 
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ATTES~E;1 

Executive ~strate 
H.P. Sectt.. Shimla 

addition of capacity beyond the limits specified for the 
concerned sector, that is, projects or activities which cross 

the threshold limits given in the Schedule, after expansion or 

modernization" 
j. That the respondent State is also placing on record the 

relevant pleadings of the pending writ petitions to ascertain 
if the same issue is under consideration before the High 

Court, copy of which are annexed as Annexure R-7 
In view of the above submissions, it is, 

respectfully and humbly prayed that the supplementary 
affidavit on behalf of respondent Department of Tourism 
& Civil Aviation may kindly be taken on record in the 
interest of justice, equity & fair play. 

Verification:-

I, the above named deponent, do hereby further solemnly 
affirm that the contents of para 1 to 3 are true and correct to 

the best of my knowledge and nothing has been concealed 
there from. 

Signed and Verified at Shimla on this 10th day of January' 2025 

....... Dep~ent 
Principal Secretary (T•1,,1~~rn & Civil Aviation) to,. 
Government of H1machal Pradesh 
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F. No. 10-2/2020-NRM-SMAF
Government of India 

Ministry of Agriculture, Cooperation & Farmers Welfare 
Department of Agriculture, Cooperation & Farmers Welfare 

 (Natural Resource Management Division– SMAF) 

State wise list of Trees Species free from Felling and Transit Regulations 
growing on Non forest area /private land in following States and UTs as 

received from MoEF & CC. 

S.N
o.

Name of 
States/UTs 

Status 

1. Andaman n 
Nicobar Islands 

 Transit Permit is required for transit of forest produce
in A & N Islands and no exemption for any sps. has
been provided in the Regulation.

2. Assam  No Felling Permission (FP) is required for home
grown bamboo.

 No Transit Pass (TP) is required. Certificate from
Gram Panchayat is required.

3. Andhra Pradesh  NO FP. All spp exempted.
 NO TP, All spp exempted.

4. Arunachal Pradesh  No FP is for bonafide use except commercial use
 No TP is required except commercial and other use

5. Bihar  Tree sps currently exempted from Transit Regulations
(as on 27.02.2009)

Poplar, Eucalyptus, Kadamb, Gamhar, Mango, Litchi,
Toddy palm, Khajur, Bamboo sps (Except
Dandrocalamus strictus), Semul.

 Some more sps are in process to be exempted.
6. Chandigarh  No interstate transit permit is being issued by Forest

Department as no forest check posts have been
established.

 The permission for felling of trees on private /non
forest land is given only in two cases, i.e either for
any development work or trees are dangerous to
human life or property. As such no tree sps. is
exempted under this.

7. Chhattisgarh  Timber Sps that have been exempted from transit

regulations are Poplar, Casuarina, Su-babul, Israili

babul, Vilayati babul, Manzium , Nilgiri

8. Delhi  Since land is premium commodity in Delhi, farmers

generally do not practice agroforestry here. Sps. like

584491/2021/O/o AC(NRM) 10146
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Poplar, Kikar and Eucalyptus have been proposed for 

exemption. So FP is requied 

 There is no transit rules in Delhi for transportation of

timber.

9. Goa  No FP. Omitted Bamboo from the definition of tree.
 NO TP. All types of bamboo grown in private areas

(non forest areas) will not fall under the purview of

forest produce and hence transit permit for bamboo

felled from private areas are exempted

10. Gujarat  Nilgiri, Subabul, Saru, Champa, Laxmanfal , Ramfal,

Sitafal, Asopalav, Pendula, Nagkesar,Nagchampha,

Falsa, Ingorio/Angarea, Kamrakh, Kadhipatta, Limbu,

Chikotru, Bijoru/Turanj, Narangi, Mausambi,

Maharuk, Rukhdo,  Motoarduso, Limdo,Neem, Bakan,

Bakan, nim, Irani nim, Nimbara, Limbara, Mahanim,

Mahogony, Bordi, Bor, Khati bor, Ghulbor, Liehi,

Lilchi, Aritha, Aritha, Amba, Kadvo Saragavo,

Saragavo , Agathin, Segto, Agastin,  Desi Baval,

Goras amlili, Gando baval, Ganda  baval , Botlle

Brush, Jamphal, Dadam, Chikoo, Boralli/Mursal/

Vakal/ Varasd/ Bakul, Saptaparni, Champo, Safed

champo, Liar/ Nani/ Gundi/ Nagod, Nirgund/

Nargundi, Lingur Nirgudi, Ambla, Fanas, Pipli/papri,

Shetur, Haredo, Harero, Poplar, Golden cane palm,

Oilplam

11. Himachal Pradesh  Kala Siris/Ohi/Sriris, Kachnar/ Karial, Safeda,  Kimu/

Chirmu, /Shahtoot/Tut/Mulberry, Poplar, Indian

Willow/Biuns,Kuth, Kala Zira, Japanese

Shehoot/paper mulberry, Paik, /Koi,/ Kosh/Kunis/

Kunish/Nyun, Khirk/ Khadki, Darark/Bakin, Fagoora/

Phagoora/Tiamble/timla/ tirmal/anjiri/cluster fig/

goolar, Toon,  Jamun, Teak/Sagun/Sagwan, Arjun,

584491/2021/O/o AC(NRM) 11147



Semal, Shalmaltas, Bihul/ Beul/ Bhimal/  

Bhiunal/Dhaman, Paza/ Padam, Kamala/ 

Raini/Rohan/Rohini/ Sinduri, Aam(Mango wild variety 

), Rishtak/Ritha/Dode 

12. Haryana  Some sps are exempted from regulations under
Punjab Land Preservation Act, 1900. These are
Eucalyptas,Poplar, Alianthas , and Acacia tortilis.
There is no transit rules applied for timber sps.

13. Jharkhand   Eucalyptus (Safeda), Poplar, Casuarina,

Maha Neem,  Baken Kadmb, Subabool,  Silver Oak,

Israeli Babool  Vilayati Babool,   Babool,  Plam,  Ber,

Munga, Mulberry  Guava,  Nimboo, Santra,

Mussambi, Ashok,

14. Jammu & Kashmir  Kikar, Bel, Siris, Champ, Neem, Malugarh, Kakrad,

Palas, Amaltus/ Karangal, Sisoo/Tali, Dhamman, Nili

Gulmohar, Akhrot(khod), Kehbal jhingar, Baronkal,

Bilati Kikar, Safeda, Poplar, Robin, Chitta banddha,

Rondu banddha, Sagwan, Arjun, Beheda, Tun/Toon,

Bana, Dhoi

15. Karnataka  Acacia hybrid, Acacia mangium, Tree of Heaven, Rain

tree, All Cassias except Golden Rain tree, Cashew,

Christmas tree, Arecanut,  Casuarina, India Beef

wood, Lemon,  Ornage, Coconut, Coffee, Mayflower,

Indian coral tree, Eucalyptus, Glyceridia/ Quick stick,

Silver Oak, Rubber, Jacaranda, Sausage tree ,

Subabul, Umbrella tree, Sapota/Chikoo fruit, Melia,

Indian Cork tree, Drumstick, Mulberry , Curry leaf

tree, Peltoform, Purple bauhinia, Pagoda tree, False

Ashoka, Guava, Sesbania, Hummingbrid tree,

Paradise  tree, African tulip , Tabebula, Trumpet tree

16. Kerala  Species for  Ply wood: 

Vellappine,Kurangandi/Narivenga/Mundani,
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Karakily/Kalpine,   Kulamavu/ Kulirmavu/Ooravu, 

Pali/Palendinjan, Thellipine/Undapine, Kulavu, Red 

Cedar, Poon/Punna/Punnappa, Vediplavu/Mullampali, 

Charu, Pothundi/Perunthondi, Cheeni, Nedunar, 

Vallabham/Varangu, Chorapine, Chemmaram, 

Champakam, Cherukonna, Mulliam, Neeramruthu, 

Peenary, Kumbil, Veembu, Gnavel, Kattunelli, Vakka, 

Thavala 

 Species for Matchwood :Aspin/Kanala/Nasakam,

Elavu/Poola, Pala/Mukkampala,

 Species for Bobbin wood : Vellakil, Manjakdambu,

Species for pencil wood : Venkotta,

Perumtholi/Poochakadmbu, Attuthekku/Cadambu,

 Species for packing wood: Kara/ Bhadraksham,

Amazham,Aval, Arayanjili, Kalaveppu/Malaveppu,

Vatta/Uppathi,

 Fire wood : Palvu(Jack),Parankimavu ( cashew),

Kattadi ( Casuarina ), Poovarasu ( Poovarasu), Mavu

( Mango tree),Puli( Tamarind tree), Nattupunna

( Nattupunna), Aanjili( Aanjili), Vaka ( Vaha- species),

Poovam, ( Poovam), Konna), Thanni (Thanni), Uthi (

Uthi), Aal Jatikal ( Ficus species), Matti (Matti),

Murukku( Murukku), Elappu( IIoia) and

Kodamuli(Koadampuli)

17 Lakshadweep  NO FP. IFA or any Forest Act is not enforced in
Lakshadweep. Also, Bamboo is not grown anywhere
in Lakshadweep. Therefore amendment in IFA or any
Forest Act does not arise in this state.

 No TP

18. Madhya Pradesh  Neelgiri,  Casuarina , Poplar, Subabul, Israili Babul,

Vilayati  Babul, Australian Babul, Babul, Khamer,

Maharukh, Kadamb,   Cassia Siamea,  Gulmohar,
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Jacaranda,  Silver oak, Plam, Ber, Mulberry , Katahal, 

Amrood, Nimbu, Santra, Mussambi, Munga, Molshri, 

Ashok, Putranjiva, Imli, Jamun, Mango, Saptparni, 

Kaitha, Jungle Jalebi, Petltaphorum, Neem, Bakain, 

Sissoo, Karanj, Palash, Safed Sirus, Pipal, Bargad, 

Gular, Rubber, Semal, Kapok, Chirol, Gliricidea, 

Rimjha , meithi Neem, Gurhal, , Jasoun, Conifers , 

imported Timber Species  

19.  Maharashtra  Nilgiri trees,  Babhul, Subabhul , Prosopis,  Ashok,

Drumstick, Sindi, Orange, Chiku, Bhendi, Acacia,

Poplar, Lac, Casuarina equisetifolia , Rubberwood

20. Meghalaya  Meghalaya being a Hilly state, there is no

Agroforestry at all, since percentage of states land

covered by agriculture is very small.If any blank inter- 

state movement of timber is permitted, state will lose

meagre resource of forests under  control of the

State Government.

21. Mizoram  Kothal, Tung, Eucalyptus spp. ,Mulberry, Neem,

Rubber tree, Imli, Silver Oak, Subabul, Mango,

Guava, Coconut, Citrus, Areca nut

22. Manipur  No Felling Permission (FP) is required

 No Transit Pass (TP) is required for home grown

within state.

 TP is required outside state

23. Nagaland  Aam, Korei, Walnut, Neem, Alder, Manipur Sim,

Kadam, Hollock , Khokan, Teak, Gamari

24. Odisha  Bada chakunda, Sana Chakunda, Jhaun, Sliver Oak,

Patas/Nilgiri,Sunajhari/Acacia, Subabul, Kaitha,

Ambada, Batapi, Oau, Sajana, Karamanga, Sahada,

Plam tree, Debadaru,  Bhersunga, Gohira, Giliricidia,

Paladhua, Coconut

584491/2021/O/o AC(NRM)
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25. Punjab  "forest produce" shall specifically mean timber 

(converted or otherwise), firewood, charcoal, katha 

and resin, but shall not include Non Timber Forest 

Produces (NTFPs) like bamboos and agro-forestry 

species such as Populus spp., Eucalyptus spp., Melia 

azedarach (Drek), Morus alba (Mulberry), Leucaena 

leucocephala (Subabul), Casuarina spp., Grevillea 

robusta (Silver Oak), Acacia mangium, Melia dubia 

(Malabar Neem), Prosopis cineraria (Khejri), Salix 

alba (Indian willow), Gmelina arborea (Gamari) or 

any other species declared by the State/ authorised 

agency as agro-forestry species from time to time. 

26.  Rajasthan   Casuarina, Australian babul, Khamer, Caaia Siamea, 

Gulmohar, Jaccaranda, Silver oak, Plam,  Ber, 

Mulberry, Katahal, Amrood, Sehjana, Molshri, Ashok, 

Putranjiva, Imli, Jamun, Saptarni, Kaitha, Jungle 

Jalebi , Petaphorum, Bakain, Karanj, Safed Sirus, 

Semal, Kapok , Churel, Mithi neem 

27. Sikkim  No permission for felling of trees on any private or 

Forest land has been granted.If anyone wishes, he 

have to apply to Block Officer. 

28. TamilNadu   Mesquite, Casuarina, Subabul, Palmyrah, Dadops, 

Umbrella thom, White Back Acacia/ Panicled Acacia, 

Maharuch,  Maharukh/East India Walnut/Siris, 

Cashew, Kadam, Jack, Neem/Margosa, Red silk 

cotton/ Kapok, Sappan, Cassia, white silk cotton 

tree/kapok, Sissoo, Coral tree, Eucalyptus, Gamari, 

Rubber, Sea Hibiscus, Mohua, Mango, Persian Lilac, 

Malabar Neem, Morinda /Suranji, Manila/ Tamarind, 

Pongam/ Indian Beach, Rain tree, Mahogeny, 

Jamun/Indian cherry, Tamarind, Esperanaza, Indian 

584491/2021/O/o AC(NRM)
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Portia tree/Indian Tulip, Red Cedar/Toon, Silver Oak. 

29. Telagana  (i ) Eucalyptus, Neelagiri,Jama oil (ii) Casurina, 

Sarugudu, Sarvi, Saru(iii) Poplar(iv) Subabul (v)  

Israeli Babool  ( vi) Seema,Thumma(vii) Australian 

babul(viii) Gummaadi teak (ix) Pddamanu  (x) 

Kadamb, (xi) Seema/ Tangedu (xii) Jacaranda (xiii)     

Silver oak (xiv) Regu, Ber(xv)  Mulberry (xvi)   Jama, 

Guava (xvii) Orange and related species,(xviii)  

Munga (xix) Ashok/ Naramamidi (xx)  

Mahaputrajivi/Putrajeevi ( xxi) Edakulapala  (xxii)  

Turakavepa(xxiii) Kanuga (xxiv) Rubber / Seemamarri 

(XXV) Tella Tumma (xxvi) 

Gliricidea/Seema/Kanuga(xxvii) Tella Tumma (xxviii) 

Kaivepaku (xxix)Mandara (xxx)  Conifers( chir, Kail, 

Deodar, Pine species) (xxxi)   Tati, Tadi, Palmyrah 

(xxxii) Sapota (xxxiii)Coconut, Kobbari, Tenkai,  

(xxxiv )  Cashew , Jeedimamidi ( xxxv) Semma, 

Chinta, ((xxxvi) Raint ree, Nidragannreru, (xxxviii) 

Mango,Mamidi( xxix)  Panasa, Jackfruit   

30. Tripura  Tree species like Mango, Litchi, Drumstick, Guava, 

Rubber and bamboo are exempted from extraction 

from private land. Bamboo sps. have been exempted 

from transit permits both from Private and Forest 

land. Transport of Timber is also permitted . 

31.  U.P.  Aru, Casuarina, Jangal Jalebi, Poplar, Babool, Vilayati 

Babool, Rabania, Siris, Su-babool, Kathber, Jamun, 

Eucalyptus, Dhak Palas, Paper Mulberry, Ber, 

Sainjana,  Shah toot, Mango (Desi, Tukhmi or Kalmi) 

32. Uttarakhand   27 tree species have been exempted from the 

provision of Tree protection Act, 1976. This includes 

fodder and small timber species that are being used 

584491/2021/O/o AC(NRM)
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in small scale industries, animal husbandry, 

agricultural implements and allied activity. Other 07 

tree species like Walnut , Neem, Oak , Ficus (Peepal 

and Banyan) and Deodar have been placed in the 

restricted category and felling permission can be 

granted only in case of dead or dangerous trees.  
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Sr. No. : 16185

Nagar Panchayat Nadaun

No. : 02202400923 Dated : 05/Jun/2024

To

Sh./Smt./M/s O/O TOURISM HP C/o : S/o

DISTRICT TOURISM OFFICE HAMIRPUR NEAR HAMIR HOTEL, , DISTRICT TOURISM DEVELOPMENT
OFFICE HAMIRPUR, Hamirpur, Hamirpur, Himachal Pradesh

Subject :- Permission for Development / Construction of building.

You are hereby granted permission under 12 of the Himachal Pradesh Town and Country Planning Act, 1977 (Act
No.  12  of  1977)  and  under  section-203  HP  Municipal  Act.1994  (Act  no  13  of  1994)  on  Khasra  no.
1914,2002,2003,2004,2005,2006,2007,2008,2009,2010,2011,2012,2013,2014,2015,1997,2001  Revenue  Mohal  SERRI
situated at Ward 3-Jain Mohalla to carry out the development/ sub-division of land/ construction of building as mentioned
in your Application under reference, subject to the following conditions, namely:-

1. Building operation shall be carried out strictly in accordance with the approved building plan.

2. Front, side rear set back should be left as per approved plan.

3. No tree should be cut without the prior permission from the Competent Authority.

4. The date of commencement of development shall be intimated to this office.

5. The no objection certificate at plinth level shall be obtained from this office. Otherwise NOC for service connection
shall not be issued.

6. Minimum permissible distance of construction from the circumference of a tree/boundary of forest shall be 2.00m. &
5.00m. respectively.

7. Building shall not be put to use prior to the issue of completion certificate by the Competent Authority.

8. The height of parking floor shall be as per approved plan.

9. The height of sloping roof shall be as per approved plan.

10. Submission of Structural Stability Certificate of the building at the time of its completion shall be mandatory.

11. Maximum hill cut of 3.50m.height shall be permissible.

12. The construction of rain harvesting tank is mandatory.

13. The safety norms of H.P.S.E.B. may be followed where HT/LT lines are crossing over the plot.

14. The construction shall be carried out strictly as per approved plan otherwise NOC for service connection shall not be
issued.

15. Approval is granted subject to the condition that the land use other than existing required to be changed or If
involved to be changed as per Development Plan of town,It will be changed by the concerned department before
construction.

Note :- Sanction shall be valid for 3 years and may be further extended under Law.

Permission for Development / Construction of building

Firefox https://obpsud.hp.gov.in/dashboard

1 of 2 6/6/2024, 1:11 PM

19n .... _______________ .. n 
1111 IH H 11111111111111111 IH IH 111111 H 
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Enclosers: As above :-

Sh. Raman Kumar
Secretary

Nagar Panchayat Nadaun
Urban Development Department

Himachal Pradesh

Copy to :-

1. The Chairman, Urban Development Department Authority  along with a copy of the approved plan for information
and further necessary action.

2. The Registrar/ Sub-Registrar, Tehsildar/ Naib Tehsildar  District    Himachal Pradesh alongwith a copy of the
approved plan for information and making necessary entries in the Revenue record.

Enclosers : As above :-

Sh. Raman Kumar
Secretary

Nagar Panchayat Nadaun
Urban Development Department

Himachal Pradesh

Firefox https://obpsud.hp.gov.in/dashboard

2 of 2 6/6/2024, 1:11 PM
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Sh. Raman Kumar
Secretary

Nagar Panchayat Nadaun
Urban Development Department
Government of Himachal Pradesh

Ref No. : 02202400923
05-Jun-2024
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FIRST FLOOR 
5 NOS.lYPICAL GUEST ROOM, CONFERENCE ROOM 

DOOR VAtllOW SOlEDULE-FIRST ROOR 

GWING SCHEIJULE.flRSTFLOOR 
D 8 Wooden DOIX 750 

lfARKED Oll DESCRIPTKlN DI 4 Wooden DOIX 900 
rnDTH Sill UNTE HEIGHT 02 8 Wooden DOIX 1000 

aslelevalioo 03 2 Wooden DOIX 1200 
asle1e1,alioo FD 3 Fre Door-doub~ eaf 2000 
asielel'alioo 
aslelm'alioo rn 
asle1e1,alioo rfl 

1-PR_OJ_EC_T ____ ---1::':!~~::!~=TI!! 1--------+-REVIS-l""-,--------1 
Dlllf*ilf.ll!l~OOillHN vn 
(llll\65 

HOTEL 
ATNADAUN, 
HIMACHAL 

IAU Dl'El&ll6AAE 110.UORGiK&.ES 
2.00ll>i~DR'IM!llll.YIIEK1'.JIIED 
DM:lt:Xllt5.liiET09i:ON:CE~m. 
J..IUO :l:tllGIAISTSECH:03! 
:HCfiEOOIIIEJICllGl'OIKCtl~n. 
1.AWOECRE?!OOES SIVU :t BiKIU",,!{J 
UIOERll!EIOTICEOf.i.RC :rECiSPit!R 
COUM91CEIIEliTOF'lCIAl 

Ml REIIARKS DATE DATE 

RAINl'IATER RAINl'IATER 

2100 
2100 
2100 
2100 
2100 

2100 SDl SltalldoLlil1d01J 1200 100 2100 I I BRICK HATCH LEGEND 
I 

S06 15l5 100 2100 I 2301,11.!THKBRICKW L 

~cH~:Cr PRoJEcmNABOVE II II 
,___ ____ __,SIGN:- SIGN:-

I .............. ---- -------------
D I c::::=J RETAININGWALLASJSTRC. 

I I I WD/Ja 100MMTHK.AACSLOCKWORK 
lllllll!I 115 MM THK. BRICK L ____ l ____ J OWHT.LEDGEWAl.l 
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Sh. Raman Kumar
Secretary

Nagar Panchayat Nadaun
Urban Development Department
Government of Himachal Pradesh

Ref No. : 02202400923
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GUTTER 

I 
I 

I 

J 
II 

RAINl'IA IJ / I 

VERTIU'J ,,:, I 

SECOND fLOOR 

- -

-

I 

11 

'-:~ 
·-·-

I 
-- ----

I 

- ---

- ---
I 

I 

----

..,__ --

RAINl'IATER 

I I + I I 

I I 

w 
01 
~Q -ii! 

I g~ 

I ~o 

I 

! C\ 
I 

t 

I I 

I 

I 
I 

I 

I/ 
IU 
111 

\ PROJECTKlN BELOW 
AT FIRST ROOR LEVEL 

DOOR rnNOOW SCllEOOlf-SECOND ROOR 

~ARKED QTY. OESCRJPlXJN 
l'ADTH Sll L TEI 

D 12 WoooonDoor 750 1100 
DI 1 WoooonDoor 000 1100 
D1 1l WoooonDoor 1000 1100 
GO 1 Glmlklor 1000 1100 
G01 1 Gllss lklor-doolil leal 2000 1100 
FD 5 Fire lkio1-0oobe eal 2000 1100 

w 2 UPVC ixed wind~r 750 300 B.O.B. 
W1 1 UPVC ixed wind~r 000 150 B.O.B. 
Wl 1 UPVC ixed Windlll 1500 as/eevaliJn 
W3 1 UPVC ixed wind111 2050 100 B.O.B. 
W4 1 UPVC ixed wind~r 2LOO as/eevaliJn 
W5 5 Ul'lt fixed l'ililo\l 2700 100 B.O.B. 
Wi 6 Ul'ltfixedl'ililo\l 3000 100 B.O.B. 

Gl.AZUlG SCHEDULE-SECOND FLOOR 

HEIGHT 
~WlKED QTY. DESCRIPTION 

WIDTH I SILL LINTEL! HEIGHT 
GL Ul'ltlixedglazilQ AS/PLAN I 100 BOB I 

SHAfTS DOOR-SECOND FLOOR 
MARKED QTY. rrnrn SILL LINTEL 

S I ShaAdOll 550 100 1100 
SD I Shal dOll 650 100 1100 
SD1 I Shal dOll 680 100 1100 
SD2 1 ShaA double door 850 100 1100 

2100 SD3 I ShaR doub~ door 970 100 1100 
SDl I ShaR double door 1100 100 1100 

2300 SD5 I ShaA double door 1510 100 1100 
SD6 I Shal double door 1535 100 1100 
SD7 I ShaA double door 1665 100 1100 

BRICK HATCH LEGEND 

Ill 
CJ 

230 MM THK. BRICK WAll 

115 MM THK. BRICK WAll 

200 MM THK. AAC B OCK WORK 

RETAINING WALL AS/STRC. 

VIU//lA 100MMTHK.AACB OCKWORK 
liliil 115 MM THK. BRICK 

LOW tfl'. LEDGE WALL 

PROJECT !1!!: RELEASED FOR: TITLE SECOOO R.OOl CM. LAYOUT ARCHITECT/ INTERIOR DESIGN ---------1:=::f~::f~=(fnft 1-------+--------1 

HOTEL 
ATNADAUN, 
HIMACHAL 

Dl/Tf*ilf.ll!l~OOillHN 
(llll\65 

IAU Dl'El&ll6AAE 110.UORGiK&.ES 
2.00ll>i~DR'IM!llll.YIIEK1'.JIIED 
DM:lt:Xllt5.liiET09i:ON:CE~m. 
J..IUO :l:tllGIAISTSECH:03! 
:HCfiEOOIIIEJICllGl'OIKCtl~n. 
I.AWOECRE?!OOES SIVU :t BiKIU",,!{J 
UIOERll!EIOTICEOf.i.RC :rECiSPit!R 
COUM91CEIIEliTOF'lCIAl 

,_1-s~::IOO:RE:tlARK::s :::DATE::DATE::::::::-+-1--< TVASTRA THE ARCHITECT 2nd Floor, Above T umblediy, 
1--+-----+-----<SCALE NTS Ward no. 8,New road Hamirpur 

DRAWN BY S.Nffi (H.P) 
:_~------~-_. ..... cio-ar---~- Mob-8727992665 

D'h~. NO. PJlCIWfflJNIM/L-01 E-mail: ar.akhil2194@gmail.com 

'""" -~ 

ll I 

I 
I I -
I I =t --- GI -

1,--
t----,__~ 
9-;;i 

0 ill" . 
g 17gl . ~g 

l[ 
1~ lu -'D ';1 

I 

I 
I 
I 

J. 
I 

I 
EEl:tlllll,i 

6RfXf 
I 

I 
I 

; 

PROJECTION BELOW 
AT FIRST FLOOR LEVEL 

RAINWATER 
VERTICAL PIPE 

I ,,__,_...__. 
&llllOlr,i 11--1-...--< 
iRIUlil I 

0 ml . § 
l----+~1-=---'"",1---3--"~~ro~ 'I l il :, ::=1-1-::::::::::::::::===:~ 

! Jr:l•-•-1-1 1~ @Y\ z;:: ,;J~ 

I 11 II ~I liil=; ;:=::=- Mil:=-----1 

RAINWATER lz 2 :'.J 14ttttf1Lf=~===f=~1==fftt-HH:-IIM~'i_,\ ,,_....,-is RAINWATER 

=VER""Tk:Al_=p1=PE-~ I>-- I t-------- 1
--< I - \ VERTICAL PIPE 

1-lt; PROJECTKlN BELOW 

CLIENT 
SIGN:-

AT FIRST FLOOR LEVEL 
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23
RAINWATER RAIN WATER 

f"iiERi'icA[ PIPE f"iiERi'icA[ PIPE 

I t~ I I 

1 RAINl'mTER 
I I • , • rtKTIC,Al PIPE • 

~32,n.~.,.._,,-.::::i:u'l--~32:N-.r----M:1s--1,... 1~ 1a1s; ...... 2550-,,..2001G1J+--41i.'llt--f--i1.n.'l11--f-----,1!llll1--f .... . ... . ... 4~ -2585 t ~79~ ·-· .... . ... 
1=---=----=..r-1 _-_-_-r-,--1 --i--r-,......-_,. ....... , ..::::::..::::::..::::::-,-,---,,-=r mi. JOINTA! 

I 

I I 

11 
I I I I I ; 

. 

THIRD fLOOR 

I 

I 
I 
I 
I 
I 
I 
I 

I 

I 

. . 

DOOR WIND0\1/SCHEDULE .SECOND FLOOR 

MARKED OlY OESCRl'TION 
l'AOlll SILL LINTE 

D 11 l'/oooen Door 750 1100 
D1 1 l'/oooenlJoor 900 1100 
D1 14 l'/oooenOoor 1000 1100 
GD 1 GlassOOll 1000 1100 
GD1 1 Glass 00il-001tre leal 1000 1100 
FD 5 Fire0011-00ulil31Eal 1000 1100 

w 1 UPVC fixed 'liloow 750 300 B.O.B. 
V/1 1 UPVClixed'liloow 900 150 BO.B. 
W1 1 UPVClixed'liloow 1500 agelevation 
Vil 1 UPVClixed'liloow 2050 100 BO.B. 
WI 1 UPVClixed'liloow 1400 as/elevation 
W5 5 UPVC fixed tir.oow 1700 100 BO.B. 
Viii 6 UPVC fixed lliroow 3000 100 B.O.B. 

PROJECT !1!!: RELEASED FOR: 

. 

I 

HEIGIIT 

2100 

1300 

I I I 

1111111 

I 
I 

I 
I 

113 
1rr:n11 

3111 

I 
I 
l!!ii 

1111111 

Ill'! 

3111 

llllJU .. I ---~=--~------~---~~---~ 
tul !ill hi 11 !i1ll 11 11 !illl 1111 !IOI !ill !II 

----

----
, tr!lll 11 

I I 
\ I , I 'ff --., -r-,.,-r 

I 

-- --
I s:!: I 

I 

I I 

--~ --,i . 

WATER I I I I 

I TIC,,IJ.PIPE 

tr I I 
iB I I 

I I 

I/ 
I' 

~------------~ 
GlAZING SCIIEDULE-THIRD FLOOR 

IIAAXEO QTY. CtSOOlPTION 
I' DTH SlL LINT~ HBGHT 

(l UPVC ill!d a~zil'll ~LAN 100 8.0.8. 

SHAFTS DOOR-THIRD FLOOR 
11.ARKED QTY WIDlll Sill LINTEL 

550 100 2100 
SD 1 Sban door 650 100 2100 
SD1 1 Sban door 680 100 2100 
SD1 1 Sban llooble ooor 850 100 2100 
SD3 1 Sban llooble ooor 970 100 2100 
SD4 1 Sban llooble ooor 1100 100 1100 
SD5 1 Sban llooble ooor 1510 100 1100 
SD6 1 Sban llooble ooor 1535 100 1100 
SDI 1 Sban lloobleooor 1665 100 1100 

\ 

/ 
-

PROJECTION BELO\'/ 
AT FIRST FLOOR LEVEL 

I II 

I 
I 

I 

RAINWATER 
VERTlt:,UIPE 

TITLE THIRDR.OlllCIW.IAYOOT ARCHITECT/ INTERIOR DESIGN ARCHITECT ----------1:=::f~::f~=(fnft 1--------+---------1 SIGN:-

HOTEL 
ATNADAUN, 
HIMACHAL 

Dlllf*ilf.ll!l~OOillHN 
(llll\65 

IAU Dl'El&ll6AAE 110.UORGiK&.ES 
2.00ll>i~DR'IM!llll.YIIEK1'.JIIED 
DM:lt:Xllt5.liiET09i:ON:CE~m. 
J..IUO :l:tllGIAISTSECH:03! 
:HCfiEOOIIIEJICllGl'OIKCtl~n. 
I.AWOECRE?!OOES SIVU :t BiKIU",,!{J 
UIOERll!EIOTICEOf.i.RC :rECiSPit!R 
COUM91CEIIEliTOF'lCIAl 

REVISIOO 
S.liO REIIARKS DATE DATE 

SCALE 

DRAWN BY 

CIOBY 

D'h~. NO. 

TV ASTRA THE ARCHITECT r-r-

+ lµ I 
2nd Floor, Above T umbledry, 

NTS Ward no. 8,New road Hamirpur 
S.Nffi (H.P) 

Mol>-8727992665 
All[llJHl\JrtlW!Jl -01 E-mail: ar.akhil2194@gmail.com 

I I 
I I 
I I 

D NI 

11 
I 

I I 
I I -
I I =l ----,,--,....._ 

~-
--;i 
---. .r 

. 

s 
f-

CLIENT 
SIGN:-

I I 

I 

.... .... ' I PROJECTION BELOW .... l ATFIRSTFLOOR LEVEL .... l 

I 

-I ~- RAINWATER 
/ ./ VtJ\11\JUIPt 

" 
I 

p RMN~mTER - VERTICAL PIPE -rili \ PROJECTKlN BELOW 
ATRRSTFLOOR LEVEL 

BRICK HATCH LEGEND 

I~ 23-0 MM THK.BRICKWALL 

~!K 

ETAININGWALLAS/STRC. 

100MMTHK.AACBI.OCKWORK 

ll!lll!l!l!lil 11 S MM THK. BRICK 
OW HT. LEDGE W 
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I 

- - - --
I 
I 

I I 
I 
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I I 
I 
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I 
I 

-

-1-+-HfiH+Hf-H 

- - --
I 
I 
I 
I 
I 
I 

-l+Ht,H+HI-H -' 
I 

-H-H'1H +t ,1-H -'-- --
I 

I 
I -

I 

OURTH fLOOR F 
Sf\A.FTS DOOR-FOURTH FLOOR DOOR WINDOl'ISCHEIJUlE .fOURTH FLOOR 
IIARKED QTY. WIDTll Sill LINTEL 

SD 1 Shaffiloor 550 100 2100 LIARKED QTY. OESCRFTION SD1 1 Shaffiloor 650 100 2100 l'nDTll 
SD2 1 Shaff iloor 680 100 2100 D 5 Vloixlen~r 750 
S03 2 Shaff iloob~ooor 850 100 2100 01 5 Vloixlen~r 1000 
SD4 1 Shaff iloob~ ooor g,o 100 2100 FD 6 fie Do11-00u~ leal 2000 
SD5 1 Shaff iloob~ ooor 1200 100 2100 
SD6 1 Shaff iloob~ ooor mo 100 2100 
SDI 1 Shaff iloob~ ooor 1535 100 2100 w 1 UPVC fixed wi:ldow 2l00 
S08 1 Shaff iloob~ ooor 11i65 100 2100 W1 5 UPVCfixedllinoow 2700 

PRO JECT !1!!: RELEASED FOR: 
lt!3M~&0!5!QtlSl}ofC(flm{((flffi 
tl!i611U'.l~l'.DOIIY!fifll:ru'.ll) 
Dlllf*ilf.ll!l~OOillHN REVISIOO 
alll\Sl HOTEL S.liO REIIARKS DATE 
IAU Dl'El&ll6AAE 110.UORGiK&.ES 
2.00ll>i~DR'IM!llll.YIIEK1'.JIIED 

ATNADAUN, DM:lt:Xllt5.liiET09i:ON:CE~m. 
J..IUO :l:tllGIAISTSECH:03! 
:HCfiEOOIIIEJICllGl'OIKCtl~n. 
I.AWOECRE?!OOES SIVU :t BiKIU",,!{J 
UIOERll!EIOTICEOf.i.RC :rECiSPit!R HIMACHAL COUM91CEIIEliTOF'lCIAl 

f 
I I PROJECTION BELOW 

~35: ~sos--f AT FIRST FLOOR LEVEL 

I I 
--I I I I I I I I RAINWATER 

1 '.I ,Ii, 'mi 2M MIi VII 1olo !ill 1ft i;ro • Ji, / \{RTIOOPIPE 

I 
an el ,.: !lll ID Ill !ill Ill II f;I!) !IO 

la ltl 1111 Ill 
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I 
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- - J 

I I 

I/ I 
I 

I I I IP I 
I I I I I 
I I I I I 

I I I I I -
-I ti -p --It--

>----
----, 

'----I 

2111 ll!il I llli411 

.... I I 
,lj I I 

- : t·--------1------
1--~• = I I 

Sill LINTEi HEIGHT 
2100 
2100 
2100 

as/e~valioo 2300 
100 B.O.B. 

\ PROJECTIO/l BELOW 
AT FIRST FLOOR LEVEL 

BRICK HATCH GENO 

230 M~11HK. BRICK WALL 

115 MMlHK. BRICK WALL 

Ill 200 MM lHK. MC BLOCK OORK 

CJ RETAINING WALLASISTRC. 

VDB 100 MM lHK. MC BLOCK OORK 

1111111111 115 MMlHK. BRICK 
LOW HT. LEDGE WALL 

RAnlWATER 
VERTICAL PIPE 

TITLE fOORIH flOOR CML lA OUT ARCHITECT/ INTERIOR DESIGN ARCHITECT 
SIGN:-w TVASTRA THE ARCHITECT 

DATE + 2nd Floor, Above T umbledry, A SCALE NTS Ward no. 8,New road Hamirpur 
S.Nffi i) DRAWN BY (H.P) 

Mob-8727992665 CIOBY 
E-mail: ar.akhil2194@gmail.com '<I D'h~. NO. /JlCljlHTIJN[«~~ -01 

I I 
I I 

• I I 
$ I I 

" I I 
I I 

I 11 

E§ ---- \IRTIOOPl'E 

PROJECTION BEi.OW 
AT FllST FLOOR LEVEL 

CLIEITT 
SIGN:-

GJ 
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I I I 

258~79t.~5() 
I "w ~· 

IEIIJIEIIUI 

I 
I 

I ·---.,,.- ·-·-r-· 

I I 

BASEt8TPlAN 

DOOR WI DOWSCHEDULE-BASEMEITT 

ltARKED QTY. DESCRIPTION 
WIDTH 

FD 1 Fi'e Door 1050 
FD1 1 Fi'e Door 1250 
FD2 3 Fi'e Door.<fouble leaf 2000 

SH.AfTS DOOR-BASEMENT 

l!ARKED QTY. WDTH 
SD 1 Shaft door 650 
SD1 1 Shaft door 680 
SD2 1 Shaft douNe door 970 
SD3 1 Shaft douNe door 1200 
SD4 1 Shaft douNe door 1510 
SD5 1 Shaft douNe door 1535 
SD6 1 Shaft douNe door 1665 

\ 
\ 

\ 

\ 
SI INTEL 

2100 \ 

2100 \ 

2100 

SILL LINTEL 
100 2100 
100 2100 lffll. :tOO 
100 2100 
100 2100 
100 2100 
100 2100 
100 2100 

I DWG. I -------+-
1-----·-·t·-----·-t·-· 
I I I 

I I I 
I I I 

1--------+--------·1-·-· 
I I I 

1--------+--------t---· 

' I /' ,/ ' I ! I I i i i 
' ' \ \ \ \ \ \ \ \ \ \ \ \ 

\ \ \ \ \ \ \ \ \ \ \ \ \ \ I, . \ \ \ ', ', 

11111 

VENTILATOR OPENING SCHEDUlE-BASEMENT FLOOR 

MARKED Q DESCRIPTION 

115 IAU THK B!OC!( W/JJ.l V U75 150 
VI 2215 150 

100 IAU THK AAC BlOCK I\IJRK Vl mo 150 
V3 1 ven orvlithframe 2885 150 RETAINING WALL ASISTRC. 150 V4 3375 

ruJl/llA 100 IAU THK AAC BlOCK I\IJRK V5 3500 150 
mg 1151AUTHK B!OC!( V6 1 ven orvlithframe 3600 150 550 

LOWHUEDGEl'IALL V7 1 ven 1or vnth frame 3980 150 600 
V8 2 ven 1or vnth frame ~050 150 600 
w ~200 150 550 
V10 1 ventia1or vlith frame ~750 150 550 

PROJECT !1!!: RELEASED FOR: ITLE: BASEMENT Cl\l. lAYOUT ARCHITECT/ INTERIOR DESIGN -------:=::f~::f~=(fnft 1------+-------1 

HOTEL 
ATNADAUN, 
HIMACHAL 

Dl/Tf*ilf.ll!l~OOi!IHN 
(llll\65 

IAU Dl'El&ll6AAE 110.UORGiK&.ES 
2.00ll>i~DR'IM!llll.YIIEK1'.JIIED 
DM:lt:Xllt5.liiET09i:ON:CE~m. 
J..IUO :l:tllGIAISTSECH:03! 
:HCfiEOOIIIEJICllGl'OIKCtl~n. 
I.AWOECRE?!OOES SIVU :t BiKIU",,!{J 
UIOERll!EIOTICEOf.i.RC :rECiSPit!R 
COUM91CEIIEliTOF'lCIAl 

,_REVIS_IOO_RE_l""-"S-~+--~---------<TVASTRA THE ARCHITECT 
IMI\ DATE DATE I 

11-0.;mi1---+-----<+ 2nd Floor, Above Tumbledry, 
1--1-----1----rSCAL_E ---t-:NT:-:::S :::-------1 Ward no. 8,New road Hamirpur 

DRAWN BY S.Nffi (H.P) 

S1llltlllliili/11•iQfY 

,_.. ____ __.cioar Mob-8727992665 
l--+----1----iD'h~.No. ARCf{IHTl)NDN/8/l·01 E-mail: ar.akhil2194@gmail.com 

I I ,'~ I 

I I U I 
I I I 

CLIENT 
SIGN:-

ROI.LIN 

.:. 

RETAINING WALL ASISTRUCTU E DWG. 

RETAINING WALL AS/STRUCTURE DWG. 

T" 
T" ----t® 
(\J 
C!) 
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R,11.'l\YAlER 
1/ERTK'.AI. PIPE 

RAINl'LI\TER 
VERTICAI.Pl'E 

I I I 

32+113+32Nt+-+-----------i 
H J K L 

I O~IDN~~ , f 

PROJECTKlN 

r-- -----
1 

I ©::::::::::::::: ::: 

i ii Ill 
II I 11 
11 ! 

r+~t-----
11 
11 - L 
II 
II 
II 
II 
II 
II I II 

1@::::::::::::::: :::::_ 
I 
L ______ _ 

GROUND FLOO 

I I 

' I I I ' .l..__,. ______ , 

\ ! I ! ' 
'I· I ' \, ,I -( ,f 

I I 

,---- -- \ 
/ I I \ ,--+-+--f -

i I i 
--....&.•-• --L 

~l --
I I 

-,. 

-------- --- ----

j-----·-·t -------: 
I 12'11 I 
I I I 

,, I \\ 
I \ \ d I 11 

I \ \ •~ \ \\ I \ 1 
I \ \ ', 

I I 

3 
--------- ---

I I 

I I 
I I 

----1----------i----
l I 

I I 
I I 

I I 
I I 

I I 
I I 

----1----------t-----
l I 

I I ----1-----------.---
1 I 
I I 

I I 
I t!Dlllli.l I ----,---------·r·--

----1---------L----I Mill I 
I 1411m15 I 

I I ____ , __________ J.... __ _ 

I I ! 
I I 

----,-------·-·r·--
, I 

----1----------i----J I 

----1-------·-·r·--____ i __________ i ---
' I 

I I 
I I 

I I 
I I 

:=:=1=:=:=:=:=:t:=: 
WI 

I I ____ [ __________ L __ _ 
I I 

I I 
I I 

\ \ \ 
_____ l _________ J __ _ 

I I 

MARKED QTY. IISOll'llON 
l'IIDTH Sil um fEIGHT 
1200 as/elevatim 

(l2 13~ as/ele'latioo 
G.3 1475 as/elevatim m 
G.4 as/ele'latioo 
G.5 2215 as/elevatim 
G.6 Ul'\tmd 2345 as/ele'latioo 
G.7 Ul'\t ilEd 3155 as/eie'talim 
G.3 Ul'\t ilEd 31~ as/ele'latioo 
G.9 Ul'\t ilEd 3100 as/elevatim 
G.10 Ul'\t ilEd 3185 as/elevatim 
G.1ill 2 Ul'\t ilEd 
G.11 3 Ul'\tmd 
G.12 2 Ul'\t ilEd 

3100 as/ele'latioo 
3500 as/elevatim 
«150 as/elevatim 

lr?A COI.Uti!NlERMINAlEBB.OW I 

4850 as/ele'latioo 
G.14 1 UPitb!dglllilflild0>1 0050 as/elevatim 
G.15 1 UPitiodgllliJtllild0>1 ra1s as/elevatim 

TFLOOR MNOUET ARfA 
DO)! l~NlnYSCHElllE-GROOND Fl.DOR SflAFTS OOOR-GROUtll Fl.000 

MARKID QTY l~DTH Sill LINTEL 

Sil um fEIGHT MARKED QTY DESCRIPTION 
l\10TH Sill UNlE HOOIT 

DG1 Ul'\tbro 3600 D 10 \'bxailm 750 2100 llG2 Ul'\tbro 3600 DI 3 \'bxailm lOO 2100 DG.'I Ul'\tbro 3&:11) 
D2 3 l'bxailm 11XNJ 2100 DG4 Ufitlt!dglllilf1IU1r 3170 3600 00 3 l'b:iiBJ[lixJ 1100 2100 llG6 Ul'\t bro TCllbi 3170 3600 FD1 FieDoor-ooooeleaf 1850 2100 llG6 UP'.tlmhi!lbl «110 3600 FD2 Fie Door-ooi.tie leaf 21XNJ 2100 DG7 UP'.t bro TCllbi 4245 3600 

s 1 Sh OOIJ 600 100 2100 
SD 1 650 100 2100 
SD1 1 680 100 2100 
SD2 970 100 2100 
SOO 1100 100 2100 
SD4 1510 100 2100 
SIJ5 1535 100 2100 
SOO 1665 100 2100 

llG8 UPitioJlglllilfllll~1r l750 3600 

PROJECT !1!!: RELEASED FOR: ITLE: GROOND RJXJR CIW. IAYOUT ARCHITECT/ INTERIOR DESIGN ARCHITECT 
lt!3M~&0!5!QtlSl}ofC(flm{((flffi 1------+--------1 --------1:r!::.:::~~~ REVISIOO SIGN:-

HOTEL 
ATNADAUN, 
HIMACHAL 

(llll\Jil 

IAU Dl'El&ll6AAE 110.UORGiK&.ES 
2.00ll>i~DR'IM!llll.YIIEK1'.JIIED 
DM:lt:Xllt5.liiET09i:ON:CE~m. 
J..IUO :l:tllGIAISTSECH:03! 
:HCfiEOOIIIEJICllGl'OIKCtl~n. 
I.AWOECRE?!OOES SIVU :t BiKIU",,!{J 
UIOERll!EIOTICEOf.i.RC :rECiSPit!R 
COUM91CEIIEliTOF'lCIAl 

Ml REIIARKS DATE DATE • TVASTRA THE ARCHITECT t 2nd Floor, Above Tumbledry, 
>-+-----+--<SCALE NTS 
1--1-----1--r-r:-::::::----1 Ward no. 8,New road Hamirpur 
t-1""----;--,....DRAWN_BYI-S_.Nffi _ _J......:._-1 (H.P) 
>-+-----+--<CIOBY Mob-8727992665 

I---+------< E-mail: ar.akhil2194@gmail.com D'h~. NO. AflCI\JHllftf)W6}1.-01 

I I 
I I 

I WI I 

--- ---
' I 

I 111.rumm I 
I MllllX!illl I I I (') 

-~~~l!ll~~~~t=:~J~ 
+!-=-+.4-.---1!'--'1"'---';,---!+-4-i+-= 4 \ RAINWATER 

I 
k'.'. ___ 

PROJECIDN KffJlf. 

CLIENT 
SIGN:-

E] 

\ VcRllrAI. PIPE 

\ HR.Cl}JJl)III, 
;.;--+--' ____ !Bill 

\ PROJECIDN MYM. 

I 
I 
I 
I 

:lflil. 

I 
I [lta-----tt-----~J iw----v----tgJ 

I I 
L ____ l ____ _ 

BRICK HATCH LEGEND 

23011\MTl-l<.BRICKWM.L 

I ~;,;~ 11511\MTl-l<.BRICKWM.L 

1111 200 MM Tl-I<. MC BLOCK w:JRK 

CJ RETAININGWM.LASISTRC. 
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27

MAY 

SllE PIM 

PROJ ECT m 
lllilll',OOl;lcem,5 <mlffiimlli 

RELEASED FOR: 
t5MIIJ"1n3\'l!fH'l((J.!!D 
Clllll" 'A!T!Ulllll,lll<fVi Rc"VISION -HOTEL 1 ;1J11)W:IC:lll6.IAflmtlN3All611:S FOR TENDER .HO REMARKS DATE 

t 001101 SC.J.I.E DRWill5!MTJIE!ITC41ED 

ATNADAUN, OJl:XUIISAf£1iJBEOOl00ffiEO 
LIU 011:KSOO WiT !E CHECJE~ 
!Ef™:COll'E»QIISN»l<OIISJlE. 
tAVYOSCW.OCESSllfi!.lR: !AOOG!T 

HIMACHAL tl!llE!ll'EIIOT£EOf A1Xlff1C1SffiDl 
Cl'.Ml91CBIEVTCf~ 

ITLE: 

SllEI™ 
DATE 

SCALE UTS 

DRA~N BY S. EGI 
CHDBY 

D\\lil«l. 

I 
I 
I 
I 
I 

2111Jl101l 
I 
I 
I 
I 
I 
I 
I 

•' 

ARCHITECT/ INTERIOR DESIGN 

TVASTRA THE AOCHITECT 
2ndlblr,Nxl'le furrtj~, 
Wild oo. 8,Nm, road ftlnifi!J 
(HP) 
~tlb-BTl/992665 
E-mal: arakhil2194~1mn 

01-SPA 

IJ3.COlfEESIO' 
llf.mfAlDW. 
NIA 

ARCHITECT Q.IENT 
9GN:- Sl(>'l. 

E] 

163



Sh. Raman Kumar
Secretary

Nagar Panchayat Nadaun
Urban Development Department
Government of Himachal Pradesh

Ref No. : 02202400923
05-Jun-2024

28

ROOF RIDGE L \,t 
LVL•10100Mll 

ROOF PlAN 

PROJECT !1!!: 
lt!3M~&0!5!QtlSl}ofC(flm{((flffi 
tl!i611U'.l~l'.DOIIY!fifll:ru'.ll) 
Dlllf*ilf.ll!l~OOillHN 
alll\Sl HOTEL IAU Dl'El&ll6AAE 110.UORGiK&.ES 
2.00ll>i~DR'IM!llll.YIIEK1'.JIIED 
DM:lt:Xllt5.liiET09i:ON:CE~m. AT NADAUN, J..IUO :l:tllGIAISTSECH:03! 
:HCfiEOOIIIEJICllGl'OIKCtl~n. 
I.AWOECRE?!OOES SIVU :t BiKIU",,!{J 

HIMACHAL UIOERll!EIOTICEOf.i.RC :rECiSPit!R 
COUM91CEIIEliTOF'lCIAl 

I I 
I 

REMOV ~S 
I/ 

RELEASED FOR: 

ROOF RIDGE LVL. 
LVL.+8755MM 

ROOF RIDGE L VI.. 
1-------======== LV1.•10100MM 

DRAIN 
GiiTIER r\ 

-

RAIN \'/AT R 7 _7 
M IPE 

1ROOFLVL. 
LVL•16~M 

ROOF LVL. 
LV1._t57751.1M 

[ITLE: 

REVISIOO 

AAINl'IATER 
VERTK:.AJ. PIPE 

I 

It 

TERMCI: LAYOUT 

ROO~ Rl~GE LVL DRAIN RA.IN \'/ATER 
LVL 105oOMM //GIJITERI~PIPE 

ROOFLVL 
LVU16600MM 

I 

I 

ii 

-

----, 

I 
I 
I 
I 
I 
I 
I 

' ' 

I"-. o;;J / 
ROOFLVL / TTZ LVL•17450UIA / 

"' / 
DRAIN X 

~R /CUT-OUT"' 

/ "' 
/ "' 

/ ' 

\ RO FLVL 

ROOF RID E LVL 
1~ 1•16600! A 

L~M/! 

\ PROJECTION BELOW 
AT FIRST FLOOR LEVEL 

DRAIN .... 
GUTTER 

RAIN WATER / 
VERTICAL PIPE 

ARCHITECT/ INTERIOR DESIGN ARCHITECT CLIENT 
SIGN:- SIGN:-

TV ASTRA THE ARCHITECT r,-

I 

/ 
/ 

. 
I 

. 

SliO REIIARKS DATE 1µ) DATE + 2nd Floor, ftbove Tumbledry, [;] NTS I~ SCALE Ward no. 8,New road Hamirpur 
DRAWN BY S.Nffi (H.P) n 
CIOBY Moir 8727992665 l ,, 

D'h~. NO. AOCljrllllJNDWJM_-01 E-mail: ar.akhil2194@gmail.com 

I 
RAINWATER 
VERTIOOPIPf 

j 

\ 

ROOf RIDGE LVL 
LVL•21900MM 

' 

' .. 

'-
'-

\ ROOF RIDGE L\1.. 
LV1._t21900MM 

RAINWATER 
VERTIOOPIPE 

ROOFLVL 
LVL•17!50llll 

DRAIN 
~R 

ROOFLVL 
LVL•17!50l!M 

I'-.. RAINWATER 
VERTIOOWE 

I\.. 

\J 
ROOF RIDGE LVL 
LVl.•BlOOMM 
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29\'l'IJ.SIJlfA(I 
PIINT-\IPl1 

/E(E'flalAAEA 
VIIHIP,'CRW.Ht\R 

\\OOOEK 
B!!J,C!ETAS'D£1Al lli'tl.SJlfALI FN~IN 

PIINT-l'l'l1 
OOSIJlfA(IfN~IN 
P~NT-111111 

GlESIRIXJ,IPASSIGEATTIIRD/00 
SE<XHJROOR 1£1£1. ro.EIED 
\\llHGNt!G\\llHtf\tfl\\lE 

SLOf!NGROOH,l\llEIN!Efl.Al!E 
FL\oHINMIDl.roJS!IEET/llr!JI 

SIWT OOV!RED 111TH <l iHET 
ROO'lNGAS-sPECflO\IIOIOO 

FWtlEAS-sTRRNl!lllN 
PAMml 

ROOF RIDGE LEVEL 
LVL. +219001AI.I 

;ll,-,.TTTTmrrrrcmnrrn,mnTri,.,-,nnnrrilrTTTTrrrrTTTTrmirrnlmrl-hnTmrrhTITTTTTTrrrrTTTTrrmrfi¾ · - · · - · - - - - · · - · · - · -

SflH:QAIDNG 
amius-s11 

00.llNi'SOEIAI. 
ANISH 11'1.AS/APPSIWJE 
\\ITHTIEIIASEflWIEl'm( 
-!1'1.-01 

fRIIIEV«Fl<IIIIJEINl,ll 
RN~N/ff>.11'1. 
SIWI-!1'1.-01 

Sl.ll'1NGRXFt.WJEINl.tS FOURTH FLOOR 
flWIERNSHIN~Nll.E LVL.+14100!AI.I 

'APP.IWIE/00Df.9GI_ r-=--
-lffl 

SECOND FLOOO 
LVL.+1601r.lM -~ 

FIRSTFLOOR 
LVL.+{30ir.lM - r=-

SIOE Cl/OOl«lal 
lill'll.ET EHiRlliCE 
POCIHXl.11 .Sfl 

FRONT ELEVATION-A 
ll.AIS\fSIIIULE 
ASDET/a.llMl. 

Cll.LIIN II/DE IN I.IS 
Vllll<RN~Nll'P. 
11'1.SI\IIIE-HIHI 

SEIi CIMl!EO AfSTJJIRMIT AAfA 

G SHEETROOfllG 
ASISPB:/IICITIIIIIOllRIIS 
fFJl,(ISSlll. 
AISHPNNT.f~ 

Y«IODEJI COLU.NISWNL 
El'JiCKET Alllll I KPLAS1Al'PSI\IJI£ 
ASUET ~llllTIIBASEFFJl,l 

~~K-IIPL-01 

l'IOOlllli 
BIIACIET ASUETNL 

WSI 

TRISSI\IIIE IN 15 
IWUAISH/11' 
-ltl'l-01 

ITICllEOYITll 
IRSIWJE 

VI\U.Sl.l!f!CERNSHI 
PIIHT-l'RI 

GISIHTROIJIIIG 

. 

.I 
I• 
I F° 

L .J \. .. 
I I 11 

"' C 

,... __ 

: I 
: '· 1' I ,1 n E ' '1i r 
: :\ t /l d ! 

I 
I 

\I' 

;}1, I 
. -· 1-, .... I 

ROOF RIOOE LEVEL 
L\l..+219001il.l 

·,. 
,u 
·II :: 

I 

I 

I I I 
L._.l __ J 

. 
/1 -· I 

I 
i I 
I I 

I 

\WI SURfAIHNISIII! 
PN111'-YR1 - -

OFK:AllO!IMl!l5 
FRAllAS'STR 
FIIISIIINPNKT-Rffl ----- -- - - --·-··-· - ·- - ·- ·-··-··-· - - --·-··-··-· - - ·-··-··- -~ 

STOtt 
llJj]~II'.) 

lS III PROJECITD 001 I 
l~lllllllll!HllASllll 
Al A.Nlll lfVEL AISH I 

HPL PAIEJr«l PNl!f -Yf~I 
lllll\llll!IR2 

SLOPNGROOFl\lffl!IIS 
FAAVE fl~SH N SliNll.E 
I.SII.PP.1\IIEAIIO[(llGll 
.me~ 

LEFT SIDE ELEVATION-C 

PROJECT !1!!: 

lll'LPNf!IIG 
ONIWINHPll 

RELEASED FOR: 

STOIIEll/dHlll'.l 
1111\1111-STI 

lll!Cll\\'Jffll'llll 
ASUET/JlFNISIIIN 
PNl!f-'Al'lll 

1-------------1 lt!3M~&0!5!QtlSl}ofC(flm{((flffi 1-- _____ __, _______ ___, 
tl!i611U'.l~l'.DOIIY!fifll:ru'.ll) 
Dl/Tf*ilf.ll!l~OOillHN 

HOTEL 
ATNADAUN, 
HIMACHAL 

(llll\65 

IAU Dl'El&ll6AAE 110.UORGiK&.ES 
2.00ll>i~DR'IM!llll.YIIEK1'.JIIED 
DM:lt:Xllt5.liiET09i:ON:CE~m. 
J..IUO :l:tllGIAISTSECH:03! 
:HCfiEOOIIIEJICllGl'OIKCtl~n. 
I.AWOECRE?!OOES SIVU :t BiKIU",,!{J 
UIOERll!EIOTICEOf.i.RC :rECiSPit!R 
COUM91CEIIEliTOF'lCIAl 

REVISIOO 
Ml REIIARKS DATE 

- - - - -

II 
STOKEW.OffiKG 
O!l'IIUS-STI 

PNNT-Yf~I REC8'111111/l!EAGLIIJIIG 

ITLE: ElfVAillN-A 

GI.AllllGWK UPVCFRAIIE 
WORK 

llllll ll'ltfPil>l IWl!K 

ARCHITECT/ INTERIOR DESIGN 

DATE + TVASTRA THE ARCHITECT 
SCALE NTS 2nd Floor, Above T umbledry, 
DRAWN BY S.Nffi Ward no. 8,New road Hamirpur 

(H.P) 
CIOBY Mob-8727992665 
D'h~. NO. ARCl\111\ftID~Hf-01 E-mail: ar.akhil2194@gmail.com 

fEEPTION/dlfJIGI.AllrG 
\\1111UPVCFP.ltllE\\ORX 

l'Udl Sl.l!F!.CE flKISH I 
PAll1-WPl1 

ARCHITECT 
SIGN:-

CLIEITT 
SIGN:-

GJ 

FOURTH FLOOR 
L\l..+142001AI.I 

THIRD FLOOO 
\l..+109001AI.I -•- -

SECOND FLOOR 
L\l..+lmlM . _r=-_ 

PLINTH FLOOR 
L\l..+9001.11.1 
L - -

GROUND FLOOR 
L\l..;OOIAI.I 

STOKE CI/IIOIIIGON IKITEL 
ENTP-PlllltHCOLIMK 
-SIi 
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0 
0 .... .... 

0 
0 
<') 
<') 
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0 
<') 
<') 

l'OROIRIIOH\IIIEINI~ 
fllll,f RNSHM SHINlll 
AS'/11'.MlolElllDOfSIGII 
-RIUI 

STOrf C1AIIQN:l 1111 HOffi 
OOIIAJICll'ORCH~W 
-ST\ 

RIGHT SIDE ELEVATION-8 

r~~' / ,. C t ·• !I 
""' 'Fl-

:- F' 
_\._ I r~- -- T ----t, .. - -~---- -- I I - ,. ,., I 

I """ "T' --, ,!! I IC - I I 
I . I I I I I 
I \I ,I nlr I I i' ·11 ! I 
I ,, 

J-=-1 ' I ,:i = =-I\ -~ , I I I • I 
~-"" j 

e· -----·--· --· -w- 't I 
I r ;; ,, - ··-------- . -·-.I. I 
I /1\ I 

I~ 
I * I 

I -I I " -- ~.; 'jl I' - ,1 : -1 - . 
I -- I' I . ~-r:--- . 
I - I ''" .I 

I .. I I \I ;::>'I I 
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I I I ,1 L.---·-7· ,... =>-rl ~iL.~ tl ,J I 

I - I I 
I ~· \i;:, ., .... I' I I 
I '• I 
I 

~-..'...1..!.. 
I 

·~ 
r-, I •. I I I 

I 
/ I I I ------ -- ___ .J ,- I 1l1l11ill1 A 

I . 
lffif ----- ·1 I -=-· mPlAN-NTS j I i 

I 
I' l,i.:i I='= ---l I II II 

! 11 ~, 71 i 
1~b! 

PROJECT !1!!: f-----------:=::f~::f~=(fnft 
HOTEL 

ATNADAUN, 
HIMACHAL 

Dl/Tl*ilf.19\~00illHN 
(llll\65 

IAU Dl'El&ll6AAE 110.UORGiK&.ES 
2.00ll>i~DR'IM!llll.YIIEK1'.JIIED 
DM:lt:Xllt5.liiET09i:ON:CE~m. 
J..IUO :l:tllGIAISTSECH:03! 
:HCfiEOOIIIEJICllGl'OIKCtl~n. 
I.AWOECRE?!OOES SIVU :t BiKIU",,!{J 
UIOERll!EIOTICEOf.i.RC :rECiSPit!R 
COUM91CEIIEliTOF'lCIAl 

RELEASED FOR: 

,1 
/~ 

-0 I 
I 
I 
I ! ; 

I I I I 
_; - i-- . 

i 
-i 

I ,..... {I 

- -0 

~i I 
1~( 
I 

I I -+--·-. 
I 
I 
I 
I 

I I -
II ~I . 

11' I ~9 \1 

REVISIOO 
Ml REIIARKS 

0 
0 
Ol 

Yl'J.LSUIIIA£HNISIUN 

SllffllBOOlll.\llilNMI 
JiRAllli,w;gllillliTAl(l;! 
Slllil'IAIIUSl'iiC. 

OOESTIIOIIIIPISSl/:1.Al,..,AIII 
TH~DFlllORI.EYEICO'l'BIED 
WITH GIAZNG Wllll Ll'/C FRAIIE 

Plllll -YfOl YIJOOfN 
SllliTOllltlB!lllTHGISIIEET 
IIOOflNG~SPEDFOOON MIU~ 
IAAIIE~ST~AlSH IN Pldll-Rfll 

i'I.CRNGROfflOIEI 115 
- "FJw.£1NSl!IIIHNGf-25WlllIDl'CIEJ 

l«!ll'.ffillill161GN l!IDKMNOIN 
-Rfll! FNfl!INP!IHI-

rullllGWTH Ul'VCFRAIIE 
WDR! 

C(ltl.fi/6'1ITNLINfl!NHFI.A'>ll'P.Sll'a: 
VllHTIE 11\SE FRME\ffl-HM1 

\IIXDENIIRICll'ETA!IDEI 

SI.OAl«l ROOF IOIE IN IIS 
f!W.E ANSH II iHNGIE 
/G!ll'.I/Mllill161GN 
-Ifill 

FRIIIE\ffllAAIDMS 
RNSUN!ll'.IR 
SIWE-Hll.--01 

8RA£!El~D£TAIL 
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

 

 

 
1.Particulars of Consent to Establish under Water Act, 1974 and Air Act, 1981 granted to the industry
 

2. Particulars of the Industry
 

HPSPCB No : 2 Date:  03/01/2025

Industry Registration ID: HP03917568 Application No : 13424822

To,
HPTDC Hotel at Mohal SERRI W Nadaun Distt Hamirpur
HPTDC Mohal SERRI Ward-3 Jain Mohalla Nadaun Distt Hamirpur
Hamirpur
Hamirpur
177033

Subject: Consent to Establish u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air
(Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining 'Consent to Establish' u/s 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are
hereby, authorized to Establish an industrial unit subject to the Terms and Conditions as mentioned in this
Consent letter.

Consent No. CTE/BOTH/NEW/HW/2025/13424822
Date of issue : 03/01/2025
Date of expiry : 02/01/2026
Certificate Type : NEW
Previous CTE/CTO No. & Validity :

Name & Designation of the Applicant District Tourisum Development,
(Inspector )

Address of Industrial premises HPTDC Hotel at Mohal SERRI W Nadaun
Distt Hamirpur,
HPTDC Mohal SERRI Ward-3 Jain
Mohalla Nadaun Distt Hamirpur ,
Hamirpur,Hamirpur-177033

Capital Investment of the Industry 4305.83 lakhs
Category of Industry Orange
Type of Industry 2038-Hotels (< 3 star) (or) hotels having

> 20 rooms and less than 100 rooms (or)
having waste water generation > 10 KLD
and less than 100 KLD and having a
coal/Oil fired Boiler

Scale of the Industry Small
Office District Hamirpur
Capacity
Raw Materials (Name with quantity per day)
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Raw Materials Quantiry Unit

Raw Foods As per Requirement K.G./Year

Products (Name with quantity per day)

Name of
Products

Unit Quantity Intermediate
Product

Principal Use

Restaurant &
Bar

Number/Year 1 200 person sitting
capacity

toursim project

PARTY HALL,
SWIMMING
POOL etc.

Number/Year 1 ---- toursim project

Rooms (DBR) Number/Year 34 --- toursim project

Details of the Effluent Treatment Plant

Type of Effluent Capacity Quantity

Pre-treatment 30 kld 1

Mode of Disposal

Description Quantity(in KLD) Method of Treatment Method of Disposal

Domestic 30 Sewer line having
terminal treatment
facility

Common STP

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

Type No.of
Boiler/'Heater
/Evaporator/I
ncinerator/D
G Set/Other

Capacity Type of
Boiler/'Heater
s/Evaporators
/Incinerator/D
GSets/Others

Type of Fuel Fuel
consumption
rate in
MT/hour or
KL/hour or
M3 /hour

Others 1 No. - Coal Tandoor Coal 3 kg/Hr

DG Sets 1 625 KVA na Diesel 120/130 ltr pr
hours

Type of Air Pollution Control Devices installed

Equipment Type Equipment Name Date/proposed
date of
installation

Efficiency(%redu
ction)

Final
concentration of
pollution being
emitted

Acoustic
Enclosure &
canopy

DG Sets 2025-01-01 99 % Nox+HC<=4.0
g/kW-hr,
CO<=3.5
g/kWhr,
PM<=0.2 g/kW-
hr, Smoke
Limit<=0.7 per
meter

Exhaust Fans Others 2025-01-01 99 % As Per CPCB
Norms

Sources of emissions and type of pollutants
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       Endst. No.:                                                                                                                                    
 
 
Copy To:-
The Regional Officer, HPSPCB, Hamirpur to ensure compliance of the unit to consent conditions.
 
 

Name and location of
the process vessel to
which the stack/ vent
is attached

Rate of emission in
Kg./hr

Concentration of
pollution like SO 2 ,
NOX, H 2 S, Cl, HCl
etc. in mg/NM 3

Height of
Vent/outlet/stack from
ground level in meters

NA NA NA NA

Approved By
Chairman

( H. P. State Pollution Control Board)

Anil Joshi, IFS
Member Secretary

    For & on behalf of
( H. P. State Pollution Control Board)
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  TERMS AND CONDITIONS 
 

A. SPECIFIC CONDITIONS
1. This Consent to Establish is only for the purpose and under the provision of Water Act, 1974

and Air Act, 1981 as the case may be, and will not construed as substitute for mandatory
clearances required for the project under any other law/regulation/direction/order and the
applicant shall obtain any such mandatory clearance before taking any steps to establish
industry/ industrial plant, operation or process or any treatment and disposal system or an
extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

3. The unit shall apply for further extension in the validity of the Consent to Establish, at least
two months before the expiry of this ‘Consent to Establish’, if applicable.
             or
The unit shall obtain prior Consent to Operate from the State Board, before starting
operational activity and gets its completion plan approved by the Competent Authority (As
applicable).

4. i) The unit shall made provisions for the compliance of Waste Management Rules i.e.
Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016/ Plastic Waste Management Rules, 2016/ E-Waste (Management) Rules,
2016/Construction & Demolition Waste Management Rules, 2016 and
Manufacture, Storage & Import of Hazardous Chemical Rules, 1989 and provisions
made thereunder, as amended from time to time, without any adverse effect on the
environment, in any manner (As Applicable)

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

5. This ‘Consent to Establish’ is for:-

i) The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

ii) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6. The unit shall install adequate pollution control devices and provide the separate energy meter
and flow meter. The unit shall maintain the logbook/ record with respect to operation of
pollution control devices (As applicable). The achievement of the adequacy and efficiency of
the effluent treatment plant/pollution control devices/re-circulation system installed shall be
the entire responsibility of the unit.

7. CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

a) The unit shall provide terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

b) The unit shall install flow meter and maintain the record regarding the daily water
consumption.
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c) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

d) Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

e) The unit shall submit a detailed plan showing therein, the distribution system for
conveying wastewaters.

8. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

a) The unit shall provide canopy and stack of adequate height of the D.G sets so as to
control the noise & air pollution in order to comply with the provision of notification No
GSR-371 E dated 17-5-2002 or direction as issued by MOEF from time to time, under
Environment (Protection) Act, 1986.

b) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

c) The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuel handling area and emissions from handling, transportation and
processing of raw material & product of the industry, as applicable.

d) The unit shall provide port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

Specifications of the port-holes shall be as under:-

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2
times upstream from the flow disturbance. For a rectangular cross section the equivalent
diameter (De) shall be calculated from the following equation to determine upstream,
downstream distance:-
De = 2 LW / (L+W)
Where L= length in mts. W= Width in mts.

ii) The sampling port shall be 7 to 10 cm in diameter

e) The unit shall submit a detailed plan showing therein, the distribution system for
conveying wastewaters.

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating
Capacity

Stack heights

1. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring
building which ever is more

2. More than 2 ton/hr. to 5 ton/hr. 12 meters
3. More than 5 ton/hr. to 10 ton/hr 15 meters
4. More than 10 ton/hr. to 15 ton/hr 18 meters
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5. More than 15 ton/hr. to 20
ton/hr

21 meters

6. More than 20 ton/hr. to 25
ton/hr.

24 meters

7. More than 25 ton/hr. to 30
ton/hr.

27 meters

8. More than 30 ton/hr. 30 meters or using the formula
H = 14 Qg0.3or
H = 74 (Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant
formula whichever is more.
(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be
based on fuel used for the corresponding steam generation.
(iii) Stack height for diesel generating sets:

Capacity of diesel generating
set

Height of the Stack

0-50 KVA Height of the building + 1.5 mt
50-100 KVA              -do- + 2.0 mt.
100-150 KVA              -do- + 2.5 mt.
150-200 KVA              -do- + 3.0 mt.
200-250 KVA              -do- + 3.5 mt.
250-300 KVA              -do- + 3.5 mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the
formula:

H = h+0.2 (KVA)0.5
where h = height of the building in meters where the generator set is installed.

9. The unit shall submit on-site and off-site emergency plan approved by the Chief Inspector of
Factories, Himachal Pradesh (If applicable)

10. The unit shall provide real time online monitoring equipment’s and provisions for the un-
interrupted transfer of data as per guidelines of CPCB (if applicable).

11. The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

12. The unit shall plant minimum three layer of trees so far possible as per plantation guide (may
be download from the website http://hppcb.nic.in/plantationguide.pdf) all along the boundary
of the industrial premises and check air/water/noise pollution at source.

13. Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

14. This ‘Consent to Establish’ is subject to orders on any litigation pending in any Court of Law.
Any direction/order issued by any court shall be binding (if any).

15. The Board reserves the right to revoke the ‘Consent to Establish’ granted to the industry at
any time, in case the industry is found violating the provisions of Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as
amended from time to time.

16. The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

B. OTHER CONDITIONS
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1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

2. The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

4. Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

7. The unit shall not cause any nuisance/traffic hazard in vicinity of the area.
8. The unit shall ensure that there will not be significant visible dust emissions beyond the

property line.
9. The unit shall obtain and submit Insurance cover as required under the Public Liability

Insurance Act, 1991.
10. The unit shall put display Board indicating environmental data in the prescribed format at the

main entrance gate.
11. The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of

quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

12. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

C. SPECIAL CONDITIONS
1. The unit shall submit copy of provisional registration.

By Order
Chairman

( H. P. State Pollution Control Board)

                                               “This is computer generated document from HPOCMMS”
                                                   To verify this document please scan the QR Code.

Page 7 of 7

42178



43

\1 1 l\\l-lt5)•11"2022 

(11 1\LrlllllL'lll 111 ll11nJchol l'radc,h 

I kp,111ml·111 111 I ouri\ln & Ci, ii \ \IJlion 

l'r \1.:lrl·tur: 1 l ,,um111 &. ('i\J 10 th.: 

t "'' ~rnmc11111f l l 1111t11:lwl l'rudr,h 

1 lw l>trl'l'tor 

I Ill'\. I .1irla\,n Shimla-171012 

I ),nnl. \hunlu-02. 

.. 

~l·11uiremcnl uf notificution of oci;d lmpacl . \.uc..umrnl for 

:u:,qui~ilion of land undl'r N.iJ!hl 10 f'uir Compt,u11ion and 

I r:ui~rinr<·n,·~ in I.anti Acqui5ilion, R<'habifi111ion and 

RL-..rllll·mrnl .\r1. 2013 fur c/o Tourul compln al \'illagt Sui, 

I l't,~il 'i:ulnun, Oi~lrirl llamirpur (Ill'). 

I :1111 J1rl·c1cJ 10 refer 10 ~our klll'r I o IAUII IIP;\( IA Proccs~)-11-

11 ~IP I -~rt-I d:111.'.J 29~ Junl.'..~0~-1 tm lhl· sub1cc1 cited obmc 3mJ to .)a_1 th.11 the . IJI<: 

1., 1crnntl'lll intcnJ:. h1 :icquirt' land 111,a ... uring 97-65 hrclJI\' situ:ill·d in Muh:il m /ch,,/ 

\..1J.11111 und.:r l{iglll 111 1-;iir C,1111JX'll"-1tiM :rnd I ransp;ircn,~ 111 I JnJ •\c1jul\it1on. 

Rd1.,hil11.,1i,111 all(! lk~c1tkmcn1 Al.'t<!OU for .:on~trulluin of l'ourism compk, :11 \II/Jg,· 

,,ra I d,\il -..:JJJun. Di,tricl I l:111urpur (I II'). I he ncrl'~,ar., , ... r1,1icJlc,/Jo.um1:nb J' 

r.:,iuir,J unJl'r l{uk ·111 :ilong,,i1h Fcasibilit~ Rcpor1 :ind I onJ dt:1:ii/\ Jrt' cnd,,scd 

y,,u .m:. 1h,:rcfon·. rcqu,~tnl 10 C,lrf) L•ut • uci:il lmr Ill ,\".:,,ml'lll 

1 ,1 \ 1 ,,f the ar,·a l,,r the aO<l\ ,. IJnd ,1<·qu1,1ll,>n J' l":r I IP 'iii\ ruk,. ~U I 'i .11 till' l'Jrl,,·--.t 

l 11J,1 -.../ \, ~tx•,.: 

( ,,p .Ai•r 1nriirmJlr.•n 11, 

V"" 1>1r,·,1t•r IPulhlll J11J ( 1\II 

.1mJ n,,,.,,J') .h.li41n 

\ ours l:111hfull.1. 

/ 
I\ IJJ) f,.. um.in 

\p.•c1JI St"\:n:tJI) ( I ,>un,m &. ( \ I 11, 1hc 

(i\!\emm,·111 of 111111:ichal l'r:iJnh 

Da1..-J \himl.1-02. O )_-01 . .l,..~ 

'-rl ._..,, ,..-,JI) , 11111mm A. t , 1 "' thl· 

(;.,, rn1111cn1 111 ll1mJ,hJI l'rJJ.:,h 

179

Anubhav
ANNEXURE R-5



44I 
\ I 

-
-\-ti '-1 -(~uu,ontaUve English Tut orthls Dep:m.ment Notlflrat1on No. TSM•F(!i) ll/'2022 ·l:Jt1J,I 2-. l required um.ler clause fJ) of a1·Jcle or the Constitution of India.) 

Govl'rnmenr ol lllm11chal Pradeshr 
Deportment on ourl~m & Ci vii Aviation .,,--·-

(}v No TSM-F (S) 11/2022 )!:ff, JD j O.rcd: Shlmln-2 

NQ)'lfJCAIION PD/PO 
ATOO/Supdl 
~-t\\~tt: In exercise or powers ronrerred by Rule 3 or the HlmachJI Pradesh Right to Fair Compensation and Transpare icy In Lanj Acquisition, Rehabilltaac;n ond Resettlement (Social Impact Assessment anti :onsent) Rules, 2015, the Governor,1-!,machal Pradesh Is pleased to notify the Social Impact Assessment Unit as under, lo carry out Social Impact Assessment for the purpose o~ proposed land acquisition for cons1n1ction ,;if Tourist Complex at Village Seri, Te.hsil Nadaun. Distt Hamlrpur. H.P. 

The proposed land at Village Seri, Tehsil Nadaun, DlstL Hamlrpur measuring 97-66 Sq. Mtrs. (Private land) comprising of Khata No. 3, Khataunl No. 7, Khasra No. 2016 and 2017 Is to be acquired by the Government of Hlmachal Pradesh for the constru:11on ol Tourist Complex, Village Seri, Tehsil Nadaun. Dlstt Hamlrpur. H.P. 

The selected site is imperative by virtue of Its location near S11imla -Hamirpur- Matour Highway and tourist inflow In the area. The famous Shaktipet•l'ns I.e. Mata Jawalaji and Baba Balaknath fl are.sltvnted In the vicinity of proposed site, tl.1·reforc. this area witnesses tourist Inflow throughout the year. This area has also seen tourist Influx In recent past due to opening of river rafting act.lvlrles at Nadaun. Thereto~. the development of Tourist Complex at the propCIS:?d site Is the need or the hour. 

It Is made clear that any attempt at coercion or threat during Social l,npacl Assessment will render this exercise as null and void. The Social Impact Ass1:ssme.ll will be carried out within a period or 6 months lrom Its coinmencemenL Tht Social h:lpact Assessment Unit shall hold consultation, su1viy and public hearings. The Social mpact Assessment Unit shall also ensure thal a:.lequa te representation be given .u the representatives of Panchayats and Gram Sabhas at the stage of carrying out th<' :.iocial Impact Assessment Study. 

While undertaking a Social lnipact Assessment Study the Social lnp,1ct Assessment Unit shall amongst other things, take into consideration the Impact tr:,t the project is likely to have on various components such as livelihood of affected fa nllies, public and community properties, assets :-ind Infrastructure particularly roads, p.Jblic 
transport, drainage, san ltation. source of d1in.klng water, source of water for c.mle. community ponds, grazing land, pl;,ntation, onblic utillt1es such as post office, fai, pm(• shops, food storage godowns. electricity :-1,pply, health care facilities, schou,, ,me educational or training facilities. anganwadl .:hlldren parks, place of worship, IP nd of 

L 

180

Anubhav
ANNEXURE R-6



45
,taJlllunal tr1b;al huutull 

-~ S 5 -A}scnment Unit h II oru and bu11o1I and Clrm,,uon grounds Th, Social ln,11itt 
SC('\100 4 ( 4 l r s a amongst ulhcr matter! ~nsider all the asp,ns a.s m,nuone<I under llchablllt.:1t1on :n~hc Right to fo1lr Compens.ul,>n and Traruparcncy In und Acqull·:lon. RcsetUetlll'nt Act. 2013 and rulrs ft11mcd th,rcunder. 

Th, S I I 
' 

, d bl 0O~ mpacl Assessment Unll aftN completion or consulnuon. survey 
Qn pu le heart h u d ng s a prepare a Soaal ll71pact Assessment Study Report 1n Form• Ill 
un e~ Sub-Rule (3) or Ru!, 3 and a Sodal Impact Monag,ment. Pl~n II.sting the 
amchorative measures required to be undcrt.1ken ror addressing th, lmpilct for l SJX'Oftc 
componenl under Sub- Rule ( 4) of Ru\, 3. 

The land Is proposed to be acquired In favour of the Department or Tounsm and Civil Aviat\on. Government of l\lmachal Pradesh under Section 2 (\) (b) of the Right to 
Fair Compensation and Transparency ,n Land Acqulsmon. Reh~billtation and Resettlement Act 2013 therefore. consent provision as lald down under secuon 2 (21 or the Act, 20\3 shall not apply for acquiring land for the State Government 

The Hlmachal Pradesh Revenue Department vide NotlOc.itlon No. Rev. - B (II 
A (3) - 3/2014-11 dated 27.11.2015 has already constituted the Social Impact Assessment Unit for I.he Information of the general public in the following manner:· 

Sr. Name &Address Contarl I No. 
No. ' 1 Director, Hlmachal Pradesh Institute of Chairp,rson 0177-Public Administration. Fair\.\, ns. Shlmla 27317i1_J 2 The In charge, State Institute of Rural Member 

I 
Develooment. HIPA Shlmla 

I 3 Head of Dcpar1ment of Sociology and Member; and Social Works. HP Unlversltv Shlmla 4 Chief Sden1lf1c omcer, Dep3-tment or Member I Environment Science and Technolov.v 
By Order 

Devesh Kumar 

I 

Pr. Secy. (Tourism f. C,\) to the Govt oflllmachal PraJesh d N TSM· F (5)11/2022 Dated Shiml-171002 25.1 l.2024 En ts. 0· d sary action is forwarded tu: Copy for Information an nece(Rs ) tl I.hi! Government of Hlmachal Pradesl' 1. The Addi. Chief Secretary even_ueJ1 Himachal Pradtsh. 2. 'The Divisional Commissioner, Man . Hp S\1lml.1·9 with dlrccttons 10 upload 
. T · sm & Civil Avlat 1111. • • _YToeafD1ttct~~ n~~~catlon on lhe omc,al website of lhl' Department 

V lhe oresa1 
1 11 ur llimachal Pradc;h. 4. The Deputy Comnn~loner, Ddls~t ~t~•t~ati~ns. Sh1m1J HP \\ith the rcque~· .o s. The Director. \nfonnauon an u. 11

• ers. publish the notification in two daily newspap 

/ 
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A 

6. The Chatrnmn. Social Impact Asscument Unit Hlmachal lnsmutc or Public 
Administration, Palrlawans, ShlmlJ. 

7. All the members of the Socia I lmp~ct Assessment Un IL 
8. The Controller, Printing and StaUonary Department Mlmachal Pradesh. Shlmld-5. 
9. The Sub- Dlvlslonal Magistrate, Nadaun, DistL Hamirpur. H.P. 
10. The Land AcqulslUon Collector-cum-SOM. Nadaun. Distt. Hamlrpur with the 

request to advertise the Notification In the suitable places or the concerned area 
for publicity amongst the publlc for their Information. ). 

11. The Tehslldar Nadaun, Dlstt Harnlrpur. M.P. ,, 
12.Guard lilc 

Spl. 
(VIJay Kumar) 

Secy (Tourism & CA) 10 the 
Govt. or ttlmachal Pr.:desh 

Phone O 177-28807.\9 
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Yadvender Singh    vs. State of Himachal Pradesh and others 
 

CWP No. 381 of 2024 
 
    09.01.2024     Present: M/s Suneet Goel and Vivek Negi, Advocates, for the 

petitioner.     
 
 Mr. Anup Rattan, Advocate General with Mr. 

Pushpender Jaswal, Addl. AG, for the respondents-State.  
 
 CWP No. 381 of 2024 & CMP No. 619 of 2024 
   

Notice. Mr. Pushpender Jaswal, learned Additional 

Advocate General, accepts notice on behalf of respondents No. 1 

to 4 and 6 to 13. Separate notice be issued to respondent No. 5, 

on taking steps within one week, returnable for 19.04.2024. 

Reply to the petition, as prayed for be filed within six weeks.  

List on 19.04.2024. Any action taken by the 

respondents in the meanwhile shall abide by final outcome of the 

writ petition.   

At this stage, learned Counsel for the petitioner, on 

instructions submits that the petitioner may be granted liberty not 

to press relief No. (vi) by way of this petition so that he is able to 

agitate this issue by way of appropriate remedy available to him 

in law. Statement of learned Counsel for the petitioner is taken 

on record and the petitioner is granted liberty not to press relief 

No. (vi), to challenge the point before the appropriate Forum.  

     (Ajay Mohan Goel) 
      Judge  

January 09, 2024 
                        (narender) 
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f H
.P.Yadvender Singh Vs. State of HP & Ors.

CWP No. 381 of 2024 

  19.04.2024 Present:   M/s Suneet Goel and Vivek Negi, Advocates, for the
petitioner. 

Mr.  Rajan  Kahol,  Mr.  Vishal  Panwar  &  Mr.  B.C
Verma, Additional Advocate Generals and Mr. Ravi
Chauhan,  Deputy  Advocate  General,  for
respondents No. 1 to 4/ State.

Mr. Atul Jhingan, Advocate, for the respondent No.
5.

Mr. Atul Jhingan, Advocate, has put in appearance

on behalf of respondent No. 5. He prays for and is granted four

weeks'  time to  file  Power  of  Attorney as well  as reply  to the

petition. 

In the meantime, respondents No. 1 to 4 may also

file reply, if not already filed. 

April 19, 2024              (Sandeep Sharma)
            (sunil)       Judge

:::   Downloaded on   - 02/01/2025 13:08:48   :::CIS
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igh Court o

f H
.P.Yadvender Singh Vs. State of HP and Others

CWP No.381 of 2024

28.05.2024 Present:   M/s Suneet Goel and Vivek Negi, Advocates, for the
petitioner.

Mr. Rajan Kahol, Mr. Vishal Panwar and Mr. B.C.
Verma,  Additional  Advocates  General,  for  the
respondents No.1 to 4/State.

Mr.  Atul  Jhingan,  Advocate,  for  the  respondent
No.5.

Last  opportunity  of  four  weeks,  as prayed for,  is

granted to respondents to file reply, failing which, this Court

would be constrained to consider the prayer made on behalf of

the petitioner for grant of interim relief. 

List thereafter. 

May 28, 2024              (Sandeep Sharma),
           Rajeev Raturi     Judge
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igh Court o

f H
.P.   Yadvinder Singh Vs. State of H.P. & Ors. a/w connected matters 

CWP  No.5373  of  2023 a/w CWP  
No.10857 of 2023 &  381 of 2024 

31.07.2024      Present: Mr. Ajay Sharma, Senior Advocate with                   
Mr. Atharv Sharma, Advocate, for the petitioner(s) 
in CWP Nos.5373 & 10857 of 2023. 
 

Mr. Suneet Goel, Advocate, for the petitioner in 
CWP No.381 of 2024. 
 

Mr. Anup Rattan, Advocate General with Mr. L.N. 
Sharma & Mr. Amandeep Sharma, Additional 
Advocates General and Ms. Avni Kochhar, Deputy 
Advocate General, for the respondents-State in all 
the matters. 
 

Ms. Nisha Nalot, Advocate vice Ms. Ambika 
Kotwal, Advocate, for respondent No.12 in CWP 
No.5373 of 2023, though proceeded ex-parte vide 
order dated 01.11.2023.  

 
CWP No.5373 of 2023 

Ms. Nisha Nalot, learned vice counsel states that 

she intends to move an application for recalling the order 

dated 01.11.2023, whereby respondent No.12 was 

proceeded against ex-parte. 

Learned Advocate General submits that the 

record as was directed to be produced vide order dated 

24.05.2024 has not been brought by the concerned 

officials. He prays for and is allowed three weeks’ time to 

comply with the order dated 24.05.2024. The record in 

terms of this order be now made available on the next date 

of hearing. 

CWP No.381 of 2024 

Learned Advocate General submits that 

respondents No.1, 4 and 7 to 11 have filed their reply. He 
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f H
.P.further submits that respondents No.2 and 3 shall adopt 

the reply filed by these respondents. The reply, however, is 

not on record. Be placed in file, if in order. Final 

opportunity of three weeks, as prayed for, is made 

available to file reply on behalf of such respondents, who 

have not filed the same till date.  

List all these matters on 24.08.2024. 

 

                    Jyotsna Rewal Dua 
  July 31, 2024                       Judge  

           Mukesh 
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Yadvinder Singh Vs. State of HP &  Ors. and connected matters 
 

       CWP No.5373 of 2023 a/w 
CWP No. 10857 of 2023  

and CWP No.381 of 2024   
  

24.08.2024 Present: Mr. Ajay Sharma, Sr. Advocate with Mr. Atharv 
     Sharma, Advocate, for the petitioner(s) in CWP 
     Nos. 5373 and 10857 of 2023. 

  
Mr. Suneet Goel, Advocate, for the petitioner in 
CWP Nop. 381 of 2024 
 
Mr.Anup Rattan, Advocate General with Mr. Y. P. 
S. Dhaulta and Mr. Amandeep Sharma, 
Additional Advocates General and Ms. Leena 
Guleria, Deputy Advocate General, for the 
respondents –State in all the matters. 
 
Mr. Varun Sharma, Advocate vice counsel for  
respondent no.12 ion CWP No. 5373 of 2023, 
through proceeded ex-parte vide order dated 
01.11.2023.  

  

  CWP No.5373 of 2023 

  Learned counsel for respondent No.12 states 

that application for  recalling order dated 01.11.2023 has 

been moved in the Registry, however, the same is not on 

record.  Learned counsel to ensure that  by the next date 

of hearing, said application is placed in the file after 

removing  objections, if any, therein.  

  Learned Deputy Advocate General submits that 

record is not available today.  

  It is noticed that previously also, record was not 

produced despite there being   a direction issued in that 

regard on 27.06.2024.  Be produced on the next date of 

hearing.  
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  CWP No.381 of 2024 

  Despite grant of final opportunity to respondents 

No. 5 and 6, have not filed their replies.  Their right to file 

the same shall stand closed.  

  Rejoinder to the replies already on record,  be 

filed within three weeks.  

CWP No.5373 of 2023 a/w CWP No. 10857 of 
2023 and CWP No.381 of 2024  
 
 List all the matters on 19.09.2024  

 
    

 

   

    

       Jyotsna Rewal Dua
                 Judge 

August 24, 2024 
    (R.Atal) 

  
  

:::   Downloaded on   - 02/01/2025 13:09:21   :::CIS

53189



54

IN THE HON'BLE HIGH COURT OF 
IIlMACHAL PRADESH AT SIDMLA 

C.W.P. No. of2024 

In the matter of: 

Y advender Singh ... Petitioner 

Versus 
State ofHimachal Pradesh and others 

... Respondents 
INDEX 

-Sr. I Particulars 
No. 

Pages 

--- ---------+--=---! 
1. CourtFee 
2. I Chronologi-cal-List of events 
3. Civil Writ Petition along with t- r., 

_affi_~vit__ -----
4. List of Documents __ s~-s.i. 

:]

Annexure P-l(Collectively): Copy· 
of the Jamabandi(s) for the year ~91 
l937-38·and 1971-72 -- --

6. Annexure P-2: Copy of the ss 
_ _ Jamabandi for the year 1971-72. 

7. Annexure P-3: Copy of Award 
dated 19.1.1974 passed by Land s'-'3 
AcSl!isi~QQ. Colle~~· Hamirpur.Cllo~~ __ 

8. Annexure P-4): Copy of Mutation I b~ 
__ No. 1028, dated 7.6.1976. _ L __ 

9. 

1 
Annexure P-5: Copy of Mutation 6s-~s I 
No. 1028. dated 7.6.1976. __ J:: 

10. Annexure P-6: Copy of Jamabandi j6q .... 
for the 1ear 1981-82_. _ __ _ :7 

11. Annexure P-7: Copy of Jamabandi 
for the year 1986-87 reflecting t \-72.... 
Fard Badar No. 16. ------
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-12. I Annexure P-8:CopyMutation No.r:-7 
2547 dated 19.5.2010. ; ' 3 i 

13. -, Annexure P-9: Copies of the I 
Jamabandi (s) for the year 2010- k~_..,S .. 

_ _j_2011. _____ :i~ 
14. I Annexure P-10: Copies of the 

I Jamabandi (s) for the year 2010-,, 6 
2011. ---- ----- ----

15. I Annexure P-11: Copy of L I 
_ application dated 5.2.2019. ['\-' 8 

16. l Annexure P-12: Copy of the report·, j 
dated 23.1.2019. ,C\-~\ 

--- -- -- -- ---
17. Annexure P-13: Copy of and j I 

confirmation order dated 82.-83 
16.12.2019. I 

18. Annexure _ P-14: Copy of order '8~-SC\ 1 

dated 20.6.2023 .C\9..~~'-aJ''°" ~\-e.. c:.s,\,,1 19. AnneXlµ'~ P-15 (Collectively): 7 
Copies of the plaint and written \o-\ 1 ~~te;:~t filed by the respective j 

20. I Annexure P-16: Copy of order /1.l.. 
-L?ated 18.4.2023 .o..1.0"'~~ .... "'-.\e cc..~ 6 -\~ 

21. Annexure P-17 (Collectively): 
Copies of mutations dated \l\S-\4~! 
11.5.2023 and 18.7.202L _ [J 

22. Annexure P-18 (Collectively): I 
Copy of the demarcation \'-\C\-\8~ 
I application. along with j j 

com_p_anyme documents_ _ 
23. Annexure P-19 (Collectively): ,85~ 

ofthe r~plies/objections. _ 
24. Annexure P-20: Copy of ~: I 

communication dated 30.5.2023 
containing the endorsement of the 

_ Sub Divisional Magistrate, Nadaun I 
25. _ Annexure P-21: Cop1 _ofJ.<8-,)\'4, 
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_ ~emarcation report dated 21.7.2023. i, I 
26. 1 Annexure P-22: Copy of the order pt~ 

_ _ l dated 5.8.2023.al.&~~~\«.c:...:o\r'-·\ t- ~:t~. 

27. I Annexure P-23: Copy of 
_ re_cly/o~ction _ ____ _fbb~6~ 

28. I Annexure P-24: Copy of the order~ 
dated 17.10.2023 '6-~4 

297 Annexure P-25: Copy- ofj -

7 
communication dated 19.10.2023 ~ 6 '8 

-30. Annexure P-26: Copy of the order / 
dated 1.12.2023. :u,C\.-;)'11 

3--C- Annexure -P-27 (Collectively): I -
I Copies of communication(s) along i,.16-~o 
with electricit and telephone bills._1_ --1 

32. [Aimexure P-28: Copy of the order j ~a°:) j 
dated 5.12.2007. 

33. T Annexure P-29: Copy of the ord«I ~- 6 
dated 21.10.2010 

34. I Annexure P-30: Copy of the order I 
_ r-$1ted27.7.2023. _____ ~':\-

35. I ~exure P-31: Copy of Google I 
Map showing old structures of the 
petitioner existing over the land( s) 
in guestion along with .Q!!otographs. __ _ 

36. I ~exure P-32: Copy of the Tender I 
_ gummary__B.~rt dated 28.12.2023 ---1 

37. {Application for interim directions 
with affidavit - - - -- ----+·--

38. ~plication for exemption ---...----
J.2. _yakalatnam_!_ ______ ! _ _.. 

Shimla 
4.1.2024 

Petitioner 

Through counsels 

Suneet Goel & Vivek Negi 
Advocate 
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IN THE HON'BLE HIGH COURT OF 
IDMACHAL PRADESH AT SIDMLA 

C.W.P. No. of2024 

In the matter of: 

Y advender Singh ... Petitioner 

Versus 
State of Himachal Pradesh and others 

... Respondents 
LIST OF EVENTS 

24.10.1939 Land comprised in Khewat No. 105, 

1950 

Khatauni No. 138, Khasra No. 128 

measuring 6 Kanai 19 Marla [6 Kanai 2 

Marla (Barani Do Fasli) and 17 Marla 

( Gair Mumkin Makan )] situated at Tikka 

Seri, Mauja Jalari, Tehsil Hamirpur, 

District Kangra HP as per the Jamabandi 

1937-38 was acquired by the grand .. father 

of the petitioner namely Kesari Chand 

through auction, mutation whereof was 

entered and sanctioned vide No. 541 dated 

24.10.1939. -- j 
Aforesaid land came to be devolved, in~ j 

alia, upon the father ~f the petitioner 

namely Roop Chand and he established 

Atta Chakki/Gharat-Chah, Kuan (Well) 

and Haudi (Storage Tank), over Khasra j 
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1971-72 I No~; 
1 
~:d s::: ::lute owner Ill 

p session of the land comprised in 

Khewat No.85, Khatauni No. 109, Khasra 

No. 411/127 measuring 23 Kanai 17 

Marla [21 Kanai 17 Marla (Barani Do 

Fasli) and 1 Kanai (Gair Mumkin Chah) 4 

Marla ( Gair Mumkin Abadi) and 16 Marla 

( Gair Mumkin Kabristan )] situated at 

Tikka Seri, Mauja Jalari, Tehsil Nadaun, 

District Hamirpur as per the Jamabandi 

1911-12. _ __ I 
19.1.1974 Out of the aforesaid land(s), portion(s) 

comprised in Khasra No. 128/2 measuring 

6 Kanai 1 Marla (Barani Do Fash) and 

411/127/4 measuring 11 Kanai IO Marla 

(Barani Do Fash) was acquired by 

lndustries/Sericulture Department, 

Himachal Pradesh for plantation of 

Mulberry plants, (which was already in 

·possession of lndustries/sericulture 

Department as lessee and had been 

enclosed by it by putting fencing/boundary 

wall) vide Award dated 19.1.1974 passed I 
.__ ___ ...... by Land Acquisition Collector, Hamirpurj 
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-!It is submitted that Sericulture Department 

I was already in occupation of the said land 
being a lessee, which fact finds mention in 

the award dated 19.1.1974 itself. 

7.6.1976 Subsequent thereto, mutation qua the 

acquisition was entered and sanctioned 

vide No. 1028 · dated 7.6.1976. It is 

relevant to pointed out here that even 

though land measuring 6 Kanai 1 Marla 

had been acquired in Khasra No. 128/2 

and possession thereof had been taken 

over, however, the same came to be 

wrongly entered and mentioned as 6 Kanai 

2 Marla in Mutation No. 1028 dated 

7.6.1976. This fact is clear from the 

.___ __ _ 

' 

Tatima and Field book of Khasra No. 
128/2 prepared at the time of mutation 

Even though the possession of 1 Maraia 

remained with the father of the petitioner 

and thereafter the petitioner, this mistake 

was replicated in subsequent Jambandi(s) 

and remained merely a mistaken paper 

entry without in any manner conferment of 

l any right, title or interest qua 1 Marla. It 

is further submitted that as far as Khasra 
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I No. 411/\27/4 is co~cemed mutation of 

lesser area of only 10 Kanai 11 Marla 

against acquired area of 11 Kanai 10 

Mar/as was entered vide Mutation No. 

1028 dated 7.6.1976, which was replicated 

in subsequent Jamabandi(s). It may be 

mentioned here that during the updating of 

record of rights Khasra No. 128/2 was 

changed to Khasra No. 422/128 (In the 

Jamabandi for the year 1981-182) and I 
thereafter to Khasra No. 184 (In the 

Jamabandi for the year 1986-187) 

meas~g 6 Kanai 2 Marla and Khasra 

No. 411/127/4 was changed to Khasra No. 

426/411/127 (In the Jamabandi for the 

year 1981-182) and thereafter to Khasra 

No. 183 (In the Jamabandi for the . year 

1986-87) measuring 10 Kanai 11 Marla. It 

is relevant to mention at this juncture 

while preparing Tatima of the acquired 

land proper Identification thereof/pehchan 

was not made by depicting the land 

surrounding the acquired land by 

mentioning the same in each of the North j 

South East West direction. A perusal of 
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61w 
copies of the Mutation No. 1028 datecfl 
7.6.1976 would show that the concerned 

authority has made tampering in the 

mutations. 

5.3.1980 Share of Roop Chand devolved upon the 

mother of the petitioner namely Oma Devi 

through Will vide Mutation No. 1134 

dated 5.3.1980. 

Year 1993 Petitioner carried out construction of 

vehicle service station/center in the year 

1993, as well as that of a commercial 

space (now housing the branch of UCO 

Bank since 2015) upon area where Atta 

Chakki and Abadi existed. 

12.1.2006 The property in question devolved upon 

the petitioner along-with his brothers 

through Will vide Mutation No. 2304 

dated 12.1.2006. . __ I 
Year It appears that vide Fard Badar No. 16 the l 
1986-87 area of Khasra No. 183 (New) (Khasra 

No. 426/411/127:411/127/4 Old) was 

arbitrarily, illegally and unilaterally 

changed from 10 Kanai 11 Marla to 11 I 
Kanai 10 Mar/as. Fard Badar No. 16 is 

duly reflected · in remarks column of 
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19.5.2010 

Jamabandi for the year 1986-87. 

ride Mutation No. 2547 dated 19.5.2010 I 
the area of Khasra No. 184 (New) (Khasra 

No. 422/128 and 128/2 Old) was j 

arbitrarily, illegally and unilaterally 

changed from 6 Kanai 2 Marla to 7 Kanai I 
11 Mar/as. In as much as area to the extent I 
of 1 Kanai 10 Marla was increased in 

1 favour of Sericulture Department 

I arbitrarily, illegally and unilaterally to the I 
one that had been acquired. It is submitted 

I that the aforesaid changes were made j 

behind the back of the petitioner and 

without any notice to him and any further 

acquisition proceedings having initiated in 

respect thereof. 

2010-2011 

1 

Khasra No. 183 (New) (KJ,asra No., 

426/411/127: 411/127/4 Old) was 

I subsequently changed to Khasra Nos. I 
1914,2002,2003,2004,2005,2006,2007, 

2008,~009,2010,2011,2012,2013,20141 

and 2015. It is further submitted that I 
Khasra No. 184 (New) (Khasra No. 

422/128 : 128/2 Old) was changed to 2001 

and 1997. That fact of the matter is that 
..,__ __ _.,_ - -

198



63
Q 

-------, 

the predecessor-in-interest(s) of the 

I petitioner and the petitioner remained as 

owner in possession of aforesaid land( s) as I 
detailed hereinabove, which had not been 

acquired. 

5.2.2019 t,ericulture--Department applied for 

demarcation of land comprised in Khewat 

No. 688 Khatauni No. 736 Khasra Nos. 

1914,2002,2003,2004,2005,2006,2007, 

2008,2009,2010,2011,2012,2013,2014 

and 2015 and Khewat 689 Khatauni No. 

737, Khasra Nos. 1997 and 2001 vide 

23.1.2019/ 
16.12.2019 

application dated 5.2.2019 and the sam]e 

was registered as Case No.7/2019. 

Petitioner sought time to produce/file 

documents regarding his long standing and 

continuous ownership and possession over 

Khasra Nos. 1914, 2002, 2003 and 2004 

out of the aforesaid Khasra Nos., however, 

Assistant Ilst Grade, Nadaun did not afford 

any opportunity to the petitioner to do the 

needful and sought the report from the 

field agencies. It is relevant to point out at 

this juncture that the demarcation of 

Government land adjoining P~ivate land j 
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j could not have been undertaken/conducted [ 

by the Field Kanoongo. Hence, Assistant 

li st Grade, Nadaun was not competent to 

proceed in the matter, much less call for 

any report from the field agencies. 

Nevertheless, the report dated 23.1.2019 

was made by field Kanoongo and 

forwarded to Assistant Ilst Grade, Nadaun [ 

and confirmed by him vide order dated 

16.12.2019. That without prejudice it is 

submitted that a bare perusal of the 

aforesaid report would show that the 

petitioner was found to be in possession of 

Khasra Nos. 1914, 2002, 2003 and 2004 

in the shape of Abadi, Kuan, service 

station, shop, Sehan and Rasta and 

. Setjculture Department was found to be in 

illegal possession of the land belonging to 

the petitioner comprised in Khasra Nos. 

2016 and 2017. Petitioner assailed the 

aforesaid order dated 16.12.2019 passed 

by Assistant li st Grade, Nadaun by way of 

an appeal under Section 14 of the Land 

Revenue Act, 1954 before Learned Sub I 
Divisional Collector (Civil), Nadaun. 
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3.2.2023 On 3.2.2023 the petitioner had filed a Civill 

Suit bearing No." 78 of 2023 for 

declaration to the effect that he was in 

j actual physical possession and prior to him 

his predecessor-in-interests were in actual 

and physical possession over the land 

comprised in Khata No.699 min, Khatauni 

No.748 min, Khasra No.1914, 2002, 2003, 

2004, measuring 1580-75 sq.mtrs. situated 

in Mohal Seri, Mauza Jalari, Tehsil 

Nadaun, District Hamirpur, H.P., as per 

the Jamabandi for the year 2019-20, since 

the year 1963 i.e., more than 50 years 

being owners of adjoining land comprised 

in Khata No.3 min, Khatauni No.7 min, 

Khasra Nos. 1915, 1916, 1916/1, Kita-3, 

measuring 8547-37 situated in Mohal Seri, 

Mauza Jalari, Tehsil Nadaun, District 

Hamirpur, H.P., as per the Jamabandi for 

the year 2019-20 and was entitled to 

remain as such in future also. In the 

alternative, the petitioner also sought the 

declaration that his possession over suit 

land comprised in Khasra Nos. 1914, I 
._ __ ___.__2002, 2003 and 2004 had ripened 
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ownership b-y-way of adverse possession I 
and he was liable to be declared as owner-

in-possession of the khasra numbers and 

was entitled to retain the possession 

thereof in future also and Fard Badar 

No.16 and Mutation No. 2547, dated 

19.5.2010 was null and void and not I 
binding upon his rights vis-a-vis the 

defendants therein. The petitioner further 

sought. consequential relief of p~anent 

prohibitory injunction restraining the I 
defendants therein, their members, agents, 

servants from forcibly trespassing,/ 

interfering in the peaceful possession of 

the petitioner in any manner whatsoever 

and from dispossessing him forcibly and 

from changing the nature of the aforesaid 

land or interfering in any manner 

whatsoever therein. In the alternative, it 

was also prayed that in case during the 

pendency of the suit, the defendants 

therein succeed in forcibly dispossessing 

the petitioner, raising new structures, I 
damaging the already constructed j 

structures over the aforesaid land in any 
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7.3.2023/ 
18.4.2023 

manner, changing nature thereof, then l 
decree of possession by way of mandatory 

I injunction directing the defendants therein 

to restore the aforesaid land in its original 

position. It is submitted that the said suit is 

pending adjudication in the Court of 

Learned Senior Civil Judge, Nadaun HP. 

During the pendency of the said Civil Suit, 

Khasra Nos. 1914, 2002, 2003, 2004, 

2005,2006,2007,2008,2009,2010,2011, 

2012, 2013, 2014 and 2015, 1997, 2001 

and 2020 were transferred in favaur of 

Department of Tourism and Civil 

Aviation, Himachal Pradesh merely on the 

basis of order dated 18.4.2023 passed by 

District Collector, District Hamirpur HP 

pursuant to communication dated 7.3.2023 

issued by Director of Industries, H.P 

6.5.2023 However, before the mutation was attested 

in favour of the Department of Tourism 

and Civil Aviation, H.P., an application 

dated 6.5.2023 came to be . filed by the 

District Tourism Development Officer, 

Shimla for fresh demarcation of land L----' comprised in Khasra Nos. 1914, 2002, 
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12003, 2004, 200s, 2006? 2001, 200s, 2009, I 
2010, 2011, 2012, 2013, 2014 and 2015, 

1997 2001 and 2020. The same was 

registered as Case No. 72 of 2023., 

Nevertheless, petitioner filed his 

aforesaid 

emarca~on proceedings _f plies/objections to the 

------- --
11.5.2023 Mutation of transfer in favour of 

Department of Tourism and Civil 

Aviation, Himachal Pradesh was entered 

and sanctioned on 11.5.2023. 

30.5.2023 During the pendency of the fresh 

demarcation application and for the 

reasons best kno~ Assistant Tourism j 

Development Officer, Hamirpur addressed 

communication dated 30.5.2023 to the Sub 

Divisional Magistrate, Nadaun for fixing 

the date of demarcation on priority basis, 

since the same was priority project of I 
Hon'ble Chief Minister of H.P. Pursuant 

to said communication the Sub Divisional 

Magistrate, Nadaun directed the Tehsildar, 

Nadaun to fix 10.7.2023 for demarcation I and conduct the demarcation himself 

20.6-.2-0_2_3 Vide order dated 20.6.2023 Learned Sub 
j __ 
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Divisional Collector (Civil), Nadaun was I 
I pleased to set aside demarcation order I 

I 
dated 16.12.2019 passed by Assistant li st 

Grade, Nadaun. 

18.7.2023 ) Second Mutation of transfer in favoUfOf 

Department of Tourism and Civil 

Aviation, Himachal Pradesh was entered 

and sanctioned on 18.7.2023. 

In these circumstances petitioner had to 

file an application under Order 1 Rule 10 

readwith 151 of the Code of Civil 

Procedure for impleadment of Department 

j of Tourism and Civil Aviation, H.P. I 
others, as well as an application under I 
Order 6 Rule 17 of the Code of Civil 

Procedure for amendment of plaint and 

that of stay application in the Civil Suit. It 

is submitted that notwithstanding the 

pendency of the aforesaid Civil Suit, 

present writ petition is maintainable for 

the reason that the present writ petition 

emanates out of the fragrant violation of 

constitutional rights of the petitioner by 

the respondent authorities . and the 

petitioner has a separate and distinct cause 
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_or action with respect theri:to. I 
21.7.2023 On 21.7.2023 Assistant Collector pt 

Grade, Nadaun along-with field staff and j 

active influence exercised by the Sub 

Divisional Magistrate-cum-Sub Divisional j 

Officer (Civil), Nadaun carried out 

demarcation in a totally illegal and 

arbitrary manner vide report dated 

21.7.2023. 

26.7.2023/ Assistant Collector pt Grade, Nadaun 
5·8·2023 forwarded the aforesaid report to the Sub I 

Divisional Officer (Civil), Nadaun vide I 
letter dated 26.7.2023. Consequent thereto, 

the Sub Divisional Officer (Civil), Nadaun 

passed order dated 5.8.2023 directing the 

Assistant Collector IF Grade, N adaun to 

decide the case on merits after affording 

opportunity of being heard to the 

respective parties. 

17.10.2023 Thereafter petitioner appeared before 

Assistant Collector J.P1d Grade, Nadaun 

pursuant to the notice issued to him and 

j filed · his reply/objections. However, 

Assistant Collector IF Grade, Nadaun 

finalized the demarcation vide order dated J 
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17.10.2023. Vide aforesaid order the 

1 Assistant Collector Ilnd Grade, Nadaun 

I further forwarded the file to the Sub 

I Divisional Officer (Civil), Nadaun for 

proceedings against the petitioner under 

Public Premises (Eviction of Unauthorized 

Occupants), Act 

19.10.20231 Vide communication dl:lted 19.10.2023 

i.e., without even waiting for the expiry of 

statutory period of appeal Assistant I 
Collector UOO. Grade, Nadaun forwarded 

the file to the Sub Divisional Officer 

(Civil), Nadaun for proceedings against 

the petitioner under Public Premises 

(Eviction of Unauthorized Occupants), 

Act.__ __ I 
l.12.20231 In the above circumstances the petitioner 

filed an appeal under Section 14 read with 

section 13(2) of the H.P. Land Revenue 

Act, 1954 in the Court of Learned 

Divisional Commissioner, Mandi against 

the order dated 17.10.2023 passed by 

Assistant Collector IInd Grade, Nadaun for 

either hearing the appeal hims.elf or ._ ___ l transf~it some other Subj 
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Divisional Collector (Civil), except Sub 

1 Divisional Collector (Civil), Nadaun for 

adjudication. However, the prayer made 

by the petitioner was rejected by Learned 

Divisional Commissioner, .Mandi vide 

order dated 1.12.2023 directing the I 
petitioner to file an appeal before Sub 

1-----J Divisional Collector (Civil), Nadaun on!~ 

h:"ong standing ownership and possession 

of the petitioner over the land( s) in I 
I 

question is substantiated by the following:- , 

• The service station over the land( s) in I 
question was got registered by the I 
petitioner with the Department of 

Industries, Hamirpur in the year 1996 

in the name and style of Bindra 

Service Station. It is further submitted 

that the petitioner also has other 

relevant and contemporaneous material 

in the shape of bills to substantiate the 

1 said fact, however, the same are not 

been annexed at this stage in order to J 

avoid making the record unnecessary 

bulky. The petitioner craves for the I 
leave of this Hon'ble Court to produce I 
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the same at a subsequent stage, if so 

required by this Hon'ble Court. 

• In the year 2007, Sericulture 

Department, Nadaun had filed 

complaint under Section 44 7 of the 

Indian Penal Code against the 

petitioner alleging that he had been 

trespassing over the land of the 

Sericulture Department. It is submitted 

that during the hearing of the said 

complaint on 5.12.2007, it was found 

out that the land acquired by the 

Sericulture Department had been 

enclosed by them by raising a 

boundary wall and the petitioner had 

not crossed the same. It also came on 

record that the petitioner had been 

running service station :from the land 

in question, whereupon Atta Chakki 

established by the ancestors of the 

petitioner already existed and people 

of the entire village and town used to 

come for niaking flour. It had also 

come on record that the petitioner had 

,..._ ___ ..____n_ot made any forcible occupation of J 
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the land and the same was already a 

subject matter of pending proceedings 

before Revenue Authorities/Court and 

the said complaint was dismissed. 

• In the year 2000, Sericulture 
1 Department had made a complaint 

" alleging therein that the petitioner had 

encroached upon the Government land, 

pursuant whereto, proceedings under 

Section 163 of the H.P. Land Revenue 

Act, 1954 were initiated against the 

petitioner. It is submitted that the 

petitioner was ordered to be evicted by 

Assistant Collector, 1st Grade, 

Settlement, Hamirpur vide order dated 

19.9.2004 in Case No. 1/2004, titled 

State Vs. Y advinder Singh and First 

Appellate Court i.e., Assistant I 
Settlement Collector, Kangra at 

Dharamshala, H.P. vide order dated 

17.2.2006 in Case No. 26/05, titled 

Y advinder Singh Vs. Department of 

Sericulture. However, the matter was 

remanded to Sub Divisional Collector, 

Nadaun by learned Divisional 
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Commissioner, Mandi Division, 

Mandi, H.P. vide order dated 

21.10.2010 passed in Revision Petition 

bearing Case No.338/06 directing him 

to hear the case afresh after giving due 

opportunity of being heard to the 

respective parties. Subsequent thereto, 

the case was dismissed vide order 

dated 27.7.2023 on failure of the 

Sericulture Department to appear and 

prosecute the same. 

• Google Map and photographs of the 

land in question clearly shows old 

structures of the petitioner existing 

over the land(s) in question.__ 

28.12.2023 Concerned respondent authority had 

invited and finalized bid for construction 

of Tourism Corporation Hotel at Nadaun. 

I It is submitted that the petitioner has every 

reason to believe that he would be ousted 

from his property by forcible means by the 

respondents, who are not following due 

process of law in the matter and bent upon 

usurping his property. Hence, the 

petitioner has no other alternative or 
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I 

efficacious remedy but to file the present 

writ petition. 
---- -

4.1.2024 

Shimla 
4.1.2024 

Present writ petition drafted and thereafter 

j filed. 
------------

Petitioner 

Through counsels 

Suneet Goel & Vivek Negi 
Advocate 
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IN THE HON'BLE lllGH COURT OF HIMACHAL 

PRADESH AT SHIMLA 

C.W.P. No. of2024 
In the matter of: 
Yadvender Singh, S/o Late Roop Chand 
Resident of Village Seri, P.O. & Tehsil Nada~ 
District Hamirpur, (H.P) 

... Petitioner 
Versus 

1. State ofHimachal Pradesh 
Through Secretary Revenue to the Government of 
Himachal Pradesh, Himachal Pradesh Secretariat, 
Chota Shimla, Shimla-171002 (H.P.) 

2. Department of Industries (Sericulture Wing), 
Himachal ·Pradesh, Shimla-171001 (H.P.) 
Through its Director 

3. Sericulture Deparbnent, Nadaun, District 
Hamirpur (H.P.) 
Through Silk Seed Production Officer 

4. Department of Tourism and Civil Aviation, 
Himachal Pradesh, Block No. 28, SDA Complex, 
Kasumpti, Shimla, Himachal Pradesh 171009 
Through its Director 

5. Himachal Pradesh Tourism Development 
Corporation Ltd., Ritz Annexe, Shimla-171001 
(H.P.) Through its Managing Director 

6. District Tourism Development Officer, Shimla 
(H.P) 

7. Assistant, Tourism Development Officer, 
Hamirpur (H.P.) 

8. District Collector cum District Magistrate, District 
Hamirpur (H.P.) 
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9. Sub Divisional Officer (Civil) cum Sub Divisional 
Magistrate, N ada1Jn, District Hamirpur (H.P.) 

10. Assistant Collector pt Grade cum Tehsildar, 
Nadaun, District Hamirpur (H.P.) 

11. Assistant Collector Ilst Grade cum Naib Tehsildar, 
Nadaun, District Hamirpur (H.P.) 

12. Himachal Pradesh Public Works Department, 
Nirman Bhawan, Shimla-171002 (H.P.) 
Through Engineer-in-Chief 

13. Executive Engineer, Hamirpur Division, 
HPPWD, Hamirpur. 

. .. Respondents 

Petition under Article 226 of the Constitution 

•Of India for issuance of appropriate for 

issuance of appropriate writ, order or 

direction in favour of the petitioner and 

against the respondents in the facts and 

circumstances 

after. 

enumerated here-in-

Petitioner 

Through counsels 

Shimla 
4.1.2024 

Suneet Goel & Vivek Negi 
Advocates 
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79Q 
MAY IT PLEASE YOUR LORDSHIPS: 

1. That the petitioner is a citizen of India and 

pennanent resident of the address given in the 

memorandum. of parties. It is submitted that 

petitioner is entitled to file and maintain 

present petition in this Hon'ble Court to seek 

justice and relief in the facts and circumstances 

enumerated here-in-below. 

2. That the respondents are authorities and come 

within the purview of definition· of State as 

contained in Article 12 of the Constitution of 

India and are amenable to the writ jurisdiction 

of this Hon'ble Court under Article 226 of the 

Constitutional of India. 

3. That land comprised in Khewat No. 105, 

Khatauni No. 138, Khasra No. 128 measuring 

6 Kanai 19 Marla [6 Kanai 2 Marla (Barani 

Do Fasli) ·and 17 Marla (Gair Mumkin 

Makan)] situated at Tikka Seri, Mauja Jalari, 

Tehsil Ham~ur, District Kangra HP as per the 

Jamabandi 1937-38 was in the ownership and 

possession of grand-father of the petitioner 

namely Kesari Chand. The said land had been 

acquired by Kesari Chand through auction, 

mutation whereof was entered and sanctioned 
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vide No. 5.41 dated 24.10.1939. The aforesaid 

land came to be devolved, inter alia, upon the 

father of the petitioner namely Roop Chand. 

Copy of the Jamabandi(s) for the year 1937-38 

and 1971-72, reflecting the said fact, is 

annexed hereto as Annexure P-1 

(Collectively}. It is further submitted that Roop 

Chand was absolute owner in possession of the 

land comprised in Khewat No.85, Khatauni No. 

109, Khasra No. 411/127 measuring 23 Kanal 

17 Marla [21 Kanal 11 Marla (Barani Do 

Faslz) and 1 Kanai ( Gair Mumkin Chah) 4 

Marla ( Gair Mumkin Abadi) and 16 Marla 

( Gair Mumkin Kabristan )] situated at Tikka 

Seri, Mauja Jalari, Tehsil Nadaun, District 

Hamirpur as per the Jamabandi 1971-72. Copy 

of the Jamabandi for the year 1971-72, 

reflecting the said facts, is annexed hereto as 

Annexure P-2. 

4. That the father of the petitioner had established 

Atta Chakki/Gharat-Chah, Kuan (Well) and 

Haudi (Storage Tank), over Khasra No. 

411/127 since year 1950 and thereafter 

petitioner carried out construction of· vehicle 

service station/center in the year 1993, as well 
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as that of a commercial space (now housing the 

branch of UCO Bank since 2015) upon area 

where Atta Chakki and Abadi existed. 

5. That out of the aforesaid land( s ), portion( s) 

comprised in Khasra No. 128/2 measuring 6 

Kanai 1 Marla (Barani Do Fasli) and 

411/127/4 measuring 11 Kanai 10 Marla 

(Barani Do Faslz) was acquired by 

Industries/Sericulture Department, Himachal 

Pradesh for plantation of Mulberry plants, 

(which was already in possession of 

Industries/sericulfure Department as lessee and 

had been enclosed by it by putting 

fencing/boundary wall) vide Award dated 

J 9.1.1974 passed by Land Acquisition 

Collector, Hamirpur, copy whereof is annexed 

hereto as Annexure. P-3. Subsequent thereto, 

mutation qua the acquisition was entered and 

sanctioned vide No. 1028 dated 7.6.1976. It is 

submitted that Sericulture Department was 

already in occupation of the said land being a 

lessee, which fact finds mention in the award 

dated 19.1.1974 itself. It is relevant to pointed 

out here that even though land measuring 6 

Kanai 1 Marla had been acquired in Khasra 
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No. 128/2 and possession thereof had been 

taken over, however, the same came to be 

wrongly entered and mentioned as 6 Kanai 2 

Marla in Mutation No. 1028 dated 7.6.1976. 

This fact is clear from the Tatima and Field 

book of Khasra No. 128/2 prepared at the time 

of mutation Even though the possession of 1 

Maraia remained with the father of the 

petitioner and thereafter the petitioner, this 

mistake was replicated in subsequent 

Jambandi(s) and remained merely a mistaken 

paper entry without in any manner conferment 

of any right, title or interest qua 1 Marla. It is 

further submitted that as far as Khasra No. 

411/127/4 is concerned mutation of lesser area 

of only 10 Kanai 11 Marla against acquired 

area of 11 Kanai 10 Mar/as was entered vide 

Mutation No. 1028 dated 7.6.1976, which was 

replicated in subsequent Jamabandi(s). It may 

be mentioned here that during the updating of 

record of rights Khasra No. 128/2 was changed 

to Khasra No. 422/128 (In the Jamabandi for 

the year 1981-182) and thereafter to Khasra 

No. 184 (In the Jamabandi for the year 1986-

187) measuring 6 Kanai 2 Marla and Khasra 
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No. 411/127/4 was changed to Khasra No. 

426/411/127 (In the Jamabandi for the year 

1981-182) and thereafter to Khasra No. 183 (In 

the Jamabandi for the year 1986-87) measuring 

10 Kanai 11 Marla. It is relevant to mention at 

this juncture while preparing Tatitna of the 

acquired land proper Identification 

th_ereof/pehchan was not made by depicting the 

land surrounding the acquired land by 

mentioning the same in each of the North 

South East West direction. Copies of the 

Mutation No. 1028 dated 7.6.1976 are annexed 

hereto as Annexure P-4 and P-5. A perusal 

thereof would show that the concerned 

authority has made tampering in the mutations. 

Copies of the Jamabandi(s) for the years 1981-

82 and 1986-1987, showing the aforesaid 

fact(s), are annexed hereto Annexure P-6 and 

M respectively. 

6. That the share of Roop Chand devolved upon 

the mother of the petitioner namely Oma Devi 

through Will vide Mutation No. 1134 dated 

5.3.1980 and thereafter upon the petitioner 

along-with his brothers also through Will vide 

Mutation No. 2304 dated 12.1.2006. 
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7. It appears that in the year 1986-87 vide Fard 

Badar No. 16 the area of Khasra No. 183 

(New) (Khasra No. 426/411/127:411/127/4 

Old) was arbitrarily, illegally and unilaterally 

changed from 10 Kanai 11 Marla to 11 Kanai 

10 Mar/as. Fard Badar No. 16 is duly reflected 

in remarks column of Jamabandi for the year 

1986-87 (Annexure P-7). It is further submitted 

that vide Mutation No. 2547 dated 19.5.2010 

the area of Khasra No. 184 (New) (Khasra No. 

422/128 and 128/2 Old) was arbitrarily, 

illegally and unilaterally changed from 6 Kanai 

2 Marla to 7 Kanal 11 Mar/as. In as much as 

area to the extent of 1 Kanai 10 Marla was 

increased in favour of Sericulture Department 

arbitrarily, illegally and unilaterally against 

what had been actually acquired. Copy 

Mutation No. 2547 dated 19.5.2010 is annexed 

hereto as Annexure P-8. It is submitted that 

the aforesaid changes were made behind the 

back of the petitioner and without any notice to 

him and any further acquisition proceedings 

having_ initiated in respect thereof. 

8. That Khasra No. 183 (New) (Khasra No. 

426/411/li7: 411/127/4 Old) was·subsequently 
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changed to Khasra Nos. 1914, 2002, 2003, 

2004, 2005, 2006, 2007, 2008, 2009, 2010~ 

2011, 2012, 2013, 2014 and 2015. It is further 

submitted that Khasra No. 184 (New) (Khasra 

No. 422/128 : 128/2 Old) was changed to 2001 

and 1997. Copies of the Jamabandi (s) for the 

year 2010-2011 reflecting the said fact are 

annexed hereto as Annexure P-9 and P-10. 

9. That fact of the matter is that the predecessor-

in-interest( s) of the petitioner and the petitioner 

remained as owner in possession of aforesaid 

land(s) as detailed hereinabove, which had not 

been acquired. 

10. That Sericulture Department applied for 

demarcation of land comprised in Khewat No. 

688 Khatauni No. 736 Khasra Nos. 1914, 

2002, 2003, 2004, 2005, 2006, 2007, 2008, 

2009, 2010, 2011, 2012, 2013, 2014 and 2015 

and Khewat 689 Khatauni No. 737, Khasra 

Nos. 1997 and 2001 vide application dated 

5.2.2019, copy whereof is annexed hereto as 

Anneiure P-11. Said application was 

registered as Case No.7/2019. It is· submitted 

that the petitioner sought time . to produce/file 

documents regarding his long standing and 
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continuous ownership and possession over 

Khasra Nos. 1914, 2002, 2003 and 2004 out of 

the aforesaid Khasra Nos., however, Assistant 

Ilst Grade, Nadaun did not aff~rd any 

opportunity to the petitioner to do the needful 

and sought the report from the field agencies. It 

is relevant to point out at this juncture that the 

demarcation of Government land adjoining 

Private land could not have been 

undertaken/conducted by the Field Kanoongo. 

Hence, Assistant Ilst Grade, Nadaun was not 

competent to proceed in the matter, much less 

call for any report from the field agencies. 

Nevertheless,· the report was made by field 

Kanoongo and forwarded to Assistant Il st 

Grade, Nadaun and confirmed by him. Copy of 

the report dated 23.1.2019 and confirmation 

order dated 16.12.2019 are annexed hereto as 

Annexure P-12 and P-13 respectiveh. 

11. That without prejudice it is submitted that a 

bare perusal of the aforesaid report would show 

that the petitioner was found to be in 

possession of Khasra Nos. 1914, 2002, 2003 

and 2004 in the shape of Abadi, Kuan, service 

station, shop, Sehan and Rasta and Sericulture 
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Department was found to be in illegal 

possession of the land belonging to the 

petitioner comprised in Khasra Nos. 2016 and 

2017. 

12. That the petitioner assailed the aforesaid order 

dated 16.12.2019 passed by Assistant IIst 

Grade, Nadaun by way of an appeal under 

Section 14 of the Land Revenue Act, 1954 

before Learned Sub Divisional Collector 

(Civil), Nadaun, who was pleased to set aside 

the same vide order dated 20.6.2023, copy 

whereof is annexed hereto.as Annexure P-14. 

13. That in the meantime on 3.2.2023 the petitioner 

had filed a Civil Suit bearing No. 78 of 2023 

for declaration to the effect that he was in 

actual physical possession and prior to him his 

predecessor-in-interests were in actual and 

physical possession over the land comprised in 

Khata No.699 min, Khatauni No.748 min, 

Khasra No.1914, 2002, 2003, 2004, measuring 

1580-75 sq.mtrs. situated in Mohal Seri, Mauza 

Jalari, Tehsil Nadaun, District Hamirpur, H.P., 

as per the Jamabandi for the year 2019-20, 

since the year 1963 i.e., more than 50 years 

being owners of adjoining land comprised in 
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Khata No.3 min, Khatauni No.7 min, Khasra 

Nos. 1915, 1916, 1916/1, Kita-3, measuring 

8547-37 situated in Mohal Seri, Mauza Jalari, 

Tehsil Nadaun, District Hamirpur, H.P., as per 

the Jamabandi for the year 2019-20 and was 

entitled to remain as such in future also. In the 

alternative, the petitioner also sought the 

declaration that his possession over suit land 

comprised in Kh~ Nos. 1914, 2002, 2003 

and 2004 had ripened into ownership by way of 

adverse possession and he was liable to be 

declared as owner-in-possession of the khasra 

numbers and was entitled to retain the 

possession thereof in future also and Fard 

Badar No.16 and Mutation No. 2547, dated 

19.5.2010 was null and void and not binding 

upon his rights vis-a-vis the defendants therein. 

The petitioner further sought consequential 

relief of permanent prohibitory injunction 

restraining the defendants therein, their 

members, agents, servants from forcibly 

trespassing, interfering in the peaceful 

possession of the petitioner in any _manner 

whatsoever and from dispossessing him 

forcibly and from changing the nature of the 
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aforesaid land or interfering in any manner 

whatsoever therein. In the alternative, it was 

also prayed that in case during the pendency of 

the suit, the defendants therein succeed in 

forcibly dispossessing the petitioner, raising 

new structures, damaging the already 

constructed structures over the aforesaid land 

in any manner, changing nature thereof, then 

decree of possession by way of mandatory 

injunction directing the defendants therein to 

restore the aforesaid land in its original 

position. Copies of the plaint and written 

statement filed by the respective parties in the 

said Civil Suit are annexed hereto as Annexure 

P-1S (Collectively). It is submitted that the 

said suit is pending adjudication in the Court of 

Learned Senior Civil Judge, Nadaun HP. It is 

submitted that during the pendency of the said 

Civil Suit, Khasra Nos. 1914, 2002, 2003, 

2004, 2005, 2006, 2007, 2008, 2009, 2010, 

2011, 2012, 2013, 2014 and 2015, 1997, 2001 

and 2020 were transferred in favaur of 

Department of Tourism and Civil Aviation, 

Himachal Pradesh merely on the basis of order 

dated 18.4.2023 passed by District Collector, 
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District Hamirpur HP pursuant to 

communication 4ated 7.3.2023 issued by 

Director of Industries, H.P. and mutation of 

such transfer was entered and sanctioned on 

11.5.2023 and 18.7.2023. Copy of order dated 

18.4.2023 is annexed hereto as Annexure P-16 

and copies of mutations dated 11.5.2023 and 

18.7.2023 are annexed hereto as Annexure P-

17 (Collectively). In these circumstances 

.petitioner had to file an application under Order 

1 Rule 10 readwith 151 of the Code of Civil 

Procedure for impleadment of Department of 

Tourism and Civil Aviation, H.P. others, as 

well as an application under Order 6 Rule 17 of 

the Code of Civil Procedure for amendment of 

plaint and that of stay application. It is 

submitted that notwithstanding the pendency of 

the aforesaid Civil Suit, present writ petition is 

maintainable for the reason that the present writ 

petition emanates out of the fragrant violation 

of constitutional rights of the petitioner by the 

respondent authorities and the petitioner has a 

separate and distinct cause of action with 

respect thereto. 
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14. That before the mutation was attested in favour 

of the Department of Tourism and Civil 

Aviation, H.P., an application dated 6.5.2023 

came to be filed by the District Tourism 

Development Officer, Shimla for fresh 

demarcation of land comprised in Khasra Nos. 

1914, 2002, 2003, 2004, 2005, 2006, 2007, 

2008, 2009, 2010, 2011, 2012, 2013, 2014 and 

2015, 1997 2001 and 2020. The same was 

registered as Case No. 72 of 2023. Copy of the 

demarcation application along with 

accompanying documents is annexed hereto as 

Annexure P-18 (Collectively). It is submitted 

that the petitioner filed his replies/objections to 

the aforesaid demarcation proceedings, copies 

whereof are annexed hereto as Annexure P-19 

(Collectively). 

15. That during the pendency of the fresh 

demarcation application and for the reasons 

best known Assistant Tourism Development 

Officer, Hamirpur addressed communication 

dated 30.5.2023 to the Sub Divisional 

Magistrate, Nadaun for fixing the date of 

demarcation on priority basis, since the same 

was priority project of Hon'ble Chief Minister 
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of H.P. Pursuant to said communication the 

Sub Divisional Magistrate, Nadaun directed the 

Tehsildar, Nadaun to fix 10.7.2023 for 

demarcation and conduct the demarcation 

himself. Copy of the communication dated 

30.05.2023 containing the endorsement of the 

Sub Divisional Magistrate, Nadaun is annexed 

hereto as Annexure P-20. 

16. That on 21.7.2023 Assistant Collector 151 

Grade, Nadaun along-with field staff and active 

influence exercised by the Sub Divisional 

Magistrate-cum-Sub Divisional Officer (Civil), 

Nadaun carried out demarcation in a totally 

illegal and arbitrary manner vide report dated 

21.7.2023. Copy of demarcation report is 

annexed hereto as Annexure P-21. It 1s 

submitted that the Assistant Collector pt Grade, 

Nadaun forwarded the aforesaid report to the 

Sub Divisional Officer (Ciyil), Nadaun vide 

letter dated 26.7.2023, copy whereof is not 

readily available with the petition~. 

Consequent thereto, the Sub Divisional Officer 

(Civil), Nadaun passed order dated 5.8.2023 

directing the Assistant Collector Ilnd Grade, 

Nadaun to decide the case on merits after 
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affording opportunity of being heard to the 

respective parties. Copy of the order dated 

5.8.2023 is annexed hereto as Annexure P- 22. 

17. That thereafter the petitioner appeared before 

Assistant Collector Jpd Grade, Nadaun 

pursuant to the notice issued to him and filed 

his reply/objections, copy whereof is annexed 

hereto as Annexure P-23. However, Assistant 

Collector Ilnd Grade; Nadaun finalized the 

demarcation vide order dated 17.10.2023. Copy 

ofthe order dated 17.10.2023 is annexed hereto 

as.Annexure P-24. It is submitted that the vide 

aforesaid order the Assistant Collector rrnd 
Grade, Nadaun further forwarded the file to the 

Sub Divisional Officer (Civil), Nadaun for 

proceedings against the petitioner under Public 

Premises (Eviction of Unauthorized 

Occupants), Act and sent the file vide 

communication dated 19.10.2023 i.e., without 

even waiting for ·the expiry of statutoiy period 

of appeal. Copy of communication dated 

19.10.2023 is annexed hereto as Annexure P-

18. That in the above circumstances the petitioner 

filed an appeal under Section 14 read with 
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section 13(2) of the H.P. Land Revenue Act, 

1954 in the Court of Learned Divisional 

Commissioner, Mandi against the order dated 

17.10.2023 passed by Assistant Collector flM 
Grade, Nadaun for either hearing the appeal 

himself or transferring it to some other Sub 

Divisional Collector (Civil), except Sub 

Divisional Collector (Civil), Nadaun for 

adjudication. However, the prayer made by the 

petitioner was rejected by Learned Divisional 

Commissioner, Mandi vide order dated 

1.12.2023 directing the petitioner to file an 

appeal before Sub Divisional Collector (Civil), 

Nadaun only. Copy of the order dated 

1.12.2023 is annexed hereto as Annex.ore P-

~-
19. That the long· standing ownership and 

possession of the petitioner over the land( s) in 

question is substantiated by the following:-

• The service station over the land( s) in 

question was got registered by the 

petitioner with the Department of. 

Industries, Hamirpur in the year 1996 in 

the name and style of Bindra Service 
.. l~DW~~G.-~:.) 

Station. Relevani communication(s) to 
" 
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substantiate the aforesaid fact, as well as 

electricity bills and telephone bills are 

annexed hereto as Annexure P--27 

(Collectively). It is further submitted that 

the petitioner also has other relevant and 

contemporaneous material in the shape of 

bills to substantiate the said fact, however, 

the same are not been annexed at this 

stage in order to avoid making the record 

unnecessary bulky. The petitioner craves 

for the leave of this Hon'ble Court to 

produce the same at a subsequent stage, if 

so required by this Hon'ble Court. 

• In the year 2007, Sericulture Department, 

Nadaun had filed complaint under Section 

44 7 of the Indian Penal Code against the 

petitioner alleging that he had been 

trespassing over the land of the 

Sericulture Department. It is submitted 

that during the hearing of the said 

complaint on 5.12.2007, it was found out 

that the land acquired 'by the Sericulture 

Department had been enclosed by them 

by rais~g a boundary wall arid the 

petitioner had not crossed the same. ~t 
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also came on record that the petitioner 

had been running service station from the 

land in question, whereupon Atta Chakki 

established by the ancestors of the 

petitioner already existed and people of 

the entire village and town used to come 

for mak~g flour. It had also come on 

record that the petitioner had not made 

any forcible occupation of the land and 

the same was already a subject matter of 

pending proceedings before Revenue 

Authorities/Court and the said complaint 

was dismissed. Copy of the order dated 

5.12.2007 is annexed hereto as Annexure 

P-28. -
• In the year 2000, Sericulture Department 

had made a complaint alleging therein 

that the petitioner had encroached upon 

the Government land, pursuant whereto, 

proceedings under Section 163 of the H.P. 

Land Revenue· Act, 1954 were initiated 

against the petitioner. It is submitted that 

the petitioner was ordered to be evicted 

by Assistant Collector, 1st Grade, 

Settlement, Hamirpur vide order dated 
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19.9.2004 in Case No. 1/2004, titled State 

Vs. Yadvinder Singh and First Appellate 

Court i.e., Assistant Settlement Collector, 

Kangra at Dharamshala, H.P. vide order 

dated 17.2.2006 in Case No. 26/05, titled 

Y advinder Singh Vs. Department of 

Sericulture. However, the matter was 

remanded to Sub Divisional Collector, 

Nadaun by learned Divisional 

Commissioner, Mandi Division, Mandi, 

H.P. vide order dated 21.10.2010 passed 

in Revision Petition bearing Case 

No.338/06 directing him to hear the case 

afresh after giving due opportunity of 

being heard to the respective parties. 

Copy of the order· dated 21.10.2010 is 

annexed hereto as Annexure P-29. 

Subsequent thereto, the case was 

dismissed vide order dated 27.7.2023 on 

failure of the Sericulture Department to 

appear and prosecute the same. Copy of 

the order dated 27.7.2023 is annexed 

hereto as Annexure P-30. 

• Google Map of the land in question 

clearly shows old structures of the 
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petitioner existing over the land( s) in 

question, copy whereof along with 

photographs are annexed hereto as 

Annexure P-31 (Collectiveh ). 

20. That the concerned respondent authority had 

invited and finalized bid for construction of 

Tourism Corporation Hotel at Nadaun. Copy of 

the Tender Summary Report dated 28.12.2023 

is annexed hereto as Annexure P-32. It is 

submitted that the petitioner has every reason 

to believe that he would be ousted from his 

property by forcible means by the respondents, 

who are not following due process of law in the 

matter and bent upon usurping his property.· 

21. That in the background of aforesaid facts and 

circumstances, the petitioner prefers this 

petition, inter-alia on the following grounds:-

A. That the documentary record annexed with this 

petition, particularly the record of rights/ 

revenue record/award dated 21.12.1973~ passed 

by Land Acquisition Collector, Hamirpur would 

clearly demonstrate the fact that only land 

measuring 6 Kanal 1 Marla in Khasra No. 128 

(old) and 11 Kanal 10 Marla in Khasra No. 

411/127 (old) and that too having classification 
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Barani Do Fasli had been acquired for 

Mulberry plantation on behalf of Sericulture 

Department and remaining land(s) in question 

to the extent of 17 Marlas in Khasra No.128 

(old) and 12 Kanai 7 Marlas in Khara 

No.411/127 ( old) remained with the father of 

the petitioner and later on devolved upon the 

petitioner and others. Furthermore, respondent 

authorities in an arbitrary, illegal, unilateral and 

unconstitutional manner iilcreased the area in 

favour of the Sericulture Department by mere 

paper entries and transferred the same in favour 

of Department and Tourism and Civil Aviation. 

In as much as the entry in favour of Sericulture 

Department/Department of Tourism and Civil 

Aviation in excess of the acquired area is totally 

arbitrary, illegal, unilateral and unconstitutional. 

It is not understandable as to how excess area of 

1 Kanai 10 Marla could have been conferred 

upon Sericulture Department/Department of 

Tourism and Civil Aviation without any notice 

and/or affording opportunity of being heard to 

the petitioner. 

B. That the respondent authorities being extended 

wing of welfare State owe duty to act fairly and 
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transparently while dealing with its citizenry. It 

is pointed out that on one hand when the 

respondent authorities made a correction in the 

acquired area in Khasra No. 411/127 /4 from 10 

Kanai 11 Marla to 11 Kanai 10 Marla vide Fard 

Badar No. 16, they did not make corresponding 

correction in Khasra No. 128/2 from 6 Kanai 2 

Marla to 6 Kanai 1 Marla. It is submitted that 

mutation No. 2547, dated 19.5.2010 increasing 

the area of Khasra No. 128/2 (old) 184 (new) 

from 6 Kanai 1 Marla to 7 Kanai 11 Marlas is 

also illegal and the said change has been made 

behind the back of the petitioner and without 

any notice to him and any further acquisition 

proceedings having initiated in respect thereof. 

This f~t clearly shows that the respondent 

authorities have usurped the land of the 

petitioner without following due process of law. 

Hence, Fard J3adar No. 16 and Mutation No. 

2547 dated 19.5.2010 are liable to be quashed 

and set-aside. 

C. That the transfer of land and that too in excess 

of the acquired area in favour of Department of 

Tourism and Civil Aviation for a purpose other 

than the one for which the land had been 
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initially acquired by mere office order is against 

law. 

D. That a perusal of mutation No.1028, dated 

7.6.1976 and other documents pertaining to the 

same would show that the acquired land was not 

properly identified in the Tatima by depicting 

surround lands in North, South, East and West 

directions. In as much as the Tatima prepared 

by the authorities has no sanctity in law and the 

wrong preparation thereof is resulting in the 

present dispute. It is · submitted that the 

Sericulture Department was already in 

possession of the acquired land as a lessee and 

has fenced the same by erecting the boundary, 

which fact is borne out of the award dated 

21.12.1973, passed by Land Acquisition 

Collector, Hamirpur, as well as order dated 

5.12.2007, passed by Pradhan, Gram Panchayat, 

Bela. Hence, persistent and repeated 

demarcations of the land(s) in question at the 

behest of Sericulture Department/Department of 

Tourism and Civil Aviation are of no 

conseqµence. Moreover, entire land in 

occupation ot: the petitioner and that in the 

possession of Sericulture Department/ 
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Department of Tourism and Civil Aviation is 

not being measured by the concerned 

authorities. It is submitted that Sericulture 

Department/Department of Tourism and Civil 

Aviation are shown in possession of excess land 

than that had been acquired. It is submitted that 

the anomaly can be easily rectified by 

measurement of the acquired land in possession 

of Sericulture Department/Department of 

Tourism and Civil Aviation vis-a-vis the land 

that remained under the ownership and 

possession of the predecessor-in-interest(s) of 

the petitioner and now with the petitioner. 

Furthermore, the concerned authorities are also 

liable to be directed to authenticate the alleged 

Tatima made subsequent to the acquisition 

proceedings by placing the same upon the 

Musabi and to correct the same as per the 

respective possession of the parties on spot and 

in accordance with the extent of acquisition land 

made vide Award dated 19.1.1974 passed by 

Land Acquisition Collector, Hamirpur. 

E. That the petitioner is a citizens of India and is 

being been deprived of the legitimate, proper,. 

effectual and beneficial enjoyment of his 
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property. It is submitted respondents are 

expected to follow the due process of law but 

they are acting more in its violation. rh,e action 

on the part of the respondents is violative of 

Article 300-A of the Constitution of India It is 

submitted that the respondents are not following 

due process of law in the matter. It is submitted 

that the acts on the part of respondents in trying 

to usurp the property of the petitioner through 

paper entries and not following due process of 

law is unlawful, unjust, illegal, arbitrary and 

unconstitutional. 

F. That acts of omission and commission on the 

part of respondents are not only arbitrary and 

unjust but is also violative of Article 14 of the 

Constitution of India. Petitioner humbly submits 

that he has a fundamental right of being treated 

equally with others in application of the 

provisions of laws of the land and respondents 

cannot be permitted to act in a manner thereby 

defeating the provisions as contained in the 

Constitution of India as also other laws. 

G. That facts enumerated here-in-above clearly 

demonstrate that the impugned action on the 

part of respondent authorities is harsh, 
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oppressive, arbitrary, unreasonable, unjust and 

illegal. It is submitted that the petitioner has 

been subjected to unfair treatment by the 

respondent authorities. It is clear from the facts 

enumerated here-in-above that respondent 

authorities have acted in an arbitrary manner in 

denying the petitioner of his legitimate 

enjoyment of his property. Resultantly grave 

injustice and prejudice has been caused to the 

petitioner. In the circumstances any restri_ction, 

self-imposed or statutory, stands removed and 

no rule or technicality can stand in the way of 

rendering justice in the matter. It is humbly 

submitted that this Hon'ble Court being a Court 

of plenary jurisdiction has inherent power to do 

complete justice in the matter. 

H. That the actions on the part of the respondent 

authorities are bad for the reason that under 

simulation or pretension of gaining a legitimate 

goal their true object is to reach an end different 

from the one for which such power has been 

entrusted and is goaded by commercial gain at 

the cost of petitioner. It is submitted that the 

custodian of power have been influenced in its 

exercise by considerations outside those for 
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promotion of which the power is vested. It is 

submitted that such exercise of power by the 

respondent authorities not only amount to 

colourable exercise but is also is invalidated by 

the mere fact that the end which is sought to be 

attained is beyond the sanctioned purposes. It is 

the duty of the respondent authorities to ensure 

more humane, partic~pative, informed and 

transparent process in dealing with such matters 

in order to avoid any confrontation with its 

citizenry and cause least disturbance to the land 

owners. It is submitted that the land{s) in 

question had been acquired on behalf of the 

Sericulture Department for public purpose of 

raising Mulberry plantation and now the same 

has been transferred in favour of Department of 

Tourism and Civil Aviation ostensibly to carry 

out commercial activities by constructing a 

hotel. It is submitted that the land could not 

have been put to any other use but to the one for 

which it had been acquired. This aspect of the 

matter is no more res-intergra have already been 

adjudicated by Hon'ble Apex Court. Therefore, 

the impugned proceedings and official acts of 

re~pon4ents with regard thereto are vitiated by 
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reason of malafide exercise of power. It is 

submitted that the proceedings against the 

petitioner are nothing but perversion of State 

power to satisfy the malefic commercial gains 

and not to achieve the legitimate or statutory 

purpose. It is submitted that the impugned 

proceedings are seared with bad faith and an 

outcome of politicking under the statutory cover 

for commercial gains alone and in the process 

the valuable land(s) of the petitioner is being 

usurped. 

I. That the respondent authorities, who have been 

entrusted with various statutory powers and 

responsibilities under the Act, owe a duty and 

obligation to ensure that provisions thereof are 

pressed into service for achieving statutory 

purpose only and are not flouted. It is 

unfortunate that the respondents have miserably 

failed to perform their duties. It is submitted 

that the powers exercised by the respondent 

authorities under the Act have been polluted by 

ensuring commercial gains and are otherwise 

void on well-established grounds. It is 

submitted that the land of the petitioner cannot 

be seized in improper manner. Since the 

242



107

respondents have miserable failed to act as per 

the mandate of law as such proceedings against 

him stands nullified and lost its binding force. A 

conspectus of the material on the record would 

show that the impugned actions on the part of 

respondents cannot be sustained in the facts and 

circumstances of the case, as well as in law. The. 

purpose of this writ petition is also to ensure 

that the respondents carry out their statutory 

duties as per the mandate of law and do not act 

in illegal, arbitrary, oppressive and 

unconstitutional manner. It is submitted that the 

respondents have been entrusted. with various 

statutory powers and responsibilities and they 

owe a duty and obligation to ensure that the 

same are carried out as. per the mandate of law 

and not otherwise. It is well settled principle 

that if law provides for anything to be done in a 

particular manner that the same has to be done 

in that manner only. It is submitted that the 

respondents have responsibility towards its 

citizenry also and cannot be guided commercial 

gains alone. 

J. That the respondents have a duty to act as per 

the mandate of law, however, they have failed 

243



108

in discharging their duties. It is submitted that 

the petitioner has long standing ownership and 

possession of the land( s) in question. It is 

submitted that the father of the petitioner had 

established Atta Chakki/Gharat-Chah, Kuan 

(Well) and Haudi (Stora~e Tank), over Khasra 

No. 411/127 since year 1950 and thereafter 

petitioner carried out construction of vehicle 

service station/center in the year 1993, as well 

as that of a commercial space. It is submitted 

that respondents have a turned a blind eye at the 

plight of the petitioner and are bent upon 

denying him proper and effectual use ~f his 

land(s) but also trying to cause him irreparable 

loss and injury in dislocating him by making 

persistent attempts to usurp his property. This 

being so when the Sericulture Department has 

more 100 Kanals of land adjoining the land in 

question in the writ petition. 'If this high 

handedness is not put a stop to, the same would 

only set a wrong precedent and would serve an 

encouragement to the respondents to flout law 

in future as well. 

K. That the demarcation proceedings conducted on 

21.7.2023 and subsequent reports, directions 
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and order dated 17.10.2023 passed by Assistant 

Collector IInd Grade, Nadaun in demarcation 

Case No. 72/2023 titled District 

TourismDepartment Shimla V /s Yatender 

Katoch, etc. are totally against facts of the case, 

as well as the law of the land for the following 

reasons: 

• Concerned authorities have bypassed the 

procedure prescribed U/s 107 HP Land 

Revenue Act and instructions issued by 

Financial Commissioner Revenue Shimla, 

instructions contained in Chapter 10 of HP 

Land Records Manual and ignored 

binding directions contained in judgments 

rendered by this Hon'ble Court and 

Hon'ble Supreme Court of India, 

• Assistant Collector ist Grade, Nadaun 

could not have entertained the 

demarcation on the date it was filed i.e., 

on 6.5.2023, since on the said date the 

Department of Tourism and Civil Aviation 

had not acquired any. right, title or interest 

over the land( s) in question. Therefore, 

endorsement that the application was 
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accompanied with all requisite documents 

was incorrect. 

• The Patwari concerned without any 

authority made an endorsement in the 

Jamabandi dated 9.2.2023 regarding 

subsequent mutations in 

Department of Tourism 

favour of 

and Civil 

Aviation, which had · been filed on 

6.5.2023. This amounted to tampering of 

the record. 

• Concerned authorities failed to consider 

and decide the written Objections/Reply 

of the petitioner as to the competence of 

the personnel filing the demarcation 

proceedings, as well as to its 

maintainability and merits thereof. 

• Perusal of the tone and tenor of the letter. 

dated 30.6.2023 addressed by the Asstt. 

Tourism Development Officer, Hamirpur 

to SDM, Nadaun and endorsement made 

therein clearly showed the influence and 

pressure wielded by the authorities in the 

matter and what was the actual motive of 

the demarcation. This being so when the 

application was already pending with the 
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Assistant Collector pt Grade, Nadaun. It is 

submitted that while acting as SDM the 

communication could not have been 

entertained. 

• The active participation· and influence of 

the SDM-Cum SDO(C), Nadaun to have 

the demarcation conducted as per the 

convemence and dictates of the 

State/Department is writ large on the face 

of the record. She firstly caused the 

demarcation to be made, then she 

presented herself on the spot and 

thereafter made over the report of the 

higher authority i.e., Assistant Collector pt 

Grade, Nadaun to be confirmed by a lower 

authority i.e, Assistant Collector :rrnd 
Grade, Nadaun. 

• Concerned authorities had due knowledge 

of the pendency of the Civil Suit No. 

78/2023 titled Y advinder Singh V /s State 

of H.P. pending before Ld. Senior Civil 

Judge Nadaun HP qua lis and the 

demarcation proceedings had been 

conducted in hot haste in order to create 

evidence in favour of the 
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State/Department in order to usurp the 

land of the petitioner over which he had 

settled ownership and possession. 

• The concerned authorities recorded the 

statements of the parties i.e., personnel of 

PWD/NH even though they were not the 

parties to the·demarcation proceedings. 

• Demarcation is prohibited in law during 

the crop season and Kharif season was 

continuing at the time of demarcation and 

the same was politically motivated. 

• All adjoining owners were neither made 

party to the demarcation· proceedings nor 

were served. On the contrary statement of 

some other persons, who did not own the 

land adjoining the land(s) in question, was 

taken and their presence was marked. One 

of the persons Vikram Katoch, who had 

been imp leaded as respondent No. 11, was 

set exparte and his statement had been 

recorded by the authorities on their own 

even though he never appeared. It is 

further submitted that personnel of the 

Department namely Deepak Kumar, 

Junior Assistant gave statement regarding 
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acceptance of the demarcation on 

16.8.2023, when the same has not even 

been carried out on spot. 

• The authorities did not fix the permanent 

points as per trigonometric system but 

adopted totally illegal system in fixing 

numerous points from A to Q (17 points), 

when only 3 points in triangle system and 

4 points in square system is permissible. 

Furthermore~ no correct diagonal and 

perpendicular were drawn by the 

concerned authorities on shajra, while 

conducting demarcation. 

• The old and long standing construction of 

the petitioner and Khasra Nos.1914, 2002, 

2003, 2004 were neither marked nor 

measured. It is submitted that no tatima 

thereof was prepared by the authorities. 

Furthermore, the aforesaid Khasra Nos., as 

well as those in possession of department 

did not come with the points marked on 

the Sajra. In absence thereo:C it is not 

understandable as to how the possession 

of the respective parties could have been 

determined 
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• Demarcation of the land in possession of 

the Department was not carried out. 

• K.hasra No. 1913 not measured in 

presence of the petitioner and his 

encroachment has wrongly been shown 

over the same. It is submitted that initially 

the father of the petitioner was the owner 

of the said Khasra No. and the same had 

been acquired by HPPWD, however, no 

compensation with regard thereto had 

been paid. It is submitted that the HPPWD 

constructed road over some other Khasra 

No. and now the same along with Khasra 

No. 2020 is a subject matter of Writ 

Petition No.5~73/2023 filed by petitioner 

in this Hon'ble Court. It is relevant to 

mention here that on 5.10.2023 this 

Hon'ble was pleased to order that 

petitioner shall not . be displaced from 

aforesaid land and the said order was 

extended from time to time. 

• That the long standing ownership and 

possession of the petitioner over the 

land(s) in question had been duly 

established. Besides this it was also on 
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record that the Department had been a 

lessee of the acquired land and had fenced 

the same. In earlier demarcation 

report/proceedings the possession of the 

petitioner had duly been established and 

the Department was found to be in illegal 

possession of the land belonging to the 

petitioner, which finding was never 

disputed by the Department. Therefore, 

the question of any encroachment did not 

arise. On the contrary the land in 

p9ssess1on of the Department was 

wrongly increased without mandate of law 

by mere paper entry. 

• That the recommendation contained in the 

order dated 17.10.2023 of Assistant 

Collector IInd Grade, Nadaun regarding 

taking action against the petitioner under 

provisions of Public Premises (Eyiction of 

Unauthorized occupants ) Act are 

perverse, since the same was never point 

in issue and the earlier proceedings 

initiated against the petitioner under 

Section 163 of the H.P. Land Revenue 

Act, 1954 on the same issue had been 
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dismissed. It is submitted that it is a 

settled law that no person can be a judge 

in his own cause, whereas through the 

aforesaid order this was sought to be done. 

• It is submitted without prejudice that 

nevertheless the possession of the 

petitioner had been established over 

Khasra Nos. 1914, 2002, 2003, 2004 in 

old, as well as fresh demarcation. 

However, tenning, it as encroachment or 

illegal possession is against facts of the 

case as also law in view of the 

submissions made hereinabove. 

It is submitted that it is a settled principle 

that justice ought not only be done but should 

appear to have been done. Hence, the 

demarcation proceedings ·conducted on 

21.7.2023 and subsequent reports, directions 

and order dated 17.10.2023 passed by Assistant 

Collector IJild Grade, Nadaun in demarcation 

Case No. 72/2023 titled District Tourism 

Department Shimla V /s Yatender Katoch, etc. 

are liable to be quashed· and set aside. 

L. That respondent authorities are under 

constitutional and legal obligation to act in a 
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fair, just, objective manner. Their actions are 

required to be in conformity with laws. 

Respondents cannot act in a manner which is 

totally bereft of any just and reasonable basis 

and is against public policy and public interest. 

It is submitted that there is no transparency in 

~e working of the respondent authorities. The 

acts of omissions and commission on the part of 

the respondent authorities are malafide and 

smack of colourable exercise of power. 

Petitioners submit that their constitutional rights 

guaranteed under Article 14, 16 and 21 of the 

Constitution of India are being violated due to 

the acts of omission and commission on the part 

of the respondents. Petitioner humbly submits 

that he has a fundamental right of being treated 

equally with others in application of the 

provisions of laws of the land and respondents 

cannot be permitted to act in a manner thereby 

defeating the provisions as contained in the 

Constitution of India as also other applicable 

laws. The petitioner is being subjected to unfair 

treatment by the respondents. It is clear from the 

facts enumerated here-in-above that respondents 

are acting in an arbitrary manner in order to 
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deny the petitioner of his legitimate due. 

Therefore also, this writ petition deserves to be 

allowed, for which the petitioner prays. 

M. That facts enumerated here-in-above clearly 

· demonstrate that the impugned actions on the 

part of respondent authorities are highly 

arbitrary, harsh, illegal, oppressive, 

unreasonable, unjust and unconstitutional and 

are against the· principles/mandate of good 

governance. It is submitted that the petitioner is 

being subjected to unfair treatment by the 

respondent authorities. It is clear from the facts 

enumerated here-in-above that respondent 

authorities have acted in an arbitrary manner. 

Resultantly, grave injustice and prejudice is 

being caused to the petitioner. 

N. That the impugned actions on the part of the 

acquisition authorities are aimed to please 

political bosses at the cost of the petitioner and 

unquestionably amount to colourable exercise 

of power or fraud on power or legal malafides. 

It is submitted that the motivated proceedings 

have invaded the right of the petitioner to enjoy 

· of his · property. It is submitted that the 

impugned proceedings are an example of 
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illegitimate excesses and the length to which the 

executive would go to come to terms with those 

wielding political power. Therefore also, 

impugned proceedings are liable to be quashed 

as being arbitrary, unreasonable or mala fide. 

This is being submitted for the reason that the 

respondent authorities have failed to perform 

their duties in a manner as to frustrate the object 

of the laws and for implementing the same for 

which such jurisdiction has been conferred upon 

them. As such, the impugned actions/decisions 

of the respondent authorities are open to judicial 

review by this Hon'ble Court.This is an 

appropriate case in which Court may extend its 

arm upholding the rule of law. 

0. That the facts and circumstances detailed 

hereinabove. would clearly demonstrate · that 

respondent authorities have acted more in 

breach than in compliance of the laws of the 

land while performing their statutory duties and 

functions. Therefore, there is no impediment for 

this Hon'ble Court to exercise its jurisdiction in 

the matter as there are exceptional 

circumstances warranting such exercise or' 

jurisdiction. This being so since the respondent 
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authorities have failed to perform their duties on 

mala ·fide or irrelevant considerations or by 

ignoring the relevant considerations and 

materials. It is submitted that it is fit and proper 

case, in which any restriction, self-imposed or 

statutory, stands removed and no rule or 

technicality can stand in the way of rendering 

justice in the matter by issuing appropriate writ, 

order or directions to the respondent. It is 

humbly submitted that this Hon'ble Court being 

a Court of plenary jurisdiction has inherent 

power· to do complete justice in the matter. 

Therefore, this is a fit and proper case, wherein 

this Hon'ble Court, in the exercise of its 

jurisdiction under Article 226 and to prevent 

injustice, can grant the relief{ s) prayed for 

and/or pass directions sought by the petitioner 

in order to prevent injustice and may itself pass 

an order or give directions· to the respondent 

authorities, which they ought have passed or 

given had they properly and lawfully exercised 

their powers. 

22. That the present writ petition is being filed without 

prejudice to the determination of his rights in the 

Civil Suit. 
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23. That the petitioner has no other alternative or 

efficacious remedy other than to approach this 

Hon'ble Court under Article 226 of the Constitution 

of India for seeking appropriate writ, order or 

direction against the respondents. It is submitted 

that the petitioner came to know about the illegal 

acts on the part of the respondent authorities only 

when the Department of Sericulture applied for 

demarcation and he obtained relevant documents 

under Right to Information Act, 2005. Furthermore, 

the petitioner sought alternative remedy against the 

illegal acts on the part of the respondent authorities 

without any avail. It is submitted that respondents 

persisting upon usurping the land of the petitioner 

without following due process of law. Hence, the 

petitioner has no other alternative and e:ffi:cacious 

remedy but to approach this Hon 'ble Court. 

24. That the petitioner has not filed any other petition 

earlier before this Hon'ble Court or before any other 

court including the Supreme Court of India on the 

same or similar cause of action. The details of other 

litigations have been given by the petitioner here-in-

above. 

It is, therefore, respectfully prayed that this 

writ petition may be allowed and this Hon'ble 
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Court may be pleased to grant the following 

reliefs: 

i) Direct the respondents to produce the entire 

record pertaining to the case; 

ii) Issue any other appropriate writ, order or 

direction to the respondents to cause holistic 

demarcation of the acquired land under 

occupation/possession of Tourism 

Department (Earlier under occupation/ 

possession of Sericulture Department) and 

vis-a-vis the land that remained under the 

ownership and possession of the predecessor-

in-interest(s) of the petitioner and now with 

the petitioner in order to determine the extent 

of occupation/possession· of respective 

parties; 

iii) Call for the report of revenue authorities qua 

the authenticate the alleged Tatima made 

subsequent to the acquisition proceedings by 

placing the same upon the Musabi and to 

correct the same as per the respective 

possession of the parties on spot; 

iv) Quash and set aside Fard Badar No. 16 and 

Mutation No. 2547 dated 19.5.2010; 
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v) Quash and set aside communication dated 

7.3.2023 issued by Director of Industries and 

order dated 18.4.2023 qua transfer land in 

question from Sericultur~ Department in 

favor of Department of Tourism and Civil 

Aviation, as well as Mutation Nos. 945 dated 

11.5.2023 and 965 dated 18.7.2023; 

vi) Quash and set aside demarcation proceedings 

conducted on 21.7.2023 and subsequent 

reports, directions and order dated 

17.10.2023 passed by Assistant Collector IInd 

Grade, Nadaun in demarcation Case No. 

72/2023 titled District TourismDepartment 

Shimla V/s YatenderKatoch, etc., as well as 

order dated 1.12.2023 passed by Divisional 

Commissioner, Mandi Division, H.P. or in 

the alternative appropriate order, direction, 

writ may be issued for m~g over the 

appeal of the petitioner against order dated 

17.10.2023 passed by Assistant Collector Ilnd 

Grade to any Sub Divisional Officer (Civil), 

except Sub Divisional Officer • (Civil), 

Nadaun; 

vii) Direct the respondents not dispossess the 

petitioner of the land(s) comprised in Khasra 
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Nos. 1914, 2002, 2003, 2004 (New) part of 

(Khasra No. . 183: 426/411/127: and 

411/127/4 Old) till the adjudication of writ 

petition on merits; 

viii) Costs may also be awarded to the petitioner; 

ix) Any other or further relief as this Hon'ble 

Court may deem fit and proper in the facts 

and circumstances of the case may also be 

granted in favour of the petitioner and against 

the respondents in the interest of justice. 

Shimla 
4.1.2024 

Petitioner 

Through counsels 

Suneet Goel & Vivek Negi 
Advocates 
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IN THE HON'BLE HIGH COURT OF HlMACHAL 

PRADESH AT SmMLA 
C.W.P. No. of2024 

In the matter of: 
Y advender Singh ... Petitioner 

Versus 
State of Himachal Pradesh and others 

... Respondents 
Affidavit in support of accompanying writ petition. 

I, Yadvender Singh; S/o Roop Chand 

Resident of Village Seri, P.O. & Tehsil Nadaun, 

District Hamirpur, (H.P), aged about 57 years, 

Occupation agriculturist, do hereby solemnly 

affmn and state on oath as under: 

1. That the writ petition has been drafted by my 

counsel under my instructions. I ·have read and 

understood the contents of paras 1 to 24 of the writ 

petition. I further affrrm that the same are true and 

correct to the best of my knowledge and belief and 

on the basis of legal advice received and nothing 

material has been concealed ·there from. 

2. That the contents of this affidavit of mine are true 

and conect to the best of my knowledge and belief 

and nothing material has been concealed 

therefrom. . 

Verified on this 4th day of January, 2024 at Shimla. 

Depon~ 
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IN THE HON'BLE IDGH COURT OF 
IIlMACHAL PRADESH AT SIDMLA 

C.W.P. No. ·· of2024 

In the matter of: 

Y advender Singh ... Petitioner 

Versus 
State of Himachal Pradesh and others 

... Respondents 
LIST OF DOCUMENTS 

Sr.· Particulars I Pagesl 
No. _J__ 
1. I Annexure P-l(Collectively): Copy 

of the Jamabandi(s) for the year ~-st 
1937-38 and 1971-72 . - - - --

2.-rexure P-2: Copy of the ss: 
Jamabandi for the ear 1971-72. --

3. Annexure P-3: Copy of Award 
dated 19.1.1974 passed by Land s,-,3 

_ ~ui~~Ett~~~or, Hamirpureto.. 
4. Annexure P-4): Copy of Mutation , 

_ _ _ No. 1028, dated 7.6.1976. __ __ 
5. Annexure P-5: Copy of Mutation &S G 

I No. 1028. dated 7.6.1976. - B 
6. 7Annexure P-6: Copy of Jamabandi-,

6 
-

__J__fQ_rthe \ear 1981-82. _ __ C\.-7 G 
7. Annexure P-7: Copy of Jamabandi 

lfor the. year 1986-87 reflecting 

1

71~-U. 
Fard BadarNo. 16. - - - ---

8. Annexure P-8: Copy Mutation No. , 
2547 dated 19.5.2010. 

9. Annexure P-9: . Copies of the~ 
Jamabandi (s) for the year 2010- ~-,s-
2011. 
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127G 
.- lQ I Annexure P-10:Copies of the I 

Jamabandi (s) for the year 2010- .., C 
_ 

1

2011_. _ _ _ _ I _ 
11. Annexure P-11: Copy of 

~lication dated 5.2.2019. ~J~-7.i 
12. I Annexure P-12: Copy of the report! I 

I dated 23.1.2019. _ f;-i 
--Ti Annexure P-13:Copy of and -, 

I 
confirmation order dated 18:i. _03 
16.12.2019. I 

- 14. I Annexure -P-14: Copy of order 
dated 20.6.2023.Cd~'!\'" ~,, ... ~, 1?,~-Bq 

15. Annexure P-15 (Collectively): 
Copies of the plaint and wri~en C\G-~ 

statement filed· by the respective 
arties. 

16. - Annexure P-16: Copy <>f order I\~ 
_ dated 18.4.2023.~t.1.oa'""' -c~,-~\--\ . ~-l4.\ 1777 Annexure P-17 (Collectively): 

1 
Copies of mutations dated k'-\5-\.'-\', 
11.5.2023 and 18.7.2023. 

-1s7 Annexure P-18 (Collectively)T- I 
Copy of the demarcatio'n l~".-'o'-\ 

I application along with j 
__ accolll:Panying documents _ 

19. I ~exure P-19 (Collectively): ,i c,. 

_ +copy of the re lies/objections. _y- , 

20. Annexure P-20: Copy of the 
communication dated 30.5.2023 ~<ll~ 

containing the endorsement of the 
+ Sub Divisional Magistrate, Nadaun ___ _ 

21. Annexure P-21: Copy of 
__ demarcation report dated 21.7.2023. r-~~-L.\.~ 

22. I Annexure P-22: Copy of the order l:i..t,-.,,.sj 
dated 5.8.2023 ,o1.C"C',~'"" '"~ "w.., .. u~ '\L -1 

23. Annexure P-23: Copy of . ~1 
___ reply/o~jection [ 
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N. -r Annex~e P-Z4: Copy of theorder ~w 
I dated 17.10.2023 ____ _ {; 

25. 7 Annexure P-25: Copy o~ 
communication dated 19.10.2023 ~t> 

26. l Annexure P-26: Copy of the order -
~t_gated 1.12.2023. ~'<-~~ 

27. T Annexure P-27 (Collectively): 1-
Copies of communication(s) along ;n6-~2-I 
with electricit\ and telephone bills=--1 

28. l Annexure P-28: Copy of theorderr~ ] 
dated 5.12.2007. --------- -

29. I Annexure P-29: Copy of the orderf 4 ~l'j 
· dated 21.10.2010 -

- ---- -
30. I Annexure P-30: Copy of the order ~o + I 

dated 27.7.2023. -- ---- -
31. I Annexure P-31: Copy of Google 

Map showing old structures of the 
I petitioner existing over the land( s) 

_J_!!t. question along with photogr~. I --i 
32. Annexure P-32: Copy of the Tender 

___ J Summan, R~ort dated 28.12.2023 , _ _. 

Shimla 
4.1.2024 

Petitioner 

Through counsels 

Swieet Goel & Vivek Negi 
Advocates 

264



   H
igh Court o

f H
.P.

                                                           

Yadvinder Singh vs. State of H.P. & others

CWP No.10857 of 2023          

29.12.2023 Present: Mr.  Ajay  Sharma,  Senior  Advocate,  with
Mr.  Atharv  Sharma,  Advocate,  for  the
petitioner. 

Mr.  Pushpinder  Jaswal,  Additional  Advocate
General,  for respondent No.1-State. 

CWP No.10857 of 2023

Notice.  Mr.  Pushpinder  Jaswal,  learned

Additional  Advocate  General,  accepts  notice  on

behalf of respondents No.1 to 7-State. Issue notice to

respondents No.8 to 14, returnable for  10.04.2024,

on steps being taken within one week. 

It  is  made  clear  that  at  this  stage  this

Court has issued notices only qua relief (b) onwards

as  learned  counsel  for  the  petitioner  will  have  to

satisfy  the  Court  as  to  how  a  Writ  Petition  is

maintainable seeking quashing of sale deed.  

CMP No.19663 of 2023

Notice  in  above  terms.  Interim  to  be

considered after the service of private respondents. 
      

(Ajay Mohan Goel)
        Judge

December 29, 2023
             (Rishi)

:::   Downloaded on   - 02/01/2025 13:02:14   :::CIS
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f H
.P.Yadvinder Singh vs. State of H.P. and others 

 
 

CWP No.10857 of 2023 
 
 

10.04.2024 Present Mr. Ajay Sharma, Senior Advocate with Mr. Atharv 
   Sharma, Advocate, for the petitioner. 
 

Mr.  Rajan Kahol, Mr. Vishal Panwar and Mr. 
B.C.Verma, Additional Advocate Generals with Mr. 
Ravi Chauhan, Deputy Advocate General, for the 
respondents-State. 
 
Despite service, none has come present on behalf of 

respondent Nos. 8 to 14 and as such, they are ordered to be 

proceeded against ex-parte. 

Learned Additional Advocate General prays for and 

is granted last opportunity of three weeks’ to file reply, failing 

which, respondent Nos. 4 to 6 shall remain present in Court 

on the next date of hearing.  

List on 7.5.2024. 

 

    

(Sandeep Sharma) 
Judge 

April 10 2024 
  (shankar) 

:::   Downloaded on   - 02/01/2025 13:03:17   :::CIS
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Yadvinder Singh v. State of Himachal Pradesh and Ors. 
 

CWP No. 10857 of 2023 
 

7.5.2024  Present:    Mr. Ajay Sharma, Senior Advocate with Mr. Atharv 
Sharma, Advocate, for the petitioner. 

 
  Mr. Rajan Kahol, Mr. Vishal Panwar and Mr. B.C. 

Verma, Additional Advocates General, with Mr. Ravi 
Chauhan, Deputy Advocate General, for the State. 

 
 

  Though reply on behalf of respondents No. 1 to 7 

except respondent No. 3 is stated to have been filed, but same is 

not on record.  Registry to trace and place the same on record, 

if in order.  Since copy of afore reply stands received by the 

counsel for the petitioner, he prays for and is granted two 

weeks’ time to file rejoinder. 

  While placing on record communication dated 

6.5.2024, issued under the signature of Director of Industries, 

Himachal Pradesh, learned Additional Advocate General, states 

that since land already stands transferred to the Department of 

Tourism vide office orders dated 27.2.2024 and 8.2.2024,  no 

reply is required to be filed on behalf of the Department of 

Industries. In view of the above, right to file reply on behalf of 

respondent No.3 stands closed.  

 

 May 7, 2024                 (Sandeep Sharma), 
            Manjit          Judge 

:::   Downloaded on   - 02/01/2025 13:03:37   :::CIS
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Yadvinder Singh v. State of Himachal Pradesh and Ors. 
 

CWP No. 10857 of 2023 
 

7.5.2024  Present:    Mr. Ajay Sharma, Senior Advocate with Mr. Atharv 
Sharma, Advocate, for the petitioner. 

 
  Mr. Rajan Kahol, Mr. Vishal Panwar and Mr. B.C. 

Verma, Additional Advocates General, with Mr. Ravi 
Chauhan, Deputy Advocate General, for the State. 

 
 

  Though reply on behalf of respondents No. 1 to 7 

except respondent No. 3 is stated to have been filed, but same is 

not on record.  Registry to trace and place the same on record, 

if in order.  Since copy of afore reply stands received by the 

counsel for the petitioner, he prays for and is granted two 

weeks’ time to file rejoinder. 

  While placing on record communication dated 

6.5.2024, issued under the signature of Director of Industries, 

Himachal Pradesh, learned Additional Advocate General, states 

that since land already stands transferred to the Department of 

Tourism vide office orders dated 27.2.2024 and 8.2.2024,  no 

reply is required to be filed on behalf of the Department of 

Industries. In view of the above, right to file reply on behalf of 

respondent No.3 stands closed.  

 

 May 7, 2024                 (Sandeep Sharma), 
            Manjit          Judge 
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 Yadvinder Singh   Vs. State of HP and Ors.  
 
 

      CWP No. 10857 of 2023 
  

28.06.2024 Present: Mr. Ajay Sharma, Sr. Advocate, with Mr. Atharv 
     Sharma, Advocate, for the petitioner.   
 
     Mr. L. N. Sharma, Mr. Varun Chandel and                    
     Mr. Dalip K. Sharma,  Additional    Advocates 
     General, with Ms.   Avni Kochhar and                             
     Mr. Sikandar Bhushan,   Deputy Advocates  
     General,  for respondents -State.     

    

  Rejoinder, as prayed for, be filed within two 

weeks. 

  List  on 31.07.2024.    

       

       Jyotsna Rewal Dua
                 Judge 

June 28, 2024 
    (R.Atal) 

  

:::   Downloaded on   - 02/01/2025 13:04:10   :::CIS

133269



   H
igh Court o

f H
.P.   Yadvinder Singh Vs. State of H.P. & Ors. a/w connected matters 

CWP  No.5373  of  2023 a/w CWP  
No.10857 of 2023 &  381 of 2024 

31.07.2024      Present: Mr. Ajay Sharma, Senior Advocate with                   
Mr. Atharv Sharma, Advocate, for the petitioner(s) 
in CWP Nos.5373 & 10857 of 2023. 
 

Mr. Suneet Goel, Advocate, for the petitioner in 
CWP No.381 of 2024. 
 

Mr. Anup Rattan, Advocate General with Mr. L.N. 
Sharma & Mr. Amandeep Sharma, Additional 
Advocates General and Ms. Avni Kochhar, Deputy 
Advocate General, for the respondents-State in all 
the matters. 
 

Ms. Nisha Nalot, Advocate vice Ms. Ambika 
Kotwal, Advocate, for respondent No.12 in CWP 
No.5373 of 2023, though proceeded ex-parte vide 
order dated 01.11.2023.  

 
CWP No.5373 of 2023 

Ms. Nisha Nalot, learned vice counsel states that 

she intends to move an application for recalling the order 

dated 01.11.2023, whereby respondent No.12 was 

proceeded against ex-parte. 

Learned Advocate General submits that the 

record as was directed to be produced vide order dated 

24.05.2024 has not been brought by the concerned 

officials. He prays for and is allowed three weeks’ time to 

comply with the order dated 24.05.2024. The record in 

terms of this order be now made available on the next date 

of hearing. 

CWP No.381 of 2024 

Learned Advocate General submits that 

respondents No.1, 4 and 7 to 11 have filed their reply. He 

:::   Downloaded on   - 02/01/2025 13:04:29   :::CIS
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f H
.P.further submits that respondents No.2 and 3 shall adopt 

the reply filed by these respondents. The reply, however, is 

not on record. Be placed in file, if in order. Final 

opportunity of three weeks, as prayed for, is made 

available to file reply on behalf of such respondents, who 

have not filed the same till date.  

List all these matters on 24.08.2024. 

 

                    Jyotsna Rewal Dua 
  July 31, 2024                       Judge  

           Mukesh 
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Yadvinder Singh Vs. State of HP &  Ors. and connected matters 
 

       CWP No.5373 of 2023 a/w 
CWP No. 10857 of 2023  

and CWP No.381 of 2024   
  

24.08.2024 Present: Mr. Ajay Sharma, Sr. Advocate with Mr. Atharv 
     Sharma, Advocate, for the petitioner(s) in CWP 
     Nos. 5373 and 10857 of 2023. 

  
Mr. Suneet Goel, Advocate, for the petitioner in 
CWP Nop. 381 of 2024 
 
Mr.Anup Rattan, Advocate General with Mr. Y. P. 
S. Dhaulta and Mr. Amandeep Sharma, 
Additional Advocates General and Ms. Leena 
Guleria, Deputy Advocate General, for the 
respondents –State in all the matters. 
 
Mr. Varun Sharma, Advocate vice counsel for  
respondent no.12 ion CWP No. 5373 of 2023, 
through proceeded ex-parte vide order dated 
01.11.2023.  

  

  CWP No.5373 of 2023 

  Learned counsel for respondent No.12 states 

that application for  recalling order dated 01.11.2023 has 

been moved in the Registry, however, the same is not on 

record.  Learned counsel to ensure that  by the next date 

of hearing, said application is placed in the file after 

removing  objections, if any, therein.  

  Learned Deputy Advocate General submits that 

record is not available today.  

  It is noticed that previously also, record was not 

produced despite there being   a direction issued in that 

regard on 27.06.2024.  Be produced on the next date of 

hearing.  
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  CWP No.381 of 2024 

  Despite grant of final opportunity to respondents 

No. 5 and 6, have not filed their replies.  Their right to file 

the same shall stand closed.  

  Rejoinder to the replies already on record,  be 

filed within three weeks.  

CWP No.5373 of 2023 a/w CWP No. 10857 of 
2023 and CWP No.381 of 2024  
 
 List all the matters on 19.09.2024  

 
    

 

   

    

       Jyotsna Rewal Dua
                 Judge 

August 24, 2024 
    (R.Atal) 
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I 

ouRTOF 
IN THE HON'BLI~ IIIGII c. HIMLA 
HIMACHAL PRADESH A1 S 

C.W.P. No. 
of 2023 

In the matter of: 

Yadvinder Singh Petitioner 

Versus 

State of H.P. and others Respondents 
INDEX: 

,------- I Particulars of documents Page I Sr. 
No. I I No. 

I I. Court fee: Pr 
' 

l 

l-3 1 
2. List of Events: 

I 

I 3. Memo. of Parties: l-1-6 
·-

4. Details of writ petition alongwith ~-:f1-\ 
I affidavit: 

5. / List of documents: ~FI 
;,__----+---------- ·- - - I Annexure P-1: Photocopy 

Jamabandi for the year 2019-20: 

6. of ~C/--J) \ 
) r. 7. - , Annexure P-2: Photographs: 

I- - ---1----- -- - ---1 
8. Annexure P-3(Colly.): Certified JJ-Cf / 

copies of sale deeds dated 08.12.2023 
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10. 

I I 

Shimla: 

and I 5.12.2023: 

9. ~P-4: Photocopy O q~ f 
1 Revenue 

dated J 8.01.2019 tiled by t 1e 

Officer: 

~-,. . . I 226(1) of App 1cat1on under rt1c e 

the Constriction of India and Rule 4 ] co-/<D I 

,' part-c of the Himachal Pradesh High j 
Court Original Side Writ Rules, 199? / 

,' alongwith affidavit for seeking interim 
directions to the respondents: j 
A ppJ 1 t cJ-io l-1 r e-n,Q 11\A., ~IU'l-1 l 6 y 
Power of Attorney: 4 oS-

Petitioner 

Through Counsel: 

Dated: 17.12.2023 (Atharv Sharma) 
Advocate 
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ouRTOF J THE HO 'BLf<: II IG II .. ... 1MLA HIMACH L PRAl>ESII A f SH 

. \V.P. No. of 2023 

In the matter of: 

Yadvinder Singh 
Petitioner 

Versus 

tate of H.P. and others 
Respondents 

Date 

LIST OF EVENTS: 

Event 

Respondent No.3 illegally possessed land 
of the petitioner and his co-sharers, i.e. 
private respondents herein, through 
Sericulture Officer, Nadaun, District 
Hamirpur, H.P. comprised in Khata No.3 
Min, Khatoni No. 7 Min, Khasra Nos.2016 
and 2017, area measuring 390.62 sq. meters 
situate in Mohal Seri, Mauja Jalari, Tehsil 
Nadaun, District Hamirpur, H.P. 

18.01.20 l 9 Report has been filed by the Revenue 
Officer, which depicts that there is illegal 
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08.12.2023 

& 

15.12.2023 

t ncnt oepar' 
.... 'IW ... 1ture ncd bY 

of the _J 2017 ow ,~tllfl 6 tlfJU 
po • 201 1,arcrs. o-,, co-s K h&~111 • other on and ht9 
the pcuti(lflcr office o t 

..-1 the . n cd fro,.. Aviatto ' · issu · i 1 1 ettt'r 1s & CtV 
Tourism herein, copY 

Director pondent 'd 
desh, res ) v1 e Himachal Pra P-3(CollY · , 

in Annexure . with 
available been given 

rhich reference has d Annexure 
,, I dee s, 

the sa e · d respect to 2 of the sat 
d vide para-

P-3(Colly.), an given for 
have been letter, directions 

land of the ac uisition of the 
compulsory q d 2017 with 

. . No.2016 an petit10ner in K.hasra 

h. share and for the purpose, respect to 1s . 

t has also been settled as is even amoun 

stated in the said letter. 

The official respondents struck deal with 

other co-sharers of the petitioner and got 

sale deeds executed of the land in question. 

The sale deeds so got n1ade by the Tourism 

Department from co-sharers of the 

petitioner are in contravention of the 

PfOvisions of the Transfer of Property Act, 
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more especially Section 44 of the said Act. 

J 7. J 2.2023 Present writ petition got drafted. 

Shim la: 
Dated: J 7.12.2023 

Petitioner 

(Atharv Sharma) 
Advocate 
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IN THE HON'BLE IIIGII COURT OF 
HIMACHAL PRADESII AT SHIMLA 

C'. WP. No. of 2023 

In the matter of: 

Yadvinder Singh S/o Shri Roop Chand, aged 56 ~ea~s, 
resident of Village Seri, P.O. & Tchsil Nadaun, Di st rict 
Hamirpur, H.P. 

Petitioner 

Versus 

l. State of Himachal Pradesh through Secretary 
(Tourism) to the Government of Himachal 
Pradesh, Shimla-171002. 

2. The Secretary (Revenue) to the Government of 
Himachal Pradesh, Shimla-171002. 

3. The Secretary (Industries) to the Government of 
HimachaJ Pradesh, Shimla-171002. 

4. The Director Tourism & Civil Aviation, Himachal 
Pradesh, SDA Complex, Kasumpti, Shimla-
171009. 

5. The Collector-cum-Deputy Commissioner, 
Hamirpur, District Hamirpur, H.P. 

6. The Sub-Divisional Officer (Civil), Nadaun, 
District Hamirpur, H.P. 

7. The Sub-Registrar, Nadaun, Tehsil Nadaun, 
District Hamirpur, H.P. 

8. Shri Maninder Chand 
' ATTEr:D 

O"•· c'Qt-'-~A\SS\ONER ,-\ I I I v ,V, ' 
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.._111 Singh, Chand, hrf v~--- . 1Jcvindcr 9. rshri .,.~.a.,onso 
DV"' 1 •on 

Karoc 1, s · der hri Vat1n on 
IO. Katoch. s 

. Viiender p 
11 Shn " I wife Shri Roo . h a Katoc l, of late 2 Smt. Pus p r Singh son I • • Bhupende 

of late Shn . Roop 
Chand, of late Shrt 

Chand son Shri Shailendar ' 13. 

Chand, k Chand, 
fShri Nana . Kumar son o 

14. Shri ManoJ ' . p O. & Tehsil 
f Village Sen, . All residents O . H p. 

D. trict Hamirpur, . Nadaun, is 

Respondents 

UNDER ARTICLE CIVIL WRIT° PETITION 

226 OF THE CONSTITUTION OF INDIA 

WITH A PRAYER FOR ISSUANCE OF AN 

APPROPRIATE WRIT, ORDER OR 

DIRECTION TO THE RESPONDENTS ON 

THE GROUNDS MENTIONED IN THE 
BODY OF THE WRIT PETITION WITH A 

FURTHER PRAYER FOR GRANT OF 
RELIEF(S) AS PRAYED FOR IN THE 

RELIEF CLAUSE IN FAVOUR OF THE 
4rr: fs>-~ D' ' O 
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I 

PETITIONER AND AGAINST THE 
RESPONDENTS, IN THE INTEREST OF 

LAW AND JUSTICE: 

Through Counsel: 

Shimla: 
Dated: 17.12.2023 

Petitioner 

(Atharv Sharma) 
Advocate 
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MAY IT PLEASE YOUR LORDSHIPS: 

I. That the petitioner is a citizen of lndia and 

permanent resident or the above-mentioned 

address and in the facts and circumstances 

enumerated herein-below he is entitled to file and , 

maintain the present writ petition. 

2. That respondents No. l to 7 are "State" and 

"Instrumentalities of the State" under Article 12 of 

the Constitution of India and are amenable to the 

writ jurisdiction of this Hon'ble Court. 

3. That briefly stated, facts of the case are that 

respondent No.3 illegally possessed land of the 

petitioner and his co-sharers, 1.e. private 

respondents h~rein, through Seri culture Officer, 

Nadaun, District Hamirpur, H.P. comprised in 

Khata No.3 Min, Khatoni No.7 Min, Khasra 

Nos.2016 and 2017, area measuring 390.62 sq. 

meters situate in Mohal Seri, Mauja Jalari, Tehsil 

Nadaun, District Hamirpur, H.P. Petitioner at this 

stage only, humbly and respectfully begs to annex 

photocopy of Jamabandi for the year 2019-20 as 

Annexure P-1 to substantiate the fact that 
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. th I a ·crs arc owners-in-
petitioncr and has o er co-s 1 1 

. A ncxure P-1 but 
possession as are shown in n 

t d ·upra through 
respondent No. 3, as sta e s ' 
Sericulture Officer, Nadaun possessed the said 

land illegally that too since long and various 

requests as made from time to time orally and in 

writing also remained unfruitful and respondent 

No.3 remained in unauthorized possession of the 

land of the petitioner and his other co-sharers, thus, 

petitioner and his other co-sharers are entitled for 

use and occupation charges for using the land 

unauthorizedly ·by respondent No .3. 

It is submitted that respondent No.3 will not 

deny this aspect of the matter that above-stated 

land owned by the petitioner and his other co-

sharers is illegally possessed by the said 
respondent since Jong. However, a few 
photographs are being a nnexed herewith as 
Annexure P-2 to d . ep1ct the possession of 
respondent No 3 th . ' rough Sericulture Offi 
Nadaun, and resp d 1cer, on ent No 3 
boundary wall arou d . even has put 

n the land i . 
worth to mention at th. n question. It is 

is stage only that th. I . 
A f f ST rs and is 
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. . . N t' nal Highway situated Just ad.1accnt to the a 10 

Shimla-Mntaur and is near the bazaar of Nadaun. 

The land is situate just near to the Amtar Cricket 

Stadium at Nadaun and the respondents will not 

deny the fact that land is having commercial value. 

4. That when official respondents did not adhere to 

the request of the petitioner to vacate the land 

being illegally possessed and used by respondent 

No. 3 through sericulture officer Nadaun, a civil 

suit came to be filed in the Civil Court at Nadaun. 

The said civil suit still is pending, but the same is 

going to be withdrawn on the next date of hearing. 

However, in the meantime, respondent No. 3 in 

connivance with other respondents got an entry 

made in the revenue records with respect to 

transferring the suit land to the Tourism 

Department. It is submitted that this aspect again 

will not be denied by the respondents but in case 

denied, photocopy of the Rapat/lntkal as is got 

made for the purpose illegally and arbitrarily and 

without following the procedure by the Revenue 

officials will be produced. 
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·th other k deal w• 
dents struc deed flicial rcspon d got sale 

Tblt the O · • ner an h s 
of the pcttllO . petitioner a 

co-sharers . question, d 
..J of the land 111 • d sale deeds an execu~ . of the sat 

. ed certified copies P-3(Colly.). 
obtain . s Annexure 
are annexed herewith a d 08. l 2.2023 and 

d are date 
The said sale dee s got made by the 

le deeds so 
15.12.2023. The sa co-sharers of the 

. artment from 
Tounsm Dep . f the provisions of 

• ntravent1on o petitioner are m co · Uy 
A t more espec1a the Transfer of Property c , 

I . ubmitted that Section 44 of the said Act. t is s 

d · · d. tion vested Sub-Registrar Nadaun exceede Juns ic 
in him while registering the said sale deeds and 

petitioner has got reasons to believe and to allege 

that the Sub-Registrar Nadaun acted illegally just 

on the askance of the other respondents as 

otherwise, in natural course of action, even said 

Sub-Registrar is refusing sale deeds which are 

contrary to the provisions of Section 44 of the 
Transfer of Property Act. 

In fact, illegality as is committed by the Sub-
Registrar Nadaun on the a k 

s ance of the other 
respondents is that from 00 Kh . 

e ata as is clear from 

,,.-];TED 
OATH COMMISS!Of\'r='!\ 
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perusal of Anncxurc P-1, Jamabandi for the year 

2019-20, shares of two Khasra Nos. only have 

been transferred by registering sale deeds with 

respect to the shares of private respondents herein. 

As per settled law, from one Khata, whole of the 

share of the shareholders could have been sold and 

sale deed qua the same could have been registered. 

Share of particular Khasra Nos. in one Khata as is 

clear from Annexure P-1, supra, as is ordered to be 

transferred, vide sale deeds, Annexure P-3(Colly.), 

is contrary to the provisions of Section 44 of the 

Transfer of Property Act. For the purpose, even 

instructions have been issued by the Secretary 

(Revenue )/Financial Commissioner (Revenue) to 

the Government of Himachal Pradesh that sale 

deeds with respect to particular Khasra Nos. in one 

Khata by a co-sharer cannot be registered but 

despite that, Sub-Registrar Nadaun registered the 

sale deeds and, as such, Annexure P-3(Colly.), sale 

deeds, not only are voidable but void, in law, thus, 

untenable and it is submitted at this stage only that 

let the respondents address this issue, more 

particularly the fact that when instructions have 

been issued by the Secretary (Revenue )/Financial 

ATTESTED. 

:vC"V l!flJ\\55\0NER OIT l _,. I 
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C .t--•oner why and Offlffl1al , . , f 
. . d prov1s1ons o circumstances, said instructions '"111 

under what 

• 1• 1, crty Act have Section 44 of the TranSfcr O rop . 
. • h · ch matter 1s been violated. Present rs a case , n w I 

I I ned Chief required to be referred to t 1e ear 
Secretary to the Govemn1ent of Himachal Pradesh 
to conduct an inquiry or get the same conducted as 

Sub-Registrar, Nadaun has exposed himself for 

action for misconduct as per provisions of the 

service jurisprudence and directions may be issued 

to the said authority to produce on record Action 

Taken Report so that the same may be an eye-

opener for others not to act illegally while 

discharging duties as per provisions of the Act and 
Rules. 

6. That petitioner when was approached by the 

official respondents for selling the said land of his 

share also, objection was taken by the petitioner 

that first settle the user and occupation charges for 

use of the said land since long by the said 

respondents, but respondents flatly refused and, as 

such, petitioner declined to sell the said land of his 
share. 
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Kind attention ofthis Hon·blc Court is drawn 
to\\ ards lct1cr dated 25.11.2023 ns i~ i!-!sucd I rorn 

the office of the Director fourism & ""ivil 

A' iation, Himachal Pradesh, respondent herein. 

copy available in Annexure P-3(Colly.). supra, 

vidc which reference has been given with respect 

to the sale deeds and vide para-2 of the said letter, 

observations/directions have been given for 

compulsory acquisition of the land of the petitioner 

in Khasra No. 2016 and 2017 with respect to his 

share and apathy of the matter is that for the 

purpose, even amount has also been settled as is 

stated in the said letter, which act again is in 

violation of the provisions of the Right to Fair 

Compensation and Transparency m Land 

Acquisition, Rehabilitation and Resettlement Act, 

2013 (herein after referred to as the "Act of 

2013"). In the said letter, after determining the 

amount, vide endorsement as is made, directions 

have been given to the Deputy Commissioner, 

Hamirpur and S.D.O. (Civil), Nadaun, respondents 

herein, to proceed in the matter for compulsory 

acquisition, which act on the part of the Director 

Tourism and Civil Aviation, Himachal Pradesh is 

/-\TT[ST,,ED 

O."T!~MISSIONER 
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7. 

Provisions of 
to the 

J c~1ntrurY 
blc anc .,.uy unten• 

...., Act of 2013, I Act of 2013, 
u~ . . s oft 1e .0v1s1on • h 

I of the P' h • h deals wit 
fbat perusa Chapter-IV, w ic 

...articularly Id depict that as more ..,..... 'sition wou 
d acqut ' 1· . ary tification an . of pre 1m1n no ublicat1on 

per section I I, P . Iiminary survey 
. as er Section 12, pre 

notification, p . 13 onwards of the 
er Sect10n 

and thereafter as p Lapse of Social 
t Of damages, said Act, paymen . 

rt hearing of objections, preparation of Impact repo , 
. . . d resettlement scheme etc. are rehab1htatton an 

"d d and then as per Section 21, notice to the prov1 e 
persons interested is required to be given and 
thereafter acquisition procedure is required to be 

followed in determining the market value and 

payment of solatium etc. and then said amount is 

required to be paid. In the case in hand, official 

respondents having not adhered to any of the 

above-stated provisions of the Act of 2013 thus 
' ' 

again second illegality has been committed by the 

respondents. As per settled law, authorities of the 
State can t · ac In the four corners of the Act and 
Rules. In the c . h d ase m an , firstly there is violation 
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of the provisions of the Transfer of Property Act 
and secondly, there is violation of the provisions of 
th~ Act of 2013. 

That as per Chapter-IV of the Act of 2013, there 
are provisions, i.e. Section 38, vidc which owner to 
take possession of land to be acquired is there and 
further as per Section 40, there are specific powers 
in the case of urgency to acquire land in certain 
cases. Provisions of Section 38 of the Act of 2013 
would depict that power to take possession of the 
land to be acquired only can be invoked when full 

payment of compensation as well as rehabilitation 
and resettlement entitlements are paid or tendered 
that too after a particular period of time which in 
the case in hand is missing and possession already 

having been taken that too since long, as stated 
supra. 

9. That as per provisions of Section 40 of the Act of 
2013, there are special powers in case of urgency 
to acquire land in certain cases. Perusal of Section 
40 would depict that in cases of urgency, whenever 
an appropriate Government so directs, the 
Collector, may be without any award but on the 

Al rj=S t.: 
OATJ-cc;;!.M'SSIO, E~ 
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h publication of 
. days front t e 

expiration of thartY . 21 can take 
. ed in secuon ' 

the notice n,cnuon ublic purpose 
. . land needed for p . 

possession ot any is 00 notice . n hand there 
but again in the case 1 

' b t tand has 
• 21 of the Act, u 

published under Section thus 
ed 

by the official respondents, ' 
been possess . f the 

f Article 300A o 
there is violation o 

Constitution of India. 

Holding and possessing a land now rnay not 

be a fundamental right available to a citizen but 

admittedly, a citizen has got constitutional right to 

hold and possess a land. Without following due 

process of law, no citizen of a State can be 

deprived of said constitutional right as has been by 

the official respondents in the case in hand thus ' ' 
no other source is left with the petitioner except to 

invoke extraordinary jurisdiction of this Hon'ble 

Court that too solely for the sake of justice/ 
substantial justice. 

I 0. That with respect to some la d . . . n s, an application for 
demarcation came to be filed b . Y the Senculture 
Officer, Nadaun Tru ·t . . e I ts that said a 1 · . 
not with respect to Kh PP tcation is 

asra Nos.2016 and 2017 , 
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re1:.erred in the present writ 
now land being 11 . r . id demarcation, 
petition, but durmg the course o sa 
when report came to be made by thc Revenue 

Otlicer, it stands specifically and categorically 

stated in the said report that on Khasra Nos. 2016 

and 2017 ownership is of the petitioner and his 

other co-sharers, but possession on the land of the 

petitioner and his other co-sharers is of the 

Sericulture Department. Now the question which 

surfaces to the fore is that since when said illegal 

possession of the Sericulture Department on the 

land of the petitioner and his other co-sharers is 

there, is a question to be addressed by the official 

respondents, particularly and specifically while 

filing reply. Until unless official respondents 

advert to the said question in their reply that too 

honestly and come with the plea of paying use and 

occupation charges since the date of their illegal 

possession, present is a case m which official 

respondents are liable to be restrained from 

acquiring the land of the petitioner, may be as per 

provisions of the compulsory acquisition. It 1s 

submitted that so far as the Act of 2013 1s 

concerned, there is no provision for compulsory 

.. 
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b the correction y . . . (subject to r. d 
acqu1s1t1on, . 40 above rc1crre 

doubt Section 
respondents), no ' t basis, but for 

. ·ng land on urgen 
I "th acqum · d t dea s w, d re is require o 

e also specific proce u 
the purpos ' . h d perusal of the 

d In the case in an , 
be followe · . Civil Aviation, 
letter Of Director Tourism and . 

Pradesh, respondent herein, as is Himachal 
d available in Annexure P-referred to supra an 

3(Colly.), would depict that reference is being 

made by the said respondent to the Act of 2013 but 

with directions for compulsory acquisition, which 

directions agam are by overstepping the 

jurisdiction vested in the said respondent as there 

is no provision for compulsory acquisition in the 

said Act. Photocopy of the report dated I 8.01.2019 

having been referred above filed by the Revenue 

Officer is annexed herewith as Anoexure P-4 

which depicts that there is illegal possession of the 

Sericulture Department on Khasra Nos.2016 and 

2017 owned by the petitioner and his other co-
sharers. 

11. That petitioner bein . 
g aggrieved of the illegal acts of the official respo d 

n ents; (a) using the land of the 

/\i1ES1E.D 

MM\SS\ONE1' 
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• by the official petitioner and his other co-sharers 
. . .• lono· (b) getting respondents unauthorizedly s1m.:c o, 

the sale deeds, Annexurc P-3(Colly.), regi 5tered 

contrary to the provisions of the Transfer of 

Property Act and in violation of the instructions 

issued by the Secretary (Revenue)/Financial 

Commissioner for the purpose; and ( c) illegally 

and arbitrarily determining the amount of 

compensation to be paid to the petitioner without 

adhering to the provisions of the Act of 2013, 

humbly and respectfully begs to files this writ 

petition in this Hon'ble Court on the following 

amongst other grounds:-

(A) That above-stated impugned acts of the 

respondents, are highly illegal, unfair, unjust, 

harsh, oppressive, thus, arbitrary and, in turn, 

unconstitutional, in law, untenable, therefore, are 

liable to be quashed and set aside, for which 

humble petitioner respectfully prays for. 

(B) That there is complete violation on the part of the 

official respondents of the provisions of the 

Transfer of Property Act in registering the sale 

deeds, Annexure P-3(Colly.). It is submitted that 
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din catena 
. t as is state 

as per settled taw on the po1n that a co-sharer 
'ble courts 

of judgments of Hon . h le of the share 
d but htS w o . 

can sell his share of tan t sell share in 
barer canno 

in one Khata, but co-s has been got 
. one Khata as 

specific khasra nos in . 1 deeds d nts v1de sa e ' 
done by the official respon e ' . l 

said sale deeds, in aw' 
Annexure P-3(Colly.), thus, d . 1 t be quashed an 
are totally untenable and bab e o 

. . f th rovisions of the 
set aside being in violation ° e P 
Transfer of Property Act, more specifically Section 

44 of the said Act. As there is violation of the 

provisions of the Transfer of Property Act is writ 

large and sale deeds, Annexure P-3(Colly.), are not 

only voidable but void, thus, extraordinary powers 

vested in this Hon'ble Court are being invoked as 

there is no disputed question of fact required to be 

adjudicated in the case in hand. 

(C) That there is complete non-ap r t· . p ica ion of mind on 

the part of the official respondents in th . 
hand h'l e case 1n 

' w i e registering A nnexure P-3(Coll ) 
settled law is that . f Y • and 1 authorities of th 
official respond e State like 

. . ents act without . . 
mmd as is in the c . application of 

ase in hand, vide An nexure p_ 

ATTIZo 
~~K• 
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3Colly.), rc$ultant action, in the case in hand, 

Anncxun.' P-3, in law, is untenable, thus, I iablc to 

be quashed and set aside, for which humble 

petitioner respectfully prays for. 

(D) That there is violation of the settled principle of 

legiti1nate expectations. It is submitted that the 

petitioner legitimately expected that the official 

respondents being mighty State, will act in 

accordance with the provisions of the Act and 

Rules, having not, rather official respondents acted 

in violation of the provisions of the Act and the 

Rules, thus, legitimate expectations of the 

petitioner and, in turn, principle stand violated and 

frustrated, thus, the present writ petition. 

(E) That perusal of the facts of the case as narrated 

above would depict that there is complete violation 

of the provisions of the Act of 2013 as the Director 

Tourism & Civil Aviation, Himachal Pradesh, vide 

letter darted 25.11.2023, available in Annexure P-

3(Colly.), determine the amount to be paid to the 

petitioner with directions to the Collector-cum-

Deputy Commissioner, Hamirpur, H.P. and S.D.O. 

(Civil), Nadaun to proceed for compulsory 
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cp 

h. h act d f he petitioner, w ic acquisition of the Ian ° t h 
. . f h provisions oft e 

on his part is in v1olat1on o t e 
. s ecific procedure 

Act, inasmuch as that thcre 15 P 
d fter following the prescribed for the purpose an a 

. . . roceedings can said procedure only, acquisition P 
be adhered to, more particularly there being no 

• · · thus official provision for compulsory acqms1t10n, , 
. · de law by rule respondents acted m a manner to gm 

instead of allowing the rule of law to prevail, thus, 

the present petition. 

(F) That ours being a welfare State and rule of law 

being prevalent, official respondents cannot be 

allowed to act contrary to the same and what to 

speak of prima facie but ex facie official 

respondents have acted contrary to rule of law, 

thus, the present writ petition. 

(G) That official respondents being mighty State and, 

in fact, are termed and considered as custodian of 

the interests of the citizens of the State but in the 

case in hand, acted contrary to the interests of the 

citizen, i.e. petitioner, and in violation of the 

provisions of the Acts and R l 
u es,. In fact, official 

respondents being mighty St t 
a e, ought to have 

AT:r.;TED 
I 

297



162

acted fairly and settled the matter wi th th
e 

petitioner for the period for which said respondents 

remained in possession of the land of the petitioner 

and his other co-sharers and then in case of need 

be, matter ought to have been settled with respect 

to acquisition also but respondents having not, 

thus, the present writ petition. 

12. That there is no other alternative and efficacious 

remedy available to the petitioner except to 

approach this Hon'ble Court for the redressal of its 

grievances. 

13. That the petitioner has not approached this 

Hon 'ble Court or any other Court of Law including 

the Hon'ble Supreme Court of India on the similar 

grounds and for the same or similar relief(s). 

It is, therefore, respectfully prayed that the 

writ petition, as filed, may very kindly be allowed and 

appropriate writ, order or directions may very kindly be 

issued to the respondents as under:-

a) That impugned sale deeds, Annexure P-3(Colly.), 

being what to speak of prima facie but ex facie in 

violation of the provisions of the Transfer of 
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c) 

d) 

. di be ordered to be 
property Act. may very ktn y 

quashed and set aside; 
fficial respondents 

That impugned act of the O 
• b) 

11 2023 as is available 
contained in letter dated 25. · 
in Annexure P-3(Colly.) supra, again, in law, being 

contrary to the provisions of the Right to Fair 

Compensation and Transparency m Land 

Acquisition, Rehabilitation and Resettlement Act, 

2013, thus, official respondents are liable to be 

restrained by issuing writ of mandamus not to 

adhere to the said illegal acts and so also by 

quashing and setting aside letter dated 25.11.2023 

available in Annexure P-3(Colly.); 

That the official respondents may very kindly be 

directed to first calculate and pay use and 
occupation charges to the petitioner t'n . respect of 
h1s share of th I d • . e an m question, having been 
iJlegally possessed by them s. J . mce ong, to show 
their bonafides· 

' 
That present is a case in which . . 
for special com . petitioner is entitled 

pensation as d 
Hon'ble Court fo . eemed fit by this 

r illegal acts 
respondents in . of the official 

compelling the 
A.11ES1"ED petitioner to 

l V.," C"\ON 
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approach thla Hon'ble Court by filing present writ 

petition; 

That the learned Chief Secretary to the 

Government of Himachal Pradesh may very kindly 

be directed to inquire into the matter or get an 

inquiry conducted for misconduct committed by 

the Sub-Registrar, Nadaun, District Hamirpur, H.P. 

in the shape of registering sale deeds, Annexure P-

3(Colly.), by getting proceedings initiated against 

him for misconduct as per provisions of the service 

jurisprudence and with directions to him to file 

Action Taken Report on the records of this case, so 

that the same may be an eye-opener for others not 

to act illegally and contrary to the provisions of the 

Acts and Rules; 

f) That this Hon'ble Court may allow special costs as 

provided under Section 35-A of the Code of Civil 

Procedure in favour of the petitioner and against 

the respondents; 

g) That the entire record pertaining to the case may 

also be summoned by this Hon'ble Court for its 

kind perusal; 
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A,.y (llher or further relief as this Hon'ble Court 
.-y cfeel11 jus1 ,u,d proper keeping in view the 

fllclS and circu1nswnccs of the case may also be 
passed in favour of the petitioner and against the 

respondents. 

Through Counsel: 

ShimJa: 
Dated: 17.12.2023 

Settled by: 

Ajay Sharma, Senior Advocate 

(Atharv Sharma) 
Advocate 
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I THE Hf) 'BLE HIGH COURT OF 
HI 1ACHAL PRADE II AT Sllll\'1LA 

C. \\'.P. No. of 2023 
In the matter of: 

Yadvindcr Singh 

Versus 
tate of H.P. and others 

AFFIDAVIT: 

Petitioner 

Respondents 

Yad\'inder Singh S/o Shri Roop Chand, aged 56 years, 
Occupation - Agriculture, resident of Village Seri, P.O. 
& Tehsil Nadaun, District Hamirpur, H.P., do hereby 
solemnly affirm and declare on oath as under:-

I. That the accompanying Writ Petition has 
been drafted at my instance and under my instructions 
and the contents of paras 1 to 13 of the same are true and 
correct to the best of my persona] knowledge and belief 
and nothing material has been concealed therefrom. 

2. That the contents of this affidavit of mine are 
true and correct to the best of my knowledge and belief 
and nothing material has been concealed therefrom. 

Verified at Shimla on this the 17th day of December, 
2023. 

('rirt. ~j I"'--• '' ., 
L ·.., , 
tl })-c_c_ 
!fl . 

rt . 

fvtr"'vv{ 
DEPONENT 
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f. 

I 

' I 

' 
I 

IN THE HON'BLE HIGH COURT OF 
HIMACHAL PRADESH AT SHIMLA 

C.W.P. No. 
In the matter of: 

of 2023 

Yadvinder Singh 
Petitioner 

Versus 
State of H.P. and others 

LIST OF DOCUMENTS: 
Respondents 

1. Annexure P-1: Photocopy 

Jamabandi for the year 2019-20: 
of ~q-JJ 

2. Annexure P-2: Photographs: 3~ 
3. Aonexure P-3(Colly.): Certified I 

copies of sale deeds dated 08.12.2023 33-lf) 
and 15.12.2023: I 

I 
4. Annexure P-4: Photocopy of report I 

9 ~-l) CJ 
dated I 8.01.2019 filed by the Revenue 

Officer: 

Petitioner 
Through Counsel: 

Shimla: (Atharv Sharma) 
Advocate Dated: 17.12.2023 

I 

I 
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igh Court o

f H
.P.

Yadvinder Singh vs. Onkar Chand Sharma & Ors.

COPC No.28 of 2024

01.03.2024 Present: Mr. Atharv Sharma, Advocate, for the petitioner.

Mr. Manoj Chauhan and Mr. Rajesh Mandhotra,
Additional  Advocates  General,  for  the
respondents. 

Notice.  Mr.  Manoj  Chauhan,  learned  Additional

Advocate  General,  appears  and  waives  service  of  notice  on

behalf of  the respondents. He prays for and is granted two weeks’

time to file reply.

List  on 22.03.2024 before appropriate Bench.

                                   

(Sandeep Sharma)
                       Judge

 
1st March, 2024

              (reena)

:::   Downloaded on   - 02/01/2025 13:13:12   :::CIS
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.P.

 

 Yadvinder Singh vs. Onkar Chand Sharma

 COPC No. 28 of 2024

22.03.2024 Present: Mr. Ajay  Sharma,  Sr. Advocate  with  Ms.  Kavita  Kajol

Advocate for the petitioner.

Mr.Sanjay Dutt Vasudeva, Additional Advocate General,

for the respondents.

  Reply on behalf of respondent No.1, stated to have been

filed, is not on record. Be taken on record, if in order, after removal of

objection(s), if any.

List for consideration on 5th April, 2024.

March 22, 2024            (Vivek Singh Thakur) 
  (ms)                      Judge

:::   Downloaded on   - 02/01/2025 13:13:41   :::CIS
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   H
igh Court o

f H
.P.    Yadvinder Singh vs. Onkar Chand Sharma & 

    Ors.       
    COPC No.28 of 2024     
         

               05.04.2024     Present:  Mr. Ajay Sharma, Senior Advocate, with Ms. 
 Kavita Kajal , Advocate, for the petitioner. 

 
  Mr. Varun Chandel, Additional Advocate 

General, for the respondents-State.   
  
 Learned Additional Advocate General submits that 

reply on behalf of the respondents shall be filed during the 

course of the day.  

 List after two weeks’ before appropriate Bench.  

 

                  (Ajay Mohan Goel) 
                                           Judge  

     
              April 05, 2024 

       (Vinod) 

:::   Downloaded on   - 02/01/2025 13:13:53   :::CIS
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igh Court o

f H
.P.Yadvinder Singh Vs. Onkar Chand Sharma and others.  

COPC No. 28 of 2024

3.5.2024 Present: Mr.Tarun  Brakta,  Advocate,  vice  Mr.Atharv
Sharma, Advocate, for the petitioner.  

Mr.Manoj  Chauhan,  Additional  Advocate General,
for the respondents.  

Replies on behalf of respondents No. 1 to 3 stand

filed.  

Learned Additional Advocate General seeks further

time to file reply on behalf of respondents No. 4 and 5.  Be filed

within two weeks positively, failing which adverse order shall

follow.  

Rejoinder to the replies be filed within three weeks

thereafter.  

List for consideration on 28th June, 2024.  

      
              (Vivek Singh Thakur),

                  Judge.
                 3rd May, 2024

        (Keshav)

:::   Downloaded on   - 02/01/2025 13:14:05   :::CIS
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igh Court o

f H
.P..

Yadvinder  Singh  Vs.  Shri  Onkar  Chand
Sharma & Ors.
COPC No. 28 of 2024.

28.06.2024 Present: Mr.  Ajay  Sharma,  Senior  Advocate,  with  Mr.
Kavita Kajal, Advocate, for the petitioner.

Mr.  Sumit  Sharma, Deputy Advocate General,
for the respondents.

Learned  Counsel  appearing  for  the  petitioner

informs the Court that in the main writ petition, the record

pertaining to the alleged acquisition of the suit  land has

been requisitioned on 31.07.202 and, therefore, the case

be listed thereafter.  As prayed for, list on 05.08.2024, for

further consideration.

                  (Ajay Mohan Goel)
                           Judge 

    June 28, 2024
(Shivank Thakur)

:::   Downloaded on   - 02/01/2025 13:14:16   :::CIS
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igh Court o

f H
.P.    Yadvinder Singh v. Onkar Chand Sharma & 

    Ors.  
    COPC No.28 of 2024     
        

               05.08.2024     Present:  Mr. Ajay Sharma, Senior Advocate, with Mr. 
 Atharv Sharma, Advocate, for the petitioner.  

 
  Mr. Rajpal Thakur, Additional Advocate General, 

for the respondents-State.   
  
 As prayed for, list after three weeks.  

 

 

                  (Ajay Mohan Goel) 
                                           Judge  

     
              August 05, 2024 

       (Vinod) 
 
 
 

:::   Downloaded on   - 02/01/2025 13:14:30   :::CIS
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igh Court o

f H
.P.

Yadvinder Singh           vs. Onkar Chand and others  
 

COPC No. 28 of 2024 
 

02.09.2024     Present: Mr. Ajay Sharma, Senior Advocate with Ms. Kavita 
Kajal, Advocate, for the petitioner.     

  
 Mr. Rajpal Thakur, Addl. AG for the respondents-State.   
   

   Learned Senior Counsel appearing for the petitioner 

submits that the writ petitions, present contempt petition arises 

wherefrom have been ordered to be listed on 19.09.2024. He 

prays that interest of justice would be served, in case, this 

petition is ordered to be listed alongwith CWP No. 5373 of 

2023 and connected matters. Ordered accordingly.             

     (Ajay Mohan Goel) 
      Judge  

   September 02, 2024 
        (narender) 

:::   Downloaded on   - 02/01/2025 13:14:42   :::CIS
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In the matter of: 

Yadvinder Singh 

.0 .. ( ) o. 2 
n 

C. W.P. No. 5373 of 202 

Petitioner 
Versus 

Shri Onkar Chand Sharma, I.A.S. and others 

Respondents/Contemnors 
INDEX 

Sr. Particulars Page 
No. No. 

1. Details of COP(C) alongwith ) _ S--
affidavit: 

2. Annexure C-Jlolly): Photocopies of b- ':f 
orders dated 05.10.2023 and 
01.11.2023 in C.W.P. No.5373 of 
2023: 

3. Annexure C-2: Photocopy of tender g - 9 
issued by the respondents: 

4. Power of Attorney: NJ 
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i~BBON'BLE HIGH COURT OF 

AL PRADE HAT SBIMLA 

C.O.P.(C) No. of 2024 
In 

In the matter of: C.W.P. No. 5373 of 2023 

Yadvi n<ler Singh, S/o late Shri Roop Chand, aged 56 

years, resident of VPO Bela, Tehsil Nadaun, District 
Hamirpur, H.P. 

Petitioner 
Versus 

1. Shri Onlm Chand Sharma, I.A.S., Secretary 

(Revenue) to the Government of Himachal Pradesh, 

Shimla-171002. 

2. Shri Shri Bharat Khera, 1.A.S., Secretary (Public 

Works) to the Government of Himachal Pradesh, 

Shimla-171002. 

3. Shri Shri Devesh Kumar, I.A.S., Secretary (Tourism) 

to the Government of Himachal Pradesh, Shimla-

171002. 

4. Shri R.D. Nazeem, I.A.S., Secretary (Industries) to 

the Government of Himachal Pradesh, Shiml -

171002. 
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. 
8 

•rwa I.A. ., Deputy Commissioner 
hri H mraJ a1 ' , 

. District munirpur, H.P. Ham1rpur, 
Respondents/Contemnors 

CONTEMPT PETITION UNDER SECTIO S 

11 & 12 OF THE CONTEMPT OF COURTS 

ACT WITH THE PRAYER FOR 

SUMMONNG THE RESPONDENTS/ 

CONTEMNORS, PROSECUTING AND 

PUNISHING THEM IN ACCORANCE WITH 
LAW FOR KNOWING AND WILLFUL 
VIOLATION OF THE ORDERS DATED 
15.10.2023 PASSED BY THIS HON'BLE 

COURT IN C.W.P. NO.5373 OF 2023, 

WHICH ORDERS WERE FURTHER 

ORDERED TO BE CONTINUED, VIDE 

ORDERS DATED 01.11.2023, TO UPKEEP 

THE MAJESTY OF LAW IN HIGH 
ESTEEM: 

Tbrough Counsel: 
Petitioner 

Shimla: 
Dated: 06 
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IT PLE E YOUR LORD HIP : 

1. That it is respectfully submitted that the petitioner filed writ 

petition, being C.W.P. No.5373 of 2023. This Hon'ble 

Court was pleased to issue summons to the respondents in 

the writ petition. It is submitted that on 3-4 dates, time was 

taken by the respondents for filing reply. Respondents No.I, 

3, 4 and 5 in the writ petition filed reply. No reply even till 

date, has been filed in the writ petition by respondent No.2. 

2. That perusal of the contents of the writ petition would depict 

that action of respondent No.2 alongwith other respondents 

in the writ petition is under challenge as land of the 

petitioner is being unauthorizedly occupied/used by the 

respondents. This Hon'ble Court was pleased to pass 

interim orders dated 05.10.2023, which orders were further 

ordered to be continued, vide orders dated 01.11.2023. 

Photocopies of the orders dated 05.10.2023 and 01.11.2023 

are annexed herewith as Annexure C-l(Colly.). 

3. That despite the orders, Annexure C-l(Colly.), 

respondents/contemnors herein have invited tender for 

construction of hotel, photocopy of which is annexed 

herewith as Annexure C-2. It is submitted that said act on 

the part of the respondents/contemnors herein is kno · 

and willful disobedience of the orde p s d by thi o 

it · ubmitt d th 
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d prosecuted and punished suitably 
. di be sununone ' 

kin Y . of law in high esteem. 
upkeep the maJesty 

. therefore respectfully prayed that in view It IS, ' 

b . ions made herein-above, the contempt of the su miss 
. . s filed may very kindly be allowed and petition, a , 

appropriate contempt proceedings under Sections 11 & 12 

of the Contempt of Courts Act may very kindly be 

initiated against the respondents/contemnors herein and 

they be summoned, prosecuted and punished suitably in 

accordance with law for knowing and willful disobedience 

of the orders dated 05.10.2023 passed by this Hon'ble 

Court in CWP No. 5373 of 2023 which orders were 
' 

further ordered to be continued vide orders dated 
' 

Ol.l 1.2023, to upkeep the majesty of law in high esteem. 

Shimla: 
Through Counsel: 

Dated: 06.01.2024 

Petitioner 

(Atharv Sharma) 
Advocate 

Settled by· A· 8 • J Y Sharrna, Senior Advocate 
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vinder Singh 

Versus 
Shri Onkar Chand Sharma, I.A.S. and otb 

Respond.-nnuuonumaJ-
AFFIDAVIT: 

I, Yadvinder Singh, S/o late Shri .. ,v-,,., '-"J ....... 

aged 56 years, Occupation - Agriculture, resi 
Bela, Tehsil Nadaun, District Hamirpur, H.P., 
solemnly affirm and declare on oath as under:-

That the accompanying Petiti 
counsel at my instance and unoar 
COlllICDD of D&lr.lS 1 to 
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igh Court o

f H
.P.

Yadvinder Singh  vs. State of H.P. and others  
 

CWP No. 5373 of 2023 
 
05.10.2023     Present: Mr. Ajay Sharma, Senior Advocate with Mr. Atharv 

Sharma, Advocate, for the petitioner.     
    
  M/s Rupinder Singh and Pushpender Jaswal, Additional 

Advocate General and M/s Ranjna Patial and Sumit 
Sharma, Deputy Advocate Generals and Mr. Rajat 
Chauhan, Law Officer, for the respondents-State. 

  
On the request of learned Law Officer, three weeks’ more 

time is granted to the State to file response to the petition as well as 

to have instructions in terms of the previous order passed by the 

Court.  

List on 01.11.2023. Till then the petitioners shall not be 

displaced from the land subject matter of the writ petition.  

       (Ajay Mohan Goel) 
     Judge  

October 05, 2023 
                        (narender) 

:::   Downloaded on   - 02/01/2025 12:53:31   :::CIS
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igh Court o

f H
.P.Yadvinder Singh v. State 

CWP No. 5373 of 2023 
14.8.2023 Present Mr. Yug Singhal, Proxy Counsel, for the petitioner.  

Mr. Rajan Kahol, Mr. Vishal Panwar and  Mr. B.C. Verma, 
Additional Advocates General with Mr. Ravi Chauhan, 
Deputy Advocate General, for the respondent-State.  

CWP No. 5373 of 2023 & CMP No. 10448 of 2023 
Notice. Mr. Rajan Kahol, learned Additional Advocate 

General accepts notice on behalf of the respondent-State. He prays for 

and is granted time to file reply on or before next date of hearing. 

Separate notice to private respondents, on taking steps within one week,  

returnable for 14.9.2023. 

List on 14.9.2023. prayer for grant of interim relief shall be 

considered on the next date of hearing.  

CMP No. 10450 of 2023 
Disposed of with a direction to the applicant(s) to file 

typed/English translations of the documents in issue within four weeks. 

 
 (Sandeep Sharma) 

Judge 
August 14, 2023 

(vikrant)  

:::   Downloaded on   - 02/01/2025 12:50:02   :::CIS
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igh Court o

f H
.P.Yadvinder Singh v. State   

CWP No. 5373 of 2023  
14.9.2023 Present Mr. Ajay Sharma, Senior Advocate with Mr. Atharv 

Sharma, Advocate, for the petitioner.  

Mr. Rajan Kahol, Mr. Vishal Panwar and  Mr. B.C. Verma, 
Additional Advocates General with Mr. Ravi Chauhan, 
Deputy Advocate General, for the respondent-State.  

Learned counsel for the petitioner prays for and is granted 

last opportunity of two days’ to take steps for the service of respondents 

Nos. 7 to 12 enabling Registry to issue notice to aforesaid respondent, 

returnable for 18.10.2023.  

In the meantime, respondents Nos. 1 to 6 may file reply.  

List for consideration on interim relief on 18.9.2023.  

 
 (Sandeep Sharma) 

Judge 
September 14, 2023 

(vikrant)  

:::   Downloaded on   - 02/01/2025 12:51:59   :::CIS
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igh Court o

f H
.P.Yadvinder Singh vs. State of Himachal Pradesh 

 
CWP No.5373 of 2023 

 
18.09.2023 Present Mr. Ajay Sharma, Senior Advocate with Mr. Atharv 

Sharma, Advocate, for the petitioner. 
 
  Mr. Rajan Kahol, Mr. Vishal Panwar and  Mr. B.C. 

Verma, Additional Advocates General with Mr. Ravi 
Chauhan, Deputy Advocate General, for the 
respondents-State. 

    
 

  Learned counsel representing the petitioner states 

that steps for the service of respondents No. 7 to 12 already 

stand taken, if it is so, Registry to issue notice to aforesaid 

respondents, returnable for 25.09.2023.   

   In the meanwhile, learned Additional Advocate 

General to have instructions whether land in question has 

been acquired, if yes, why adequate compensation has been 

not paid to the owners till date.  

(Sandeep Sharma) 
Judge 

September 18, 2023 
(Shankar) 

:::   Downloaded on   - 02/01/2025 12:52:39   :::CIS
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Yadvinder Singh  vs. State of H.P. & Ors.

CWP No.5373 of 2023

25.09.2023 Present: Mr. Ajay Sharma, Senior Advocate with Mr. Atharv 
Sharma, Advocate, for the petitioner.

Mr. Rupinder Singh Thakur, Mr. Pushpinder Jaswal, 
Additional  Advocate  Generals  with  Ms.  Ranjna  
Patial, Mr. Sumit Sharma and Mr. Rajat Chauhan,  
Law Officer, for the respondents/State.

Learned Senior Counsel for the petitioner submits

that the interest of proforma respondents is with the petitioner.

He  has  drawn  attention  of  this  Court  to  order  passed  on

18.09.2023 and submitted that the State was to have instructions

as  to  whether  the  land  in  question  has  been  acquired  in

accordance with law or not. 

Learned Additional Advocate General submits that

instructions are not made available today. 

List  on  05.10.2023  to  enable  the  State  to  have

instructions.

                                 (Ajay Mohan Goel)
           Judge

25th September, 2023
          (reena)
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    Yadvinder Singh vs. State of H.P. & Ors.                                 
    CWP No. 5373 of 2023      
          

               01.11.2023     Present: Mr. Ajay Sharma, Senior Advocate, with Mr. Atharv 
Sharma, Advocate, for the petitioner.  

 
  Mr. Rupinder Singh, Additional Advocate General, Mr. 

Sumit Sharma, Deputy Advocate General with Mr. 
Rajat Chauhan, Law Officer, for the respondents-State.   

    
As per report of the Registry, respondent Nos.7 to 12 

stand served. As none has put in appearance on their behalf, 

therefore, they are ordered to be proceeded against ex parte.  

Learned Law Officer submits that reply has been filed 

on behalf of respondents Nos.1, 3, 4 and 5. Registry is directed to 

trace and place the same on record, if in order.  

Reply on behalf of respondent Nos.2 and 6 be filed 

within a period of four weeks from today.  

 List on 20.12.2023.  

 Interim order to continue.  

                  (Ajay Mohan Goel) 
                                           Judge  

           
               
  November 01, 2023 

       (Vinod) 
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Yadvinder Singh    Vs. State of H.P. and others  
 

CWP No. 5373 of 2023 
 
20.12.2023     Present: Mr. Ajay Sharma, Senior Advocate with Mr. Atharv 

Sharma, Advocate, for the petitioner.     
 
 Mr. Rajat Chuahan, Law Officer, for respondents-State. 
 
 Mr. K.S. Gill, Advocate for respondents No. 7 to 11.  
 
 Ms. Ambika Kotwal, Advocate, for respondent No. 12.   

  
As prayed for, reply by the respondents be filed within 

six weeks and rejoinder thereto, if any, within three weeks 

thereafter.  

List on 25.04.2024.    

     (Ajay Mohan Goel) 
      Judge  

December 20, 2023 
                  (narender) 
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igh Court o

f H
.P.Yadvinder Singh vs. State of H.P. and others 

 
 

CWP No.5373 of 2023 
 
 

25.04.2024 Present Mr. Ajay Sharma, Senior Advocate with Mr. Atharv 
   Sharma, Advocate, for the petitioner. 
 
 

  Mr.  Rajan Kahol, Mr. Vishal Panwar and Mr. 
B.C.Verma, Additional Advocate Generals with Mr. 
Ravi Chauhan, Deputy Advocate General, for the 
respondents-State. 

 

  Respondents No. 7 to 12 already ex-parte.  
 

 

Though, reply on behalf of respondent Nos. 1, 3, 4 

and 5 is on record, but having regard to the nature of the 

controversy, this Court is of the view that reply on behalf of  

respondent No.6, is necessary and as such, matter is 

adjourned by four weeks, enabling aforesaid respondent to 

file reply, failing which, he shall remain present in Court on 

the next date of hearing.  

List on 24.5.2024. Till then, interim order to 

continue.  

    

 

 (Sandeep Sharma) 
Judge 

April 25, 2024 
  (shankar) 
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igh Court o

f H
.P.Yadvinder Singh Vs. State of H.P. and Others

CWP No.5373 of 2023

24.05.2024 Present:   Mr. Ajay Sharma, Senior Advocate with Mr. Atharv
Sharma, Advocate, for the petitioner.

Mr. Rajan Kahol, Mr. Vishal Panwar and Mr. B.C.
Verma,  Additional  Advocates  General,  for  the
respondents-State.

Respondents No.7 to 12 already ex parte.

Reply on behalf  of  respondents No.2 and 6 is on

record. Learned counsel representing petitioner prays for and is

granted three weeks’ time to file rejoinder. 

On  next  date  of  hearing,  learned  Additional

Advocate  General  may  make  available  record,  if  any,  with

regard  to  acquisition  of  land  of  the  petitioner,  used  for

construction of road in question. 

List on 27.06.2024. 

May 24, 2024              (Sandeep Sharma),
           Rajeev Raturi     Judge
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igh Court o

f H
.P.Yadvinder Singh Vs. State of H.P. & ors.

CWP No.5373 of 2023
27.06.2024      Present: Mr. Ajay Sharma, Sr. Advocate with Mr. Atharv

Sharma, Advocate, for the petitioner.

Mr. Anup Rattan, A.G. with Mr. Dalip K. Sharma,
Addl.A.G., for the respondents-State.

Respondents No.7 to 12 already ex parte.

Learned counsel  for  the  petitioner  prays for  an

adjournment.

List alongwith CWP Nos.10857 of 2023 and 381

of 2024 on  31.07.2024,  when the records shall  also be

made available. 

                    Jyotsna Rewal Dua
  June 27, 2024                    Judge 

         mamta
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igh Court o

f H
.P.   Yadvinder Singh Vs. State of H.P. & Ors. a/w connected matters 

CWP  No.5373  of  2023 a/w CWP  
No.10857 of 2023 &  381 of 2024 

31.07.2024      Present: Mr. Ajay Sharma, Senior Advocate with                   
Mr. Atharv Sharma, Advocate, for the petitioner(s) 
in CWP Nos.5373 & 10857 of 2023. 
 

Mr. Suneet Goel, Advocate, for the petitioner in 
CWP No.381 of 2024. 
 

Mr. Anup Rattan, Advocate General with Mr. L.N. 
Sharma & Mr. Amandeep Sharma, Additional 
Advocates General and Ms. Avni Kochhar, Deputy 
Advocate General, for the respondents-State in all 
the matters. 
 

Ms. Nisha Nalot, Advocate vice Ms. Ambika 
Kotwal, Advocate, for respondent No.12 in CWP 
No.5373 of 2023, though proceeded ex-parte vide 
order dated 01.11.2023.  

 
CWP No.5373 of 2023 

Ms. Nisha Nalot, learned vice counsel states that 

she intends to move an application for recalling the order 

dated 01.11.2023, whereby respondent No.12 was 

proceeded against ex-parte. 

Learned Advocate General submits that the 

record as was directed to be produced vide order dated 

24.05.2024 has not been brought by the concerned 

officials. He prays for and is allowed three weeks’ time to 

comply with the order dated 24.05.2024. The record in 

terms of this order be now made available on the next date 

of hearing. 

CWP No.381 of 2024 

Learned Advocate General submits that 

respondents No.1, 4 and 7 to 11 have filed their reply. He 

:::   Downloaded on   - 02/01/2025 12:56:18   :::CIS
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f H
.P.further submits that respondents No.2 and 3 shall adopt 

the reply filed by these respondents. The reply, however, is 

not on record. Be placed in file, if in order. Final 

opportunity of three weeks, as prayed for, is made 

available to file reply on behalf of such respondents, who 

have not filed the same till date.  

List all these matters on 24.08.2024. 

 

                    Jyotsna Rewal Dua 
  July 31, 2024                       Judge  

           Mukesh 
 

:::   Downloaded on   - 02/01/2025 12:56:18   :::CIS

192328



   H
igh Court o

f H
.P.

 
 

Yadvinder Singh Vs. State of HP &  Ors. and connected matters 
 

       CWP No.5373 of 2023 a/w 
CWP No. 10857 of 2023  

and CWP No.381 of 2024   
  

24.08.2024 Present: Mr. Ajay Sharma, Sr. Advocate with Mr. Atharv 
     Sharma, Advocate, for the petitioner(s) in CWP 
     Nos. 5373 and 10857 of 2023. 

  
Mr. Suneet Goel, Advocate, for the petitioner in 
CWP Nop. 381 of 2024 
 
Mr.Anup Rattan, Advocate General with Mr. Y. P. 
S. Dhaulta and Mr. Amandeep Sharma, 
Additional Advocates General and Ms. Leena 
Guleria, Deputy Advocate General, for the 
respondents –State in all the matters. 
 
Mr. Varun Sharma, Advocate vice counsel for  
respondent no.12 ion CWP No. 5373 of 2023, 
through proceeded ex-parte vide order dated 
01.11.2023.  

  

  CWP No.5373 of 2023 

  Learned counsel for respondent No.12 states 

that application for  recalling order dated 01.11.2023 has 

been moved in the Registry, however, the same is not on 

record.  Learned counsel to ensure that  by the next date 

of hearing, said application is placed in the file after 

removing  objections, if any, therein.  

  Learned Deputy Advocate General submits that 

record is not available today.  

  It is noticed that previously also, record was not 

produced despite there being   a direction issued in that 

regard on 27.06.2024.  Be produced on the next date of 

hearing.  
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  CWP No.381 of 2024 

  Despite grant of final opportunity to respondents 

No. 5 and 6, have not filed their replies.  Their right to file 

the same shall stand closed.  

  Rejoinder to the replies already on record,  be 

filed within three weeks.  

CWP No.5373 of 2023 a/w CWP No. 10857 of 
2023 and CWP No.381 of 2024  
 
 List all the matters on 19.09.2024  

 
    

 

   

    

       Jyotsna Rewal Dua
                 Judge 

August 24, 2024 
    (R.Atal) 
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.. 

IN THE HON'BLE HIGH COURT OF
HIMACHAL PRADESH AT SHIMLA

C.W.P. No. of 2023 

In the matter of: 

Yadvinder Singh 
Petitioner 

Versus 

State of H.P. and others 
Respondents 

INDEX: 

Sr. Particulars of documents \ Page 
No. No. 

I. Court fee:
2. List of Events: 1-2-
3. Memo. of Parties: 3-6 
4. Details of writ petition alongwith t-2-5

affidavit: 
5. List of documents: )-t 
6. Annexure P-1: Photocopy of Q_'f Jamabandi for the year 1966-67: 

7. Annexure P-2: Photocopy of !L't>
Jamabandi for the year 1971-72: 

8. Annexure P-3: Photocopy of � ... �1
Jamabandi for the year 1986-87: 

5373

195
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I 
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\ 

r 
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I 
I 
I 

- of decision 
---p; photocoPY 1/2011 5~ 

,h1aexure . ase N°· ,_ 11 JO C 
dated 01.01.20 sub-Division, 

Collector, 
by the . . t Hamirpur, f{.P.: 
Nadaun, D1stric - - - . Photocopies 6 -4 2 

-- - p 5(CollY•)· L.J-0-. --rA-;--n=nexure - 2010-11 
of Jamabandis for the year 

JI. 

12. 

and 2019-20: 40 h Py of Aks: Annexure P-6: P otoco 

Application under Article 226 (l) of 

the Constriction of India and Rule 4 

part-c of the Himachal Pradesh High 

Court Original Side Writ Rules, 1997 

alongwith affidavit for seeking interim 

directions to the respondents: 

44,-4':f 

13. Application under Section 151 CPC 

alongwith affidavit for seeking 4 -'f 1 
exemption from filing English 

translation of documents, which are in 
Hindi: 
Power of A\ttt~o;rn~e;,y-;:: ______ _J __ _J 

5'o 

Shimla: 
Dated: 07.08.2023 

Thr Petitioner ough Counsel· . &lr-
(Atharv Sharma) 

Advocate 
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of 2023 

Petitioner 

of H.P. and others 
Respondents 

LIST Of JNWPI: 

Respondents have constructed road on the 

land as per details pven in the body of the 

writ petition without acquiring and paying 

any compensation to the petitioner. 

In case No.1/2011, with respect to Khasra 

No.182 having been shown as PWD road, 

area measuring 2 kanal 19 maria and 

Khasra No.181, area measuring 9 kanal 7 

maria has been shown in the ownenhip of 

the petitioner and pn,forma respondents, 

Q1atter has been .. ,lded in favour of the 

petitioner by 

333
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• 

fg1 ' I-J.P ., vide 

V_ . 1-1arnirpur,
pistnct 

N_.,,, exure P-4· 
. of road

ctecision. Ann 
. construction 

facts regarding 
authorizedly 

When 
etitioner un 

th tand of the p 
h notice ofon e into t e 

dents carne 
ti 1 dby the respan 

. . ns were t e 
resentatlO 

the petitioner, rep 
. petitioner

1 was given, 
and when no rep Y 

Ri ht to
. ( ) under the g 

ought information s 
. ds 

erusal of the sa1 
Information Act and on p 

infonnation(s) as supplied, petitioner was

lkit. land of theastonished to know that ma 1 

petitioner is being used by the respondents

since 1971 onwards without any authority

of law, inasmuch as that petitioner has been
dispossessed from the land in question,
without acquiring the same, thereby
violating the constitutional right of the
petitioner to hold land available as per
article 300-A of the Constitution of Ind· 1a.07.08.2023 Present writ petition got drafted.

Shimla: 
Dated: 07.08.2023

Petitioner

(Ath�hanna)
Advocate 

198

-----

C 

334



199

.. 

CE) 
IN THE HON'BLE HIGH COURT OF 
HIMACHAL PRADESH AT SHIMLA 

C.W.P. No. of 2023 

In the matter of: 

Yadvinder Singh, S/o late Shri Roop Chand, aged 56 

years, resident of VPO Bela, Tehsil Nadaun, District 

Hamirpur, H.P. 

Petitioner 

Versus 

I. State of Himachal Pradesh through Secretary 

(Revenue) to the Government of Himachal 

Pradesh, Shimla-1 71002. 

2. The Secretary (Public Works) to the Government 

of Himachal Pradesh, Shimla-171002. 

3. The Secretary (Tourism) to the Government of 

Himachal Pradesh, Shimla-171002. 

4. The Secretary (Industries) to the Government of 

Himachal Pradesh, Shimla-I 71002. 

5. The CoJlector-cum-Deputy Commissioner, 
Hamirpur, District Hamirpur, H.P. 

6. The Land Acquisition Collector, Mandi, District 
Mandi, H.P. 

Respondents 

I I 
I 
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u. 

Chand, 

Slnih, d son of late Shri 
olShri l)evinder Chan 

Katoch, son 

Katoch wife 
d' Singh son of late Shri Roop Bhupen er 

12. Slliri IJlilendar Chand son of late Shri Roop 

a, •• 
AB Jaileats of VPO Bela, Tehsil Nadaun, District 

~H.P. 

Proforma Respondents 

CffJL \VJllT PETITION UNDER ARTICLE 
ZJj 0, TJIE CONSTITUTION OF INDIA 
Wl'III ,4 PRAYER FOR ISSUANCE OF AN 

APl'ltOJlirATE WRIT, ORDER OR 

~- TO THE RESPONDENTS ON TIii 
S MENTIONED IN THE 
WRIT PETITION WITH A 

YER FOR GRANT OF 
PRAYED FOR IN TJD 
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Petitionlt 

Through Counsel: 

(Atharv Sbafflla) 
Advocate Shit I: 

Dlllled: 07.08.2023 

"'11E.s1ED 
Q,b..i\-\ coi\J\M\SS\ONt.R 
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'f PLI n of India and 

mentioned the peel t6e above-
1blf • and circumstances r Nd 

P""'"""'._.. in dlO t"tled to file and ,ddreSS .,... L....,_ fie is en 1 
herein-~• 

enumerated writ petition. . the present 
,nainram "State" and No J to 6 are 
Thar respondents • ,, under Article 12 of 

taJ'ties of the State 
"'fnstrumen • . and are amenable to the die Constitution of India 

. . 'sdiction of this Hon'ble Court. wntJun 

That bnefly sta , . ted facts of the case are that 
,ctitioner an . . d proforma respondents have 

IUIX:eeded late Shri Roop Chand with respect to 

• land qua which present petition is being filed 

• per shares as are depicted in the revenue record. 

,-.,. is not a dispute of •hares of any kind 

........... as such detajJs of the same Are not 

liven and further Pmfonna respondents are 

l9lilable for Putting signatures on the 
allfrough IJiey have got no separate 

Ilia,, the Pelitione, and as such, have been 
• J>rofonna ~lllf-..._ Peti . d --""·-.ua. t1oner an 
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• 

4. ,,. to be fair to this Hon 'ble Court, it is 

~ttcd that as per Jamabandi for the year 1966-

61, Khewat No.85, Khatoni No.109, Khasra 

No.411/127, area measuring 23 kanal 17 maria 

situate in Tika Seri, Mauza Jalari, the then Tehsil 

Nadaun, District Kangra was in the ownership and 

possession of late Shri Roop Chand and l/3n1 share 

of it, area measuring 7 kanal 19 maria was with 

S/Shri Krishan Kumar and Surender Kumar having 

been mortgaged. 

As per Jamabandi for the yer 1971-72, area 

measuring 23 kanal 17 maria again is shown in the 

ownership and possession of late Shri Roop Chand 

and vide mutation No. I 076 and 1082 out of 

Khasra No.459/411/127/1, area measuring 2 kanal 

19 maria was changed in the name of Himachal 
Pnldcsh Government (Public Works Department) 

fl, purpose of road. It is submitted that with 
ES1E0 

MMISS\ONER 
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of en try in the 

not been acquired 
has tuality . any even • the State, in • 

by . h been paid. This sauon as . 
••--· land in question, if..-dl111Wi1111J= share of the 

• J/3 . h Kumar and is .,- .., • S/Shri Kns an 
~~ with be at the 

W&1 and 't is reiterated, may 
umar 

1 
·d surcnd« K compensation was pat •• n, that no 

cost of repetitiO t d land thus, the very to the above-sta e ' 
with respect . . the revenue name of · commg m 
entry as JS nt (Public Works Himachal Pradesh Governme . 

'th spect to area measuring 2 Department) wt re 

kanaJ 19 maria is a mere paper entry and as such, 

petitioner is in his right to make submission that 

too may be subject to correction by the 

respondents that land in question, has not been 

acquired by the Government and mutation 

No.1076, above-stated, thus, is a mere paper entry. 

S. That so fir as mutation No. I 082 with respect to 

Khasia No.460/411/127/2, area measuring 11 
lranaJ 10 --• COtlccmed, same has been shown 
in die~ afDeparu,,ent of Sericulture. To 
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,or to thil, 

the said 

t t/127/3, area measurinl 9 
in the name of late Sbrl 

Roop mutation No.1134, property 
of late Sbri Raa; Chand son of Mian Kesari Chand 
was mlllated la lbour of Smt. Oma Devi, wife of 
late Shri Roop a.net. 

It is worth to mention at this stage only that 
vide mutation No.1076, land allegedly acquired 

was shown being land bearing Khasra No.160/1, 
160/2 etc. in the name of Tika Maheshwar Chand 

son of Raja Rajendar Chand and said land as is 

acquired, has got no concern even remotely with 
the land of late Shri Roop Chand in Khasra 

No.459/411/127/1 and 124/1. 

6. That Department of Public Works while 
constructing road, did not constructed any road on 
land allegedly having been shown to be acquired, 

although it is mentioned that same was never 

acquired in Kham No.459/411/127/1, area 
measuring 2 bnal 19 maria and land in Khaera 
No124/l but .... stands constructed on 
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• 

@ , of late Shri .,,,, 1on 
wnership and JIG 461/411/127/3, area 

-"" in the o . l{hlSta No. and Khasra 
hand '" maria 

- C kan8I 7 .0 the above . 9 'tted that 1 
_.sunng 3 lt is subrm caused to the 

4501
1241 

· have been 
No. prejudices 

I 
t Shri Roop grave ed by a e 

..-,. and possess and illegal land owned firstly wrong 
h as that , . lar 

Chand, inasmuc lassification of part1cu 
ffl/ with respect to c ds but without en .. J enue recor . the rev f 

land is made m "thout payment o and w1 
acquiring the same dly instead of 

tt·on and secon ' pe
nsa · d - . 'd aUeged acquire constructing the road m the sai . 

tru ted in another land wh1ch land, road stands cons c . 

. hip and possession of late Shn was m the owners 

Roop Chand. Ours being a welfare State and rule 

of Jaw being prevalent, firstly there ought not to 

..._ been any such mistake which, in fact, cannot 

lie fenned as mistake but a blunder, inasmuch as 
llill IWo sepa,a1e P8rcels of lanct of late Shri Roop 

a..., Katoch were PIii at •take by the 
~- Photocopy of 1he Jamabandi for the 

1966-67 is be' 
ang 81JoeJtec1 herewith as .... ,.1, 

342



207

• 

That Jamabandi for• 
., • .......,. __ , .. 1 of the same 

herewith as ...,_ ,--
• 

1 
__ ... • ., __ No J 24 is shown 

would depict that mnu ID.._.. · 
in the ownership and po11•fM of late Shri Roop 
Chand Khasra No.456/124/1 is shown in the 
ownership and possession of Himachal Pradesh 

Government and in the Department of Public 

Works as road and Kbasra No.457/124/2 and 

458/124/3 are shown in the ownership and 

possession of late Shri Roop Chand. Here only, 

Khasra No.456/124/1 is shown having been 

acquired for the purpose of PWD road but it is 

submitted that no road is constructed on the said 

land except on the half of the land and road stands 

constructed on another parcel of land of late Shri 

Roop Chand in Khasra No.461/411/127/3. 

8. That as per Jarnabandi for the year 1986-87, 

photocopy of which is annexed herewith as 

Anne.iure P-3, with respect to Khasra 

No.461/411/127/3 (old), area measuring 9 kanal 7 

maria and Khasra No.181 (new) is in the 

ewnership and possession of Smt Oma Devi wife 
late Shri Roop Chand and Khasra 

ATTESTED 
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• 

.. 

• 

• 

9. 

@-
d Khasra No.182 (new), 

27/J (old) an 
No.459/41111 I 19 maria is shown as PWD 

. 2 kana 
area rncasuring . brnitted that Khasra 

It IS SU 
road. d d I(hasra No.183 (new), 
, 460/41 I/127/1 (ol an . 

No. 1 10 marJa out of which 0-
area measuring 11 kana 

. as Nag Sthan and Khaasra 04 maria rs shown 
easuring 16 marla is depicted as No.183/2, area m 

K b . th Khasra No 183/1 (new) is shown in a ns an. · 
the ownership of Smt. Oma Devi. In this very 
Jamabandi, old Khasra No.458/124/3 and new 

Khasra No.175, old Khasra No.457 /124/2 is shown 

in the ownership and possession of Smt. Oma 

Devi. Old Khasra No.456/124/1 and new Khasra 

No.174 is depicted as road in the ownership of 

Himachal Government (Public Works 
Department). 

That above e rr· • n tes are cont· . muing in th record but ·t. . e revenue 
t ts submitted that I . 

never been . and in question, has 
acquired and 

shown revenu . respondents having 
. e entries and the 

without even d n possessed the land 
. ue process f I 

violating ArticJe 300-A o aw and thereby 
India T of the c . . o own and onstitution of 

PQssess a land . 

ATTESTED is now may not 

OATH COMMISSIONER 
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be a fundamental right but admittedly, is a 
constitutional right and as per settled law as is 
settled by Hon'ble the Apex Court and thereafter 

catena of judgments have been passed by this 

Hon 'ble Court also that no one can be dispossessed 

from his constitutional right of holding land 

without adhering to the due process of law. 

l 0. That perusal of Jamabandi for the year 1986-87, 

Annexure P-3, as is annexed supra, would depict 

that l /3 share out of the land measuring 23 kanal 

17 maria has been got redeemed from S/Shri 

Krishan Kumar and Surender Kumar, qua which 

entry has been made vide mutation No.1280, dated 

04.08.1987, by Smt. Oma Devi wife of late Shri 

Roop Chand. 

As per mutation No.2304, Smt. Oma Devi 

wife of late Shri Roop Chand has been succeeded 

by the petitioner and proforma respondents herein. 

11. That Khasra No.182 having been shown as PWD 

road, area measuring 2 kanal 19 maria and Khasra 

No. I 81, area measuring 9 kanal 7 maria has been 

shown in the ownership of the petitioner and 

proforma respondents. With respect to this aspect, 
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ctecided in favour of the 
r, Sub-Division, Nadaun, 

peeiddll' • as.P• vide case No.I/2011 and 
l)islrict Hli 1,,,.,,.1,2011, photocopy of which is •sioft-N ~belewida•Aaaexure P-4. 

To be fair to this Hon'ble Court, in view of 
the fact that respondents extended threats in the 

shape of raising construction on new Khasra 

No.I 81, thus, as per legal advice as was given, 
petitioner approached Civil Court at Nadaun by 
way of a civil suit, which suit still is pending and 

suit as filed is with the prayer that petitioner and 
proforma respondents being owners, as such 
respon<fents may not dispossess them. 

12. That so far as Khasra No.182 ( old) and new 
Kbasra No.1913 d 2 the an °20 as per Jamabandis for 

year 2010-11 and 201 
which are be' 9-20, photocopies of 

mg 8Dnexed her · h P-5(Co11 .. ) ewit as Annexure .. ~. , and further 
been enteJecl. part ofKbasra No.I 74 has 

Ill ne,, khas in DOtM..:_ ra No.1913 and same . 
. ---IUII of f.he . . IS 

COIJstructeca by J>etitioner. The road as 

"hieh acquire land, 
having not 
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.I 81 and new Khasra 

Nop.1908, J9U, 1fl-lir'tl clear from the perusal 
of Jamabandi fb. .. , • 2010-11, Annexure P-5. 

To clarify this upeetftlnber, photocopy of the Aks 

is annexed herewith • Aanexure P-6 and it is 

submitted that in Annexure P-6, alleged acquired 

land is shown in Kbasra No.2020 and 1913, which 

again it is submitted that same has never been 

acquired and compensation bas never been paid to 

late Shri Roop Chand. petitioner and proforma 

respondents herein, whereas road stands 

constructed by the respondents on Khasra 

Nos.1908, 1911 and 1912 as are shown in 

Annexure P-6 that too again without acquiring the 

same and illegaUy, perforce, which act on the part 

of the respondents, in law, is bad and as such, 

challenge is being laid to the same vide present 
writ petition. 

J 3. That to clarify the matter further, it is submitted 

that presently road is in old Khasra No.181 and 

new Khasra Nos. I 908, 19 J I and 1912 as are 

shown in the Jamabanddi for the year 20 I 0-11, 

whereas alleged land acquired of the petitioner is 

ATTESTED 
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-

• 

• 

Qb . 
913 but it is mentioned 

s 2020 and 1 . 
. Khasra N°• · r been acquired and no 1n I d t,as neve ·d an 
th , even s~u has been paid and land 

a . n of the same . 
comrcnsatto . oming in possession of 

t·on at the spot ts c in ques I • 

the petitioner . 

. l'ty now as is committed by the Another illega l 
. that said ]and now has been ordered respondents 1s 

d from the name of PWD to the to be trans1erre 
Tourism Department as is clear from the perusal of 

Jamabandi annexed supra for the year 2010-11. 

14. That in view of above facts, present petition is 

being filed with the prayer to issue appropriate 

directions to the respondents either to acquire land 

of old Khasra No.181 (new Khasra Nos.1908, 

191 I and 1912), where road presently is 

constructed and to pay compensation to the 
petitioner as per 

current rates and acquire the said 
land as per .. 

prov1s1ons of the Ri h . 
Compen t· g t to Fair sa ion and T 
A . . . ransparency in Land cqu1s1tion Rehab"J. 

' 1 itation d R 2013 and an esettlement Act 
to pay the compe . ' 

Further it . nsation accordingly is subm ·t . 
by • ted that said I . . 

the respond and is being used ents · 
since 197 J till date, thus 

' ATTESTED 
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• 

Pensation as petitioner is entitled for adequate com 
d · · rayed deemed fit by this Hon'ble Court an it is P 

that petitioner is entitled for compensation for the 

impugned act of the respondents to the tune of 

Rs.5.00 Crores in putting the petitioner to mental 

and financial anxiety as the land in question, is 

being used by the respondents since 1971 without 

any authority of law. 

15. That old Khasra No.182 and new Khasra Nos.2020 

and 1913 were alJegedly acquired by the 

Government but as per petitioner, same neither 

was acquired nor any payment of compensation is 

made to the petitioner and now said land of Khasra 

No.2020 has been ordered to be transferred from 

PWD to the Tourism Department, whereas same is 

in possession of the petitioner and as such, 

directions are liable to be issued to the respondents 

to correct the revenue records in the shape of 

entering the name of the petitioner and respondent-

departments may very kindly be restrained from 

claiming any interest in the said land. 

16. That from the perusal of facts as narrated above, a 

few aspects are crystal-clear; (a) respondents never 

Ar·tESTED 

OATH COMMtss,oNER 

I I 
I 
I 
I l 
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• 

11 
petitioner, (subjeCI tD 

of lhe . (b) but it is 
.,dents), 

resPo tradiction that fear of con . . 
~IIUU• astY mpensation as patd 

ever any co 181 ...-.rtane d . Khasra No. 11 -~ said Ian in 
• y#,,,. (c) 1911 and 1912 (new) 

• Nos.1908, ,old)_.oasra d nts since 1971; (d) 
t __ ....,. by the respan e d 

bliallllll"' use an is • entitled for adequate 
petition« 

15 
ti the respondent-. charges rom 

oc:cupaliOD . the said land; ( e) depal'tDlffl1S for usmg 
respondents' claim of aJlegedly acquiring ~asra 

020 and 1913 may very kindly be set aside as No.2 
having never been acquired (subject to correction); 

(t) act of the respondents now in transferring the 

said land of Khasra No.2020 from PWD to the 

Tourism Department is totally illegal and without 

any fon:e of law; (g) said act amounts to violation 

of Artide 300-A of the Constitution of India and 
(h) ,etkioner bas been caused mental and financial 

anxiety, tbua, extraordinary jurisdiction of this ffoa•w. ~-..... . 
-un II being invoked solely for the same or· . . . 

Justice. 
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• 

• -- • ......1 acts of the 17 Having felt aa,11-'ili ....,....,_ 
mipondC!nts, ... 1•1 j, bumble petatio~r 

rcsi,ectfully bep ID ftlt pllllllll writ petition in thas 

Hon'hlc CoUJ1 on lbe l,llowing. amongst olher 

grounds:-

(A) That impugned acts of the respondents, above-

stated, are highly illegal, unfair, unjust, harsh and 

oppressive, thus, in tum, arbitrary and therefore, 

unconstitutional and are liable to be quashed and 

set aside, for which humble petitioner respectfully 

prays for. 

(B) That there is complete non-application of mind on 

the part of the respondents, inasmuch as that when 

above-stated facts came into the notice of the 

petitioner, representations were filed and when no 

reply was given, petitioner sought information(s) 

under the Right to Information Act and on perusal 

of the said infonnation(s) as supplied, petitioner 

was astonished to know that malkiti land of the 
petitioner is being used by the respondents since 
1971 onwards without any authority of law, 

inasmuch as that petitioner has been dispossessed 

tiom the Jand in question, without acquiring the 

ATTESTED 
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constitutional right of 

same· tttttM ... -Iii IIO(I available as per article 
....titiond .. . . ed die r· 0 (1ndta, thus, impugn 

300-A of the _..-.mts with respect to Khasra 
acts of the respua-- . osJ908, 

1911 
and 1912 as per Jamaband1 for the 

year 
201

0-I I, in...,, t,eing untenable and, as such, 

land is t,ein8 used for the purpose of road that too 

without acquiring and paying any compensation, 

thus, petitioner firstly is entitled for use and 

occupation charges of the said land being used by 
the respondents unauthorizedly since 1971 

onwards and with further directions to the 

respondents either to stop using the said land as 
road or in the alternative, to acquire the same as 

per provisions of the REFLECTOR A ct and pay 

compensation and as . . per settled law' act of the 
authont1es of the State w . . 
application of . h1ch is without 

mmd, cannot s ta· · law, thus the us m m the eyes of 
' present petition. 

(C) That another act of the showing land of respondents in allegedl 
been ..._.a-.. Kbaara Nos.2020 and 1913 h • y 

-,IIIQQ '- ORI . avmg 
""POndeaat y m papers that too by the 

State by mis-utilizing 
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• 

provisiolll ol 

without adhering to tha 
without payment of 8111 

compensation allllll'llilla more, said land of J(hura 

No.2020 now 1111 ... shown to be transferred 

from PWD to thl Tourilm Department has further 
aggravated the of the petitioner and now 

threats being givm to dispossess the petitioner 

from said Kbasra Nos. without adhering to the 

process of law, thus, the present petition as said 

impugned acts of the respondents are contrary to 

the settled principles of legitimate expectations as 

petitioner legitimately expected that respondents 

being mighty State, will adhere to the command of 

law but having not, thus, legitimate expeditions of 

the petitioner and, in turn, principle stand 

frustrated and violated, thus, extraordinary 

jurisdiction of this Hon'ble Court is being invoked 
solely for the sake of justice/substantial justice. 

(D) That the petitioner is in his right to make 

submission humbly and respectfully that 
respondents have used powers vested in them 

colourably u is clear from the perusal of the facts 
narrated above, Ulllllluch u that no land of the 
petitioner ii __.... and in any eventuality. 

ATTEST 0 
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18. 

-@ ..Pzoi., 
titioner 

ii paid to the pe th .-.&141t111er, 
d to e ..---·· 

t,een cause . in shown 
h land ,s be 8 

that a parcel oft e apers which 
. the revenue p 

acquired in PWD to the 
ferred from 

- been trans gh petitioner ..- rs aJthou 
J>epartment in pape , el of the 

1i dJy another pare . and secon , . 
is in . . d as road smce 

. being utihze Janel of the petitioner is h 
. . . f the same, t us, ·thout acqu1s1t1on o 

I 971 that too WI . 'ble Court is 
extraordinary jurisdiction of this Hon . 

• ked for the sake of justice/substantial being mvo 

justice. . 
That there is no other alternative and efficacious 

remedy available to the petitioner except to 

approach this Hon 'ble Court for the redressal of its 
grievances. 

19. That the petitioner has not approached this 

ffon'bJe Court or any other Court of Law including 
the Hoa'We Supreme Court of India on the similar 

IR)lllda• for the same or similar relief'(s). 

t"-""!l,._... ... .,~ore, respectfully prayed that the 

may very kindly be allowect and 

or directions may veiy be 
•llllder:-

354



219

I •latbeahape That impugned acts oftM .qm 11 

of making entries in the •••-- ..,.S that too 
wrongly and falsely with -,ea& to the fact that 
land of Khasra No.2020 and 1913 as per 

Jamabandi for the year 2010-10 having been 

acquired may very kindly be quashed and set aside 

as the said land has never been acquired and no 

compensation has been paid to the petitioner and 

so also the recent entries of transfer of the said 

land of K.hasra No.2020 from PWD to the Tourism 

Department may also very kindly be ordered to be 

quashed and set aside with directions to the 

authorities to enter the name of the petitioner by 

deleting the name of the respondents; 

b) That land of Khasra Nos.1908, 1911 and 1912 as 

per Jamabandi for the year 20 l 0-11 is being used 

by the respondents since 1971 onwards in the 

shape of road but without acquisition of the same 

and without payment of compensation, thus, 

respondents may very kindly be directed; (i) to pay 

use and occupation charges to the tune of Rs.5.00 

Crores as the land is being used by the respondents 

since 1971 onwards without any authority of law; 

(ii) to acquire the said land as per provisions of the 
A1 ;C:STc:D 

OATH COMMISSIONER. 
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and to pay compensation; 

,espandents may very kindly 
llml_. the said land and hand over 
* of die same to the petitioner with 

dl6 pot1 ~·· . 4,tetions of correcting the revenue 

,ecord; 
c) 1bat ,... is a fit of the fittest cases in which 

writ petition is liable to be aJJowed with exemplary 
costs as provided under Section 35-A of the Code 

of Civil Procedure as petitioner has been put to 

unnecessary monetary and financial anxiety; 

d) That the entire record pertaining to the case may 

aJso be summoned by this Hon'ble Court for 'ts 
kind perusal; l 

e) Any other or fiuth 1 · er re tef as this Hon 'bl C 
may deem • e ourt 

Just and proper k . . facts and . eepmg m view the 
cm:umstances of th 

P8SSed in "---- e case may also be 
.. ,.uur of the pet· • res . ..,,__ thoner and a . Po-111a. gamst the 

t_KJ~ ---SbimJa: ~Counsel• Petitioner 
Dated: 01.01.2023 .(Ath 
8-feda..... drv Sh~a) 

ur• AJ11 Advocate 

AtTESTED r Advocate 
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IN THE HON'BLE HIGH coURT OF 
HIMACHAL PRADESH AT SHIMLA 

C.W.P. No. 

In the matter of: 

Yadvinder Singh 

Versus 
State of H.P. and others 

AFFIDAVIT: 

of 2023 

Petitioner 

Respondents 

• I, Yadvinder Singh, S/o late Shri Roop 
Chand, aged 56 years, Occupation - Agriculture, 
resident of VPO Bela, Tehsil Nadaun, District 
Hamirpur, H.P., do hereby solemnly affirm and declare 

<5l on oath as under:-
0 ·<;:~\) _ ,;;,~"\" 1. That the accompanying Writ Petition has 

,o been drafted at my instance and under my instructions 
and the contents of paras l to 19 of the same are true and 
correct to the best of my personal knowledge and belief 
and nothing material has been concealed therefrom. 

-

~11Es1EO .. 

2. That the contents of this affidavit of mine are 
true and correct to the best of my knowledge and belief 
and nothing material has been concealed therefrom. 

Verified at Shimla on this the 7
th day of 

August, 2023. 

'[)EPONENT 
1\AISS\ONER Cc11f,r• l U ~1 ,, '.. 

Q{l.111 COh11 oofora r, • 
day ••... 

'p· ..., 
''liiS deClaiOO 

• 

{ff,O. 

lheu, 
((I th~t , 
cor;ntr.l, 

JAY "n~,'\K?Jrt 
DVOCA/T; --· 

. ............ . 

•··· .. , ...... 
· 1:.11rs of 

' Ailioed 
1''::t ! 'o be 

· ,,,. !• , r • 01 

Oath Corr:·,11-:;o,·nr • ...,...,., If~• 
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• 

• 

• 

• 

@) 
IN THE HON'BU HIGH COURT OF 
HIMACHAL PRADESH AT SHIMLA 

C.W.P. No. 
In the matter of: 

Yadvinder Singh 

Versus 
State of H.P. and others 

LIST OF DOCUMENTS: 

I. Aonesure P-1: Photocopy 

of 2023 

Petitioner 

Respondents 

of Q.-;j I 
Jamabandi for the year 1966-67: 

2. Annexure P-1: Photocopy of 
I Jamabandi for the year 1971-72: 

3. Aonexure P-3: Photocopy of 23\ -'1 'l__i 
Jamabandi for the year 1986-87: 

4. Annexure P-4: Photocopy of decision I 
I dated 07.01.2011 in case No.1/2011 g".!,-'3~ 

by the Collector, Sub-Division, I 
I Nadaun, District Hamirpur, H.P.: 
j 5. Annexure ~-S(Colly.): Photocopies I '3t-lfL 

I 
of Jamaband1s for the year 20 l 0-11 
and 2019-20: 

I 6. Arulexure P-6: Photocopy of Aks: ~1 
I 

Petitioner 
Through Counsel: 

Shimla: 
Dated: 07.08.2023 

(Atharv Shanna) 
Advocate 
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~.:fjf! 0~ 
I ~""-~ 
l -~ I 
i ..,_ ... ••• .. t OW.I 1D l ,OM N 

RII L&l.&1 • ...,r:NNr 
4~11 I ltMM.L DKV 

l I Cft I bou1-lnd 1 on Ule tf ~nt lnr film& 111 affidavit ,n cnrnptian« 10 order elated 

1001 :!<IZj 
Pins< find i.:n-.,,h a dcnw>d draft of R• 10000 '" dlC name ofdlC "Rqnttar 

,.,.,.,,,,1 ur«11T11h- tncomphm<ftolltc Ofdcrdated 1001.l025 ....... inOA.]25,202• 

'a!:«\ Thu.ur u St:Jte of llum..b.11 Pu,Jah. 

The 1m1< l><=n.l llult may kmJly b< accq,tnl u compy"'l-dlC onlcr 4"'cd 

10?1 ioz, 

RfJ>.-W. 

t-'~! 
Anubb.;avSQfflt.S 
C...,~I lor lwpond<nl '" 1-1 !•ll 
9162'19~S 
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